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’ONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(ParT I~~QUESTIONS AND ANSWERS)

« Friday, 25th March, 1949.

o

The Assembly met in the Assembly Chamber of the Council House st &
Quarter to Eleven df the Clock, Mr. Speaker (The Honourable Mr
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS
ConTROL ON CEREALS IN URBAN AEEAS

*1372. Shri R. K. Su!hva. (8) Will the Honourable Minister of Focd be
plesged to state whether the control of cereals has been reimpoged in all sities
and towns and if so, what are the names of such cities and tewns?

(b) What were the prices of wheat and rice ruling in Bombay, .Ahmedsbad,
Madras, Nellore, Bezwada, Calcutta, Poona, Nagpur, Jubbulpore, Lucknow,
Kanpur. Allahebad Banaras, Patna, Gaya, Gauhatl, Shillong and Ajmer, during
the months of October and Novernber, 1948?

(c) Are wheat and rice available in sufficient quantity in all warts of the
country? s

(d) What will be the total number of persons who will be aﬁecﬁed if full
control is imposed in all urban areas?

The Honourable Shri Jairamdas Dozlatram: (a) A etatement (No. 1) showing
the names of cities and sowns which are now under rationing is laid on the
sable of the House.

(b) A statement (No. II) is laid on the table of the House
(c) Not in all parss or the country.
{d) Five crores.

STATEMENT 1

Urban areas, (Citées and Toune) in Prormru‘ému whichk are undsr rationing (Statwlory erd Non.
Seatutory) rationing or Contreiled Bistributien

8. No. ProvincefStates Neames of towns Whether under Statutory
rationing
1 2 3 4
Assam . . (1) Shillong, {2) Gauhati, (3) Dibrugerh, )

(4) Tiosukia, (5) Dhubri, (8) }mwgung,}
{7) Silebar, (8) Karimganj, (9) Sibeagar

{10) Jorbat,(11) Golaghat snd )
(12) Tezpur.

Yes

1837
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2 Weat Bengal . (1) Cnlcuttn Ind ustrial Ares (consieting of
86 Municipal towna), (2) Dar)eolmg,
(3 Kalimpong, (4) Kurseong,

Kharagpur (including K r Rl
eottlament), (6) Amnml.h?mp\{r. ?. -
(8) Hirapur, (9) Kulti, and (10) Barakar ~

(Partial .mad ified.rattoning through se.
looted shops) 22 towns (Names of which
are nst available).

[25Te Marce 1948

Yes,

uezaffarpur, and (7) } Controtled Distribution.

3 Bibar . « (1) Jemshedpur Yes.
(2) Patna, (3) Cbapra. (4) Darbhanga,) Othe s Non-siatut .+ and
(5) Ranchi (6) DF
Qaya.
4+ liombay . . (1) Bombay, (2) Ahmedabed. (3} Poona,
(4) Sbolapur, (5) Sumt (5] Hubh. ()
Begaum, (8) Nasik, (9) Viramgam,

(10) Dholkn, (11) )h ndhuka. (12)
Modasa, (13) Prantij, (14) Broaoch,
16) Ankleshwar, (18) Jembusae, (17) }
Nediad, (18) Kapadwenj, (191 Anand,
(20) Borsad, (21) Dakar, (22) Umreth,
(23) Mahmedabad, (24) Kaira, (26)
Godba, (26) Dohad, (27) Bulsar,
(28) Thana, and (29) Kalvan.

Ye:.

4 CP. « (1) Betual, (2) Multai. (3) Betus! Baser, Distribut'on througn

(4) Hoebangabed {3) Itarei, (6) Harde, Retief Qou: t for
price) Shops.
[

(1) Sohagpur, (8) Papariyas, (8) Pach.
marhi, (1 ) Gedarwara, ll] Naringhpur,
{12) Jubbulpore, (13) Kh mar:zs, (14)
Katni, (13) 8ange). (18) Damoli, (17)
Chanda, (18) Bellapur, (1%) Warora,
(20) Rsipur, (21) Bhatepur, (22) Dham-
tari, (23 Mahasarmurd , (24) Valod 8 Baxar,
(26) Wardha, (38) ngugw (£7) hir,
(28) Pulgaocn, (28) Deoli, (30) Sindi,
131) Balaghet, (32) Ware:emi, ( 3)

Katangi, () Baihar, (35) Akola, (36) Akot,

(37) Murtizapur, (38) Karajga, (30)Baain,
(«;{ gllgur (41) Naila, (€2) C]‘bmn.
4 araduar, Khamis, (45) Bi
(46) Aksitala, (n) l?cmdxl. (48)Bhandare
(48] Jamser, (50) Paoni, (51) Birsi,
(52) Bulg;n?‘(ii) Chekhli, ‘(l‘ﬁi)Deols;on
Raje, (55) Mehkar, (86) Jalgsan, (57)

. (68) Bhegaon, (W)m“g-;
mun, (61) Khandwa, (62) '
benpur, (63) Amrasoti, (64) Gedpers,
(65) Ellichpur, (66) Cbhindwars, (87)
Bauanr, (68) Seovi, (69) Nagpur, (70)
Eamptes and (71) Yeotznal

¢ M:rae . . (1) Apantapuz, (2) Hind Eur (3) Todpatzi,?
(4#) Guotakkal, (5] llary, (6) And oni,
(7) Hospet (8).Madras Suburban Ares,
(9) Chingleput, (10) Kanche uram,
(n) ﬁmrnlllur 12) Commbatare, (13)

% (14) (16

mlﬂ] Knmool, (17] !}M"l,
(18) Mad rag City, (19) Kodai Kanal,
(20) Calicut, (21) Cannanore, (22) Tel.
licburry. (23) Pmt(\ﬂ‘]l’bﬂ(xmhn

(26 d, (27) r
Galamn, (28) Cuddelv Chidambe-

Air

Yes.
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ram, (30) Yillupuram. (31) Kesargod, 1
& Madras.—contd, (32) Maugsalore, (33) Udﬁl. (34) Pudu- |
kottai, (35) Tirurhirapalli, (36) Briran- '
gam, (37) Karur. (38) Tirunelveli, \)
(39) Palam cottah, (40) Tuticorin, |
(41) Mathurai, (42) Bodinayakapur,
(43) Periyalmlam, (44) Dindigul, (45)
Resalpuram, (46} Chiteoor, (47) Tira-
pathi, and (48) Pabii

Orissa. .. (1) Cuttack, (2) Kendrapaca, (3) Jajpur,)
(4) Spmbalpur, (5) Bargarh, (8) Jharsi.
guda, (7) hm'mr Road, (8) Puri, (9)
hurd ,(10) Jatai, (11° Bhubanezhwar,
(12) Balaeore, (18) Bhadrak, (14) Ber.
= hampur. (13) Chatr pura. (lt) Par.
lakhemidi, (17) Aeka. () IRueulkonda,
(19) Suruda, (20) Jeypore, (21) @unu. } All Non-8ta - tory Ration-
pur, (22) Rayagads, (23) Bal ngir, ' ing.
(24) Titlagath,  (25) Patnagarh,
(26) Kantahanji, (27) Bonaigarh, _
(28) Sunda:garh, (29) Bzugangpur (30).
Birmit, ur (31) Kemjhar, (32:Naya-
gnrh (357 ~ onepu- Raj, (34) Biremitra-
(35) Boudh, (36) Ranpur, (37)
Tnlchw. (38) De garh and () Alha

arh. |

X EastPunjab . (1) Amritear, (2) Ambals City and (‘antt. ’
(3) Ludhi-na, (41 Jullundur City and
Cantt. {5) Dharamsala, (6) Hoehiarpur,
(7) Gurdsspur, (8) Batala, (9) Pathan. » Statutory Rati.ning.
- kot, (10) Ferozepur (City and Cantt),
(11) Simla, (12) Jagadhiris (13) Gur-
%On, (14) Reweari, (16) Hisear, (16)
Riwani, (17) Karns], (18) Pamput.
(19) Rohtsgk and (20) Scnepat. _I

(21) R"S" (22) Sirsa, (28) Hanei, (2¢) Kai-
Khrans, (26), Fasilka, and } Controlled Dietribution,
(27) Knﬂnlpur

9 TP, Y] Kanpur, (2) Allahehed, (8) Jbaensi, |
(4] Agra, (5) Debra-Dun, (6) Mussoarie, |
(1) Gaharanpur, (8} Hardwar, (9) |
Romkce, (10) Meerut, (1) Ahglrh.i
(12) Mathurea, (13)Banarss, (14) Ghaz;. L
pur, (i5) BHallia, (18) Mirsapur, & Under Partiel Ratinning.
(17) Jeunpur, <{18) Gorakhpur, | (ThroughRaeliefShope,)
(19) Dearia, (20) Azamgarh, (2) Mau, }
{22) Lucknow, (23) Bareilly, (24) Shah-
et . Jabanpur, (25) Faisabad, (26) Partab-
garh, (27) Moradabagd, (28) Nainital,
(29) Haldwani, (30} Almora, (an Rani-

khet, (32) Pauriand (33) Lenadewas.

tn Ajmer.Merwara (1) Ajmer, (2) Beawar anl (3) Nasirabad. StatutorY  Rationi

) Puahimar, (5) Bijainagar Non-Statutory Ratianing .
Il Delhi . « (1) Delhi, New Delhi, Delhi Cantt. Btatutory  Raticning
12 Himachal Pradesh (1) Sanjsuli (2) Bolan, (3) Chamba, (4)

(}'II]MMA. Sunda @ Poon::. con:rd eltef Bha::"u

(8) Sundarcazar, and @) ad R
Jogindarnagay.

13 Kutch . . (1) Bhuj, (2) Mandvi (3) Anjar and (4) | Noo-Btatutory  Raciom

ing,
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2 3 4

14 Andaman and ‘Whole Area Swtutory Ratiooing,
Islands.

Nicobar
Total : 320 Townas.
(For Provinces and
Admingtrations).
Myvware i . (!) Bangaloce city (inoluding Bang}cm
civil Station), (2) Mysore city, (3) Kolar } Statutory Rationing.
Gold fields and {4) Davangere.
Travancore . (1) Tiivendrum, (2) Negercoil,(3) Quilon,"| Whole State ia unde®
i (4)"Alleppey and (6) Kottaysm. Statutory Rationing
Cochin . Whole State . ¥ . . Statutory Rationing.
Baroda . {1) Barods city*, (2)Dnbhm, (3) Wagh. ] Stetutory Rationing.
oris, (4) Savii, (5) Padra, (8) Sankbeda
{7) Bahadarpur, (8)Ker jen, (8) Sinor,
(10) Bhadram, (11) Petlad, (12) Vaso,
(13) Kalol, (14) Dehgam, (13) Antar- ‘

e

sumba, (lO) Meheana, (17) Visnagar,
(18) Vednagar, (18) Kherabi, {(20)
Vijapur, (21) Sidbpur, (22) Unjhn. 23)
Patan, (34) Charaama, (25) Gojhatia,
28 - Dhinoj, (27) Harij, (28) Kadi (20)
Valam, (30) Navsari, (31) Billimoria,
(32) Gandevi, (33) Kathor, (34) Vyara,
(35) Amreti, (36) Damnagar, (37) |
Dhari, (38) Kodinar, {30) Khambha,
(40) Razanpur

Rampur . ., Rampur . . Relief Shops.

Sirohi . . Glrohl, 2) Sheognn) (3) Abu Roed .
' (4) Mt. Abu (6) Kalanderi. }SututoryRutionmr,

Kolbapu . + Kolhspur . . f e + Statutory.
62 towns . . P . . . 52 towns under Relie
Quotsa Shope.

Othera— . Distribution
through Relief Shops.

Lachmengerth, (8) Chirewa, (6)
Jhunjhuou, (7} Nawalgarh, (8) Suve)-
garh (8)Neemks Thana, (10) Reoogus

Jaipur . . @) Jaipur city, {2) Sikar, (3} Fetelipor,
(4)
-All non.Statutory Ration
ing.

arnd (11 ) Sambhar.

Jodspur . . (1) Jodbpur city, (2) Balotra, (3) Bamuer
.{4) Did wana, (6) Ladnuni, {6§) Kucha-
man, (7) Mekrana, (8) Nagaur, (9) Pali,
(10) Pxpar city, (11) Phslndl. (12)
Sadari, (13) Sojat city, (14) Bali, (15) ,1—Staiutory rationin
Bilara, {(18) Desuri, (17) Jetaran, (18) Othee—Controtted
Jalore, (19) Jasw-nlpura. (20) Merta, Diatzibution.
(21) Nawa, (22) Pachpadra, (23) Pab-
arear, (24) Sanchore, (26) Sheo, (28)
Sheigarb, (27) Sojet and (28) Jeewan .

Bikansr . . (1) Bikaner (including Gangashar and"] 1—8tatutory.
Bhinasar), (2) Cburu, (3) Ratangarh
(4) Su{‘angarb, (5) Serdarshahar, (6)
Rajgark, (7) Tarangar, (8) Noher, (9)
Bhadra, (10) Suratgarh, (11) Napasar  Othere—Controiled Dis.
{12) Deshnoke, (13) Nokhe (!4) ajal. tribution.
desar, (16)Bid (16) Rat
(V)] Dungnrgurh (18) Ta]rhhapu, ()9)
Anupgarh (20) 8ri Bujevnagar, (21)
Sadulgarb.

Rajastban 1) Udaipur, (?) Kotab, (8) Dongarpur, ‘I

Union. {4) Banswara, (5) chlw var, (8) Baran,

(7) Kishangarh, (8) Ramganj Mendi, }Kon.sututoryond Con-
{9) Bhawani Mandi (10) Sironj. (11) trolled Distnibution.
Bbitware, (12) Natbdswara, (13) Bundi |
end (14) Selumber.
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12 Hyderabad (Dn.) (1) Hydersbed ciy, (2) Seundrabed,

13

14

15
16

18
19

20

(3 Warangal, (£) Kothagudum, (5) ¢ All.Betutory
Khammem (6) Bellnmpolly, (7) Sasti

and (8) Atrafie.Bdde.

Madhye. Bherat . (1) Indare city, (2) Dewas, (3) Rajgard, 1—-Btatutory.
(4) Barwani, (5) Ratlam; (6) Skamec,
(7) Jaora ; (8) Khargoni, (9) Burwaha,
(10) Smmewad, (11) Mehidpur: (12 |
Tarana (13) Guoth. (1£) Bhanpwa )
(16) Rempure, (16) Zirapur (17) Khil- &

chipur (18) Narsingarh, (19) Guna, Othere—Ralief Shops.
(20) Sheopuri, (21) Morens (22) Bhind,

(2%) Sheipur, (24) Bhike, (25) Basoda,

(26) Kurwai, (2°) Manileshwar, (28)

Mea"eghwar, (20° Mennod, (30) Khate.

gsan, (31) 8arlarpur, (32) Mandeaur,

(53) Khochrod, (34) Borwngur. 35)

Neemuch, (36) Shajapur, (37) Bhujal-

pur, (38) Serangpar, (39) Biora (40)

Piplods, and (41) Chaachora.

Bhopel . (1) Bhopal and (2) Sehore . Distrbution through Re-
lief Bhope.
Vindhys Pradesb (1) Satnaend (2)Rewa . . .  Controlled Distribution.

Mateya Union . (1) Alwar, (2) Bhertpur, (3) Deeg, (¢) l
Bayana, (5) Dholpur, (8) Behror and ) Controlled Distribution.

(7) Barrod

Patinia and East (3)Patiala, (2 Kapurt.iull, 3) Ph%wm l
Pun jab States (4) &alanpur, (5) Narzau), (8) vhm- Relisf Quots Shope.

Union. dergarh, (1) Dedri, (6) Bawel, (9)Ealsi
(1.0) Eandeghat end (11) Dh-m.mpur
Eaabmir . « (1) Stineger and (2) FJemmu . . i Noo. Statidocry.

Tebri Gartbwal . (i) Tebn, (2) Narendranagar, (3) Deopra
quh {#) Rirtipagar and (5) Muni. } Controfied Distribution.
nt1.

United Btate of 37 towns . . . i Disttbution throggd
Seurmatra {inclod. (Nlmesnotlmlnble) Relief Bhops.
ing Junegadh).

Total for Btales 298 townn

Grand Total for Y
Prov inces/ 618 tewna.
Btates. P
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shrf R. K Sidhva: May I lmow whether any shipmend of rice has arrived
thia month from Burma?

The Hobourable Shrl Jairamdas Doulatram: I am not aware; possibly.

siir{ B. K. Sidhva: May I lmow whether the new procurement policy has
been fixed by the Government and if so what is it?

The Honourable Shri Jairamdis Doulstram: I do not quite follow what the
Honourable Member means by new procurement policy. Procurement pslicy
is fixed from year to year.

Shri B. K. Sidhva: Has it recently been fized, ot the pelicy of the last
Year oontinues?

The Honourable Shri Jairamdas Doulatram: The new policy is fixed every
year. The rates at which local grain is procured is fized from season to
seagon. At the present moment, procurenient prices for whatever crop is to
arrive in the course of two or tbree months, will be fixed now. 8o also in the
case of other grains in other seasouns.

Shri B. K. Sidhva: What is thg procurement which has been fixed?

The Homnourable Shri Jairamdas Doulatram: I will be able to give the de-
tails to the honourable member later on. But, these are various prices at

whlgh procurement could be made, from province to province and from State
to State.

Shri R. K. Sidhva: May I know what was the highest priige of wheat and
rice, under part (b) and in which town?

The Homourable Shri Jairamdas Doulatram: In the case of wheat, the
higheat price is abeut Rs. 28 in Patona. In the case of rice, the highest price
.I think is in Ajmer about Rs. 45.

Shri B. K. Sidhva: What was the price of wheat in Delhi in Jaruary and
Xebruary?

The Honcurable Shri Jairamdas Doulatram: I have not got the figures for
January. Thefigures for October and November ate avsilable.

Shri R. K, Sidhva: May I know what was the price? :

The Homvurzble Shri Jairamdas Doulatram: I will be able later on  to
supply to the honourable memper the price for Januery.

Shri H. V. Eamath: Do the reports received by the honoursble member
go to show that wherever control has been reimposed, there, black marketing
bes reappeared as an inevitable concomitsnt?

The Honounrable Shrl Jeiramdas Doulatram: Yes; it bas come to the notice
of the Government.

Shri H. V. Xamath: Everywhere, wherever control is reimposed?

The Honoursble Shri Jairamdas Doulairam: In most cases black marked
has appesared.

Shri Mahavir Tyagi: May I know who fixes the price of the grain procured
from the peasants?

The Houoursuls® Shri Jairamdas Dovlatram: The ptovincial @overnmen’
makes recommendations which the Central Government either accepts or
modifies.

Shri Mahavir Tyagl: What are the considerations on which fixation of price
s bssed?

The Honourable Shri Jairamdas Doulatram: The consideration is to &y to
fix a price which is fair both to the consumer and to the producer.
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Seth Govind Das: Is it not a fact that the Central Provinces Government
has written to the Central Government that they do mot wan$ any rationing
and control? What is going to be their attitude ax far as that province is
copcerned?

The Hanourahls Shri Jairamdas Doulatram: So far as the Central Provinces
is concerned, thers is a large number of fair price shops in many towms. The
question of statutory control may creafe difficulties in the C. P. in regard {o
procurement for the rest of the country. We have allowed the C. P. Govern-
ment for the time being to go on with the present method. We are considering
the efiect of thay. If we find that it is going on sntnsfnctonl“ we may not
interfere. If we find that there are defects, we way interferc.

Shri R. E. Sidhva: What was the lowest price of wheat and rice during the
period?

The Honourahie Shri Jairamdas Doulatram: With regard tu the towns for
which ﬁgures were 1equired from October and November. the lowest price for
wheat was in Bombay, Abmedahad. and Madres; but these were rationed.
It was:Re. 14 in Calcutta, Rs, 18 in Poonn. Ks. 18 iu Bombay, Rs. 18 in
Abmedabad and Rs. 17 in Madtas.

Shri B. X. Sidhva: For rice?
The Honounrable Shri Jairamdas Doulatzam: Rs. 11/8/- in Bombay, Rs. 15

in Abmedabad, Rs. 11 in’ Madras. Rs. 11 in Bezwadn, Rs. 12 in Nellore, Rs.
13/8/- in Nagpur.

Shrl H. V. Kamath: Is it not & fact, Sir,..................
Mr. Speaker: I am proceeding to the next question.

RESERVES OF FOOD GRAINS AND REOCOMMENDATIONS OF ['eoD @rAINS
Poricy CoMyarTEE

*1878. Shrl R, XK. Sidhva: (a) Will the Honourable Minister of Food be
pleased to state the total quantity of food grains reserved under the scheme
adopted by Government during 1948 and 1949?

(b} Ia this reserve maintained througkout «r nsed during any emergency?

(o) Has any quantity of the reserve been utilised in the years 1947 and
19487

(d) Has the Committee appointed by Government recommended that all
hotells. bvstels restaurants and messes catering for non.vegetarian food be
stopped supply of rice?

(e) If so, what are the decisions of Government on ‘this recommendation?

(f) What quantity of rice would be saved if such stoppage is put -into
operation? i

The Honomradle Shri Jairamda: Doulatram: (a) to {¢). Seven "lakh tons
and 1} lakh tons, respectively. .

The reserve is meaant for and used for au ewergency.
In 1948 the reserve was mainly used to help Madras and Bombay Provinces.

(d) and (e). No. The Food graine Policy Committee, which met during
the later part of 1947, recommended to the Provinces the suggestion thas
arrangements be instituted for ensuring that some part of cereal ration is
aurrendered by s consumer who buvs meat, in pruportion to the quantity of
meat purchssed by bim. The Provinces and States. wete not in favour of the
proposal as they considered the proposition admiuistratively not practicable.

(f) ¢ is not practicable to estimnate the yuantity which would be saved.
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Shri R. K. Sidhva: May I know what was the carry ever from the year
1948, of food grains?

The Homourable Shri Jairemdas Doulatram: What exactly is meant by
carry over?,

Shri R. K. Sidhva: Balance.

The Honourahle Shri Jairamdas Doulatram: So far as the stocks in the
Central Government godowns are concerned, there would be a central balante.
Apart from that, thete dte larze quantities which are in transit in the steamers
in view of the contracts made and despatches from these countries. In the

month of December 1948, we had a balance of 18,8600 tone in the Cenrtal
Govarament godown. ’

Shrl R. K. Sidhva: If u reserve has to be maintained, may I know whether
a record is kept? T want to know from the record what was the balance lefd
in the year 1948 in the godowns and the quantity in transit?

The Bonourable Shri Jairamdas Doulattam: I would not be able to give
the transit figures. Mav | expluin that the procedure is uot that we purchase
a certain quantity and ke, iv as a kiud of reserve which we de not touch. We
are getting food grains every month from different countries. We are also
delivering to the provincex and the States every month  Therefore, there is
no particular quantity of food grains which bas remained untouched and which
we must not touch. which is kept as a kind of reserve, in spite of the demand
of the provinces. 1t is : ocontinuing process of arrival, procurement from the -
previnces, and distribution to the provinces. Therefore, the reseive that is
talked of is 8 kind of ealcvlation us to swhat would e the demand for the
year and what would be availability for the year. Ae I said, for instance, in
the middle of 1948, we had 161,000 tons in the Centra! reserve in the Cenfral
Government godowns. Out of this, the provinces began to draw and we began
%o get also from abroad, and from the provinces thtough procurement.

Shri R. K. Sldhva: Has not the Government adopted a policy for 8 parii-
eular reserve to be kept to meet any emergency? May I know whether tha#
policy exists and if it does not exist according to the honourable member, am
I clear in my understanding that there is no reserve?

The Honourable Shrl. Jajramdas Doulatram: That policy is maintained and
has to be continued. As.I said, the reserve is a balance whi¢h is worked out b
calculating the need of the year and the supply of the year. You so w
out the supplies that there is a balance at the end. By end, I mean, in
December. Otherwise there are continuous allocations to the provinces, snd
continuous proourement and continuous arrivals from abroad. It is & comti-
nuous prooess. A calendar year is a theoretical way of fixing the period.

M. FPrank Anthony: How is it that in spite of conttol the best quality
of rice is sold openly in every shop in places like Pahargunj at black:marked
prioes?

The Honourable Shyi Jairamdas Doulatram: The Governmens edminie-
tration is not upto the mark.

EsTaBLIZHMENT OF RaD1e EQUIPMENT FACTORY

*1874. Shri R. K. 8idhva: (a) Will the Honourable Minister of Iﬂdusm
Supply he plessed to state whether Governmsnt intend to establish a
Equipment Factory in India and if so, what are the desails of the scheme?

(b) Hae the scheme materialised?

(c) What kind of radio equipments will be manufactured in the factory and
will ‘it be sufficient to meet the requirements of India?
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The Hanourahle Dr, Syama Prasad Mookeriee: (a) and (b). Yes, Sir.
Government have decided to enter iuto agreements with three firms viz.,
Messrs Campagne General De Telegraphie Sans Fil, Paris, Redio €orporation
of America and Marconi Wirelesa Telegraph Co., U.K. for preparing a preject
report on the establishment in India of a factoty for the manufacture of
radio, wireless and radar equipment eteo., excluding domestic radio receivers.
The projec® repert which is likely to take four to six monthe to prepare will,
infer alio. deal with the facilities which are necessary for the proper location
of t;het factory, capital cost involved, 18w materiale required, ocost of produe-
tion ete. :

(¢) I would refer the honourable member to the reply given by m® to
part (c) of Starred Question No. 491 on 18th February, 1949. The factory
s expected to be self-sufficient.

Shri R, K. Sldhva: May I know what will be the output of this. factory
when it is established? -

The Hou;ourable Dr., Syama Prasad Mookerjee: About two crores.

Shri B, K. Sidhva: May I know whether the receiving sets will be menu-

factured in the factory?
T—

The Honourable Dr., Syama Prasad Mookerjee: 1 have said what seta..
will be excluded.

Shri R. K. Sldhva: Why receivers will not be manufactured?

The Honourahle Dr, Syama Prasad Mookerjee: They are being manu-
factured i India by other factories and (fovernment do not wish to compete
with them.

Mr, Homi Mody: Will the sgreement fake care of the intereats of Indisn
manufacturers engaged in manufacturing componente?

The Honowrable Dr. Syams Prasad Mokerjee: Yes, we will bear thas in:
mind. We do not want to compete with exiating fectories.

Shri Mahavir Tyagi: Is the Honourrble Minister aware that the Honourable
Minister for Communications maintaing a branch of Radio Techniciate who
manage the technical side of the A.I.R. under the Ministry of Information.
and Broadcasting ?

The Honpurahls Dr. Syama Prasad Mookeree: I am fully aware of it.

Shri Mahavir Tyagl: Is he‘aware that they maintain workshop where re-
searches can be carried out?

Mr. Speaker: What is the point the honourable member. wante?

Shri Mabavir Tyagi: That Departn-lent and the Research Section are eap-
able of manufacturing radio receiving sete. I want to kmow if the Honourable
Minister is aware of it and is he aveiling of that?

Mr. Speaker: These questions come by way of arguments. What is the
information that be wante now?

8hri Mahavir Tyag: I want to kmow' the information whether the Honour-
able Minister is aware that there i= » Nesearch Workshop maintaiued by
another Ministzry which is capable of producing radio receiving sete and if he is:
awut'e, whither he is availing of these facilities
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Mr. Speaer: On these obvious questions it should be presumed that he is
-aware of the various Departments’ activities.  Thesé questions will be rele-
vaat if the honourable member wishes to proceed with cross-examination as
& basis for further question to ®e put to witness by way of argument. But
nothing of the kind is permissible in questio hbour.

Shri Mahavir Tyagi: I bave done my job Sir. .

The Honourable Dr. Syama Prasad Mooierjee: If the House wants to know
whetber the scheme which we have preparmd has been prepared after consults-

tion with (ifferent Ministries, I should say that the answer is in the affirma-
tive.

Mr. Homi Mody: Apart from the g estion of Gompetition to which the
Honourable Minister has referred, will t] > agreement make provision for the
utilisation of such components as are m .nufactured in the country and which
may be found to be suitable. That was my question reslly.

The Honourable Dr. Syama Prassd Mooxerjee: 1 shall bear that in mind.

Seth Govind Das: How many radio receiving sets are imported in this

couutsy and has Government any plan to make this countrs selfsufficient as
far as these sets are concerned?

The Honourable Dr. Syama Prasad Mookerjee! That also we have in view.
We want to make it selfsufficient as far as possible.

Seth Govind Das: How many sets are imported into this couL.try?
The Honourable Dr. Syama Prasad Mookerjee: T have not got the fizure.

Shri H. V. Eamath: Which ave the companies at. present manufacturing
radio gets in thi8 country? :

The Hooourable Dr. Syama Prasad Mbookerjee: About 11 different manu-
facturers have asked for petmission. I believe fiour of them—Philips Electrical
Co., LLR.P. Radio Ltd., Calcutta, Supreme Electrical end Engineering (lo..
Bombay and Patiala Electronics, Patiala, have now gone into production.

Stri H. V. Kamath: Are they manufacturing?
‘The Honourable Dr, Syams Prasad Mookerjee: They are.

AB<ORPTIOR OF RELEASED T¥D1aAN EMPI.OYBES OF GOVERNMENT OF BTana

*1375. Seth Govind Daa: {a) Will tbe Honourable Minister of Commmice-
‘tions be pleased tc stete whether he has made any arrangement in his depart-
ment, for the absorption of the released Indisn employees of the Governypent
of the Union of Bumna?

(b) If the answer ‘o part (a) above be in the affirmative. bow manv releasel
Indien employees from Burma hate been absorbed up. till now?

(c) On what basis has the selection been made?

Shrl Khaurshed I.al (Deputy Minister of Communications): (a) In accordance
-with genersl instructions issued by the Home Ministry, arrangements bave
beea mede for employing in the offices under the control of the Ministey f

Covnimunicaticons cerluin calegories of Tndian staff released by the Guvernment
of Burma.

(b) Bixty-six pPersons bave so far been employed in the seversl offices under
the Ministry of Communications.

(¢) The selections bhave been made on the ground of suitébiiity as judged
#rom the qualifications and experience of each individuus.



STARRLD QUESTIONS ANLY ANSIWERS 1249
Seth Govind Das: How many applieations were received in this respect and
out of those applications, how many have been rejected?
Shri Ehurshed Lal: We do not receive applications direct. The Esxternal
Affaira Ministzy make a list of such persons and they send it on to ua.
Seth @Qovind Das: Did they send only those applications whioh had beex
secepted or more were geut and they were not accepted by this Department ?
Shri Ehurshed I21: I should like to have notice.

Shri H. V. Ksmath: As between Indian cmployees who have opted out of
Pakistan for India and the Indian employees released from Burma, who geta
the preference. other thinga being equel?

Shri Ehurabed Lal: I should like notice.

Shri T. T. Erishoamachari: May I ask the Minister if the Honourable.
Minister for Communications bad not received direct representations from re-
presentatives of people—about two thousand and edd persons--who were
formerly employed by the Union of Burma and if any arrangement is being
mnade to absorb ail thosé 2,000 people?

Shri Kburshed Lsl: I am not aware of any such representation having been
received but I will enquire into it.

DEMURRAGE RECOVERED BY BomBaY PORT T'RUST -

*1376. Sari R. K. Sidhva: (a) Will the Honourabie Minister of Transporé be.
pleased to state the amcunt of demiurrage recovered by the Bombay Port I'tusé
"during the years 1945, 1946, 1947 and 1948 from consignees?

(b) Have merchants made any representation about such demand of
demurrage?

(c) What action have Government teken in the matter?

(d) What is the capacity of &l godowns of Bombay Port Trust and do the?.
mect the demands of all goods which come into Bombay docks and if not, what
steps have th: Port Trust so far $aken to build additional godowns?

The Honouradble Shri N. Gopalsswami Ayyangar: (a) The amoun# of demur:.
rage recovered by the Bombay Port Trust were as follows:

1944.45 i Rs. 2400 Jakhs.

1915.46 5 Re. 29:96 lakhs.

194647 - .. Re. 45-44 lakha,
- 194748 ik Re. 107-26 lakhs.

(b) Yes.

(c) Customs snd Import licence formslitiece have been simplified as far es:
possible.  The Port Trust have also been asked to adopt a liberal poliey of
remission of such dues in so far as the detention of the import cargo appears
to be due to circumstances beyond tbe control of the importer. Eaoh specifio
case is carefully examined by the Port Trust and & refund or waiver graatel
wholly or partially, if the consignee does not take delivery in certain specified:
circwinstsnces such as the untraceability of - packages, detention due to bona.
fide customs requirements, compliance with Trade Con%ol formalities etc..
glaims bagsed on compassionate grounds are also duly considered by the.

rustees.

(d} The total capacity of all the godowns is 2,540,880 sq. ft.  After the
Explosions of 1944 which entailed a loss of about 739,197 sq. ft. the accom-
modation is not sufficient to meet all demands. Several long and short term
projects have been %eken in. hand by the -Bombay Port Trust for the relief of
congestion, for example, the construction of an unclesred goods warehouse
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with a floor apace of 1,892,000 sq. ft. the reconstruction of 3 transit sheds
with a total floor space of 2,64, sq. ft., the development of she Frere
Bagin area and the pressing intc use, of vaeant land away from the Doeks for
‘the open air storage of goods awaiting clearance etc. The scheme for the
reconstruction of the Prince's and Victoria Docks, damsged during the Ex-
‘plogions, and for the rmodcrnisation of the Port, estimated to cost Rs. 6§ crores,
i¢ also under the consideration of the Trustees.

For building new sheds and warehouses the (Goveroment have made special
mrangenients for the supply of steel ete.

8Shri R. K. Sldhva: May I know when the explosion took piace 1n Bombay
and when the Bombay Port Trust authorities starteél to build the lost floor ares?

The Honourable Shri N. Gopalaswami Ayyangar: lhe explosion occuited
somewhere about 1944 and the commencement of construction—enly the pre-
timinary work—teek place I think about z wear or eighteen tnonths aga.

Shri B, K, 8idhva: May I know why the construction of the lost floor
area was not immediately started?

The Honourshle Shri N. Gopalaswami Ayyangar: ‘The trouble has Deen
due to the dificvlty in obtaining materials for building puryoses.

Shri R. K. Sidhva: But is it uot a fact that imported steel was -available
in very large quantity, but the Port Trust Authorities were not prepared to
spend a large sum? If that is s0, may T know whether the Honourable Minis-
4er took any steps to see that the Port Trust Authorities were compelled to
‘build the lost site of the godowns?

The Honourahle Shri K. Gopalaswami Ayyangar: I think on the last occasion
I wss in Bombay, we did make enquiries into this question. They said they
had placed certaip orders at Jamshedpur and the steel could not be moved
owing to difficulty at Jamshedpur. We sent two officers to set this right and
T think since’ then the steel has been moving more satisfactorily than it did
previously.

Bhri R. K. Sidhva: May I know whut is the cause of this high demurrage of
one crore nnd seven lakhs in 1947.48 as against twenty.four takhs in 1845 and
does the Honourable Minister think it fair that the merchants should be compelled
to pay this high demurrage for the mistakes of the Port Trust Autborities?

Mr. Speaber: Order, order. He may put one question at a sme and nob
.combine 8o many und no question as to opinions.

8hri R. K. Bidhva: Who is responsible for this high demurrage, which
is 125 per cent. more, that the merchants were compelled to pay?

The Hanourahls Shrl N, Oopdm;ml Ayyangar: I do not know what the
honourable member meana by “Who is responsible’’. Demurrage bas been
«collected socording %o rule and if merchants did not clear their goods and
«demurrage had to be charged, that demurrage bas been cellected.

Shri B. K. Sidhva: May I mow whether the merchants made a complaint
4o the Port Trust.........

The Hawowshls Shri N, Gopalaseami Ayyangar: I said already ‘‘Yes™.

8tri B, K, Sidhva: If the complainte were made that they want to clesr
‘the goods, why efforts were not made by the Port Trust in Bomba 5 to have
-the goods cleared and why they asked the merchants to pay these demurrage
charges?

The Honounrshls 8hrd K, Gopalaswami Ayyangar’ I do not know what
eteps the honouramble member suggests could have beem tsken by t.he Port
‘Troré o olear the goods themsslves.
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My. Speaker: Thia will be the last question now.

Shri R. K. Sidhva: May I know when the attention of the

1851

Honourable

Minister was drawn about the lack of administration by the Bombay Port

Trust?

The Honourable Shri N, Gopalaswami Ayyangar: I do not think I made
any statement that my attention was drawn to any '‘lack of administration’’.

PropucTioN oF Sany Hewe.

*1877, Shri V. 0. Ksaava Rao: (a) Will the Honourable Minister )f Agri-
culture be pleased to state the total out-put of Indian hemp during the year

1948?

(b) Hase there been a decline in out-put, and if o, what are the

for the same?

-

reasons

(c) What steps are being taken to increase the out.-put of this commodity?
The Eanoarsble Shri Jairamdas Doulatram: (a) and (b). The honourable

member is presumably referring to Sann hemp.

A statement showing the output of S8ann hemp in the Indian Union during

1947-48 and 1946-47 i placed on the teble of the House.

The decline in

194748 as compared to 1946-47 is atiributable to unfavourable weather con-

ditions, irregular late rains in some Provinces and States
land- to food cropes.

(c) The question of improving the quality and outdut of Sann

and diversion of

hemp in .-

the Indian Union by effecting improvement in (i) the technique of cultiva
ton, (ii) the method of retting and (iii) the existing varieties of crop, has

been
The- Indian Council of Agricultural Research conducted

under the consideration of the Government of India for some time.
research.

schemes

with regard to Sann hemp in the C.P., Madras, Bihar, Bombuy and the U.P.

and these provinces have been increasiogly using the new methods and
varielies.
STATEMENT
Producion of Savm Aemp in Indion Union during 1947-48 as compored to 1946-47.
Production (in tons)
Serial Province/State —_—
No. 1946-47 1947.48
1 2 3 4
1 Ajmer Merwara Nil Nl
2 Asam . Negligible Negligable
3 Bihar 1,877 1,108
4 tBombay . 1,900 1,735
5 C.P.and Bemnr 8,5¢1 4,317
€ Delhi & 50 7
7 East Punjeb- 3,000 2,600
8 Himacha) Pradmh . Toe )
9 Medres 28,161 18,600
10 10rdms . g 517 839
11 Tnited Provinom 41,613 43,798
12 WestBengal . 2,722 2494
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1 2 3 4
13° Barads . . . . ” . 73 31
14 Bikaner . i : . . . 248 273
15 Hyd.mb&d A : " e . 9,500 9,478
16 Jeipur . . . . ¥ ‘ 271 198
17 Jammu and Kashmir . = g Negligibls Negligibls
18 Rampur . = i % . 92 64
19 Travancore i oot Figureenot
20 Madhya Bhacat Union . ., . ava%?:di’ R 14
21 Patiala and East Punjab States Union Negligible Negligible
22 tUnited Stases of Mataya . A 2 s
28 United Statee of Rajasthan. 3 829 587
24  United States of Vindhys Pradest Nit Nik
Torar . 108,036 93381

tFigures incomplete.

Seth Govind Das: Are Govelmmena investigating some such forest sres
in C.P. and other provinces where Sann hemp can be grown without affecting
food crops? .

The Hanourabls Shri Jalramdas Doulatram: I will not be able to reply
without further enquiry. .

Shri M. Tirumala Rao: Have Government been carrying on investigations
to see?if %ann heinp can substitute jute in regard to making of bags and other
things ’

The Honourable Shri Jairamdas Doalsiram: These experiments are being
carried on at our research iustitutions, not only about Sabnn hemp but all
other fibres, and we are appointing a Special Committee to study all the
fibres and find out the possibility of their being substitutes for jute.

CuzaivaTiox oy JUTE IN SovrTH Inpia .

*1378. Shri V. O. Eosava B8o: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether the possibilties of cultivating jute in

South India have been explored? .

{b) Have any areas been selected for the same and if so, what is the extent
of such aresa?

(c) Are these selected areas places where food cannot be grown?

The Honourable Shri Jairamdas Dounlattam: (a) Yes.

(b) In Madras Province the distric#s of Vizagapatam. Tanjqre. 'Malabar
and South Eanara have been found prima facie suitable fgr growing jute and
it is proposed to grow this crop on an experimental basis in 1049 in these
districts. An area of 8,000 acres in Vizagapatam and about 1,000 acres in
each of the districts of Tanjore, Malabar and South Kanara will be covered
by this scheme. ‘

In Travancere it may be posfible to grow jute as a second crop in some
of the lowland areas of the State covering about 50,000 acres, where at
present onty obe crop is grown. In this tract it is proposed to bring & small
area of about 2,000 acres under jute cultivation in 1949 on an experimentsl
basis. .

(c) ¥es, except in Travancore where 3t is proposed to grow jute as a second
erop during the period when the lsnd remains tmculhvate_d.
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Seth @Govind Das: Besides South India, is there any other province where
jute can be grown and are Government making any mvestlgstlons in this
respect?

The Honourabd Sbri Jairamdaa Doulatram: So far these provinces, but
I believe C. P. already is growing a certain quantity of jute.

Shrimati Dakshayani Velayudhar: Can jute be grown in Cochin State?

The Homourable Shri Jairamdas Doulatram: There is a echeme  for
Cochin State also.

Prof. Shibban Lal Saksens: \Whaé is the total requirement of Indian mills
of jute and how do we hope to fulfil that requirement?

The Honourable Shri Jairamdaa Doulatzam: I would not be able to give
the exact figure, Lut, I thimk it is roughly about 70 lakb bales. During the
last vear, we were able to increase the production in India from 17 lakh
bales i® 20 lakh bales and we propose to increase it by about 4 {akh bales
in the next year. Perhaps. it may be interesting for members to know that
as against this, the production in Pakistan has gone down from 68 lakb bales
to 34 lakh bales.

Seth Govind Das: Besides the requirements of the jute mills, how much
is required in India for consumers and what plan Government have to make
Indian Union selfsufficient so far as jute is concerned?

The Honourable Shri Jairamdas Doulatram: I have already said our require-
iments are about 70 lakh bales.

Seth Govind Das: That is about mills. I want to know how much. jute
is required for the whole country for consumers?

The Honourable Sbri Jairamdss Doulatram: I suppose this ineludes the
jute used by consumers. After all, all jute is cenverted in mills into bags and
then used.  The total quantity required by mills is about 70 lakhs.

Shri V. C. Eesava Rao: What is the expected productiof of jute in tbese:
areas?

The Hgnowrable Sbri Jairamdas Doulatram: These are all experiments.
to be made. so it is difficult to say liow much we shall be able.to produce.
That will be known only after the first. experiment has bsen completed.

Seth Govind Das: May I tuke it then that after the jute which is required
for the mills which are in India there will' not be any further need for jute
goods to be imported into this country from Pakistan?

‘%he Honourable Shri Jairamdas Doulatram: We do not import any jute
goods; we only import raw jute from Pakistan. ;

Prof. Shibban Lal Saksena: What is the total quantity of jute produced in.
Uu. p.?

The Honourable Shri Jairsmdas Doulatram: I would not be able to give:
the figute now.

MAaNTFaCTURE 0¥ CoTToN TEXTILE STORES

*1879. Shri V. C. Eegava Rao: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether any steps have been taken to stimulate-
the manufacture of cotton textile .stores in Tndia?

(b) What is the total amount treing spent in importing theee articles?

The Honmourable Dy, Syama Prasad Mookerjee: (a) Yes, Sir. Necessary
assistance in the procurement and movement of raw materials is heing:
roudered for the manufacture of cotton textile stores in India. Besides with
a view to giving assistance to the indigenous industry certain raw materisle-
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byorted from abroad are exempted frem import duty. Similarly protecticn
hes been afforded to the indigenous indusiry in some cases by way of pro-
#ective duty impesed on the import «f foreign goods.

{b) The annual estimated amount being spent on the import of textile
edoras I8 rupees six crores.

Shri V. C. Kegava Rac: May I lnow, Sir, what kind of help is being given
#o the indusiry?

" The Hogourable Dr. Syama Prasad Mookerjee: We arrange for raw materials.
Taen we have granted exemptiens of iinpest duty in respect of certain materials,
and we have slso imposed a protective duty in respect of certain cases. There
are other details as well, which I coukl give the honourable meuiber,

Bhri V. C, Eesava Rao: Is it a fact that a Corporation formed to matw-
fBoture these stores was not given help Ly tie Central Government or the
Bombay Government?

‘The Honoursble Dr. Sysma Prasad Mookeriee: If there is any complaint
=bool # by an individual concem, the best thing for it to do is to write to
{3overnment.

Beth Govind Das: Are Government aware that in the markets there is t®o
wouck of textile goods at present? And in view of the fact that there are
textile goods lying in authorised mills, what is Government going to do so that
these imports may becone less?

The Houourable Dr. Sysma Prasad Mookerjee: I am afraid the honourable
.member iz confusing Letween textilc. goods and textile stores?

M. 'Speaker: That is the confusion?
vSeth Qovind Das: Yes.

SERBEMEXNT or Craxs Ke Goods BOOKED 10 PARISTAN AND vice versa
BEE'ORE PARTITION 2

«1380. Shri E. V, Kamath: Will the Honourable Minister of Ruilways be
ed to state what procedure has been prescribed for the sett!ament of elaims
in respect of Zoods booked from India to Pukistan and vice versa befere partition?
The Honourable Shri E. Santhanam: Clsims in respect of consignmente
Booked prior to 15th August 1947 from a station in India to a station in Pakistan
ano vice versa are required to be preferred to the despatching or receiving
¥ndian Reilway who will deal with these claims according to the conditions
wnd circnmstances of carriage.

Shri H. V. Xamath: May I know how many claims have been filed so far?

‘The Honourshle Shri K, Santhanam:-I have not the number as it was
a0t put as part of the question. I thought the question related to the pro-
cedure efopted in tho settlement of these claims.

8hri B. K. Sidkva: In how many cases have these complamts been filed
3n the Court?
The Hodourable Shri K. Santhspam: Sir, I want notice of that queation.

AssaM TBA MPORTED 1570 CALCUTA

21381, Srijut Kuladhar Chaliba: (a) Will the Honourable Mivister of Rail.
waxs he plensed to state the number of tea-chest carried from Assam via
Parbatipur to Calcutts in the years 1943, 1946, 1947, 1948 and 19497

(b) What is the resson for the decréase if any, in the number of ten-chests
=0 carried in 1947, 1948 and 1949 by the Assam Railways?
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(o) What is. the numbder of tea.chests carried by Mesars. India General
Bteam and Navigation Company Iimited and River 8team Navigation Com-
pany Limited through Paldstan to Calcutta from the different steamer-ghats m
Assem in 1947, 1948 and 1949?

(@) Are Government aware that the Assam Railways fail to give necessary
wagons for carriage of tea from Upper Aseam to Calcutts, end if so, what is
the loss of freight incurred by the Government of India on account of this?

(e) What is the difference in earning on this head in 194047, 1947-48 and
1948-497

The Hodourshle Shri N. Gopslaewami Ayyangu (a) The nuraber of tea-

cheste is not available, but the total maundage during the calendar ycare. was
sa followe: .

1945 11,68,093 maueds
1944 5,706,834
1947 4,80,715
1948 3,39,962

Figures for 1949 are not available.

"
”

"

{b) The principal reason fer the deerease in the maundege carried in 1947
and 1948 compared with 1945 was the re-openiog of Chittagong port in Bep-
tember, 1945, which was closed for tea trafic during the war, Another reason
was that tea from Assam was given only class III prioritty up to the end of
1948.  After partition, frequent. resirictions were impoged by the E. B.
Railway (Pakistan), particularly during the months of January $ April and
Beptember {0 October, 1948, which adversely affected the movement of tea.

(c) In this case also information regarding the number of tea-chests is not
available.  According to the figures published by the Director General of
Commercial Intelligence and Btatistics, the gusmtity of Assam Tea imported
into Calcutta by the two Steamer Companies amounted to 12,61,237 maunds
during 1947 and 14,81,175 meunds during the first 11 months of 1948
Figures for 1949 are not available.

(d) In view of the priority whioh tea was given and of the frequent res-
triotions imposed by the E. B. Raflway, the Assam Railway could not have
provided more wagons for the carriage of tea from Upper Assam to Calcutta.
Therefore, the question of loss of freight does not arise.

(e) The figures are available for calendar years. Esminge during 1947

were Re. 52,418/4/. more than during 1946, and those during 1948 were Ra.
76,259/1/- more than during 1947.

81jut Kuladbar Chaltha: I could not follow the answer to (d).

Mr. Speaber: Will the Honourable Minister repeat the answer to part (d)
of the question? .

(dnawer was then repeated) /

Srljut Xvladhar Obalibs: May I know, in view of the fact thaé from 11
lakhs it has come to 8 lakhs,.will the Honourable Minister be pleaged to see
that more wagona are placed in Upper Assam stations from now onwards?

The Honourable Shri ). Qopalsswami Ayyangar: Every effort will be msde
to supply as many wagons as may be required for moving tes.

CLeRiza0F CHARGES ¥OR RETCRN oF UNUsED RamwAy Trcxers

+1382. Srijut Euladhar Chaliha: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether any clerkage is cbarged for retum of unused
railway tickets and if so, wheé Percentege is deducted? -
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(b) Is there any system of granting receipts for deductions made and if nos,
do Government propose to direct granting of such receipts by railway servants
to passengers? . .

The Honousable Shri K. Santhanam: (a) Yea. A clerkage charge of two
annas per ticket is deducted while refunding fares to paEsengers who cabnos
commence their journeys for any cause other than want of room i the train,
provided the ticket is given up within two hours after the departure of the train.

(b) No. The question whether it i8 necessary to introduce a system of
receipta is being considered.

Shri B. K. Sidhva: May I know what ordinarily is the heriod taken for a
refund in the case of unused tickete by the railway authorities to the passenger
concerned? °
- The Honourable 8hri K, Santhapam: Immedintely it is surrendered in the
booking office, the payment is made.

Shri B. K. Sidhva: No, Bir. After the departure date, within what perind
are these refunds made?

The Honourable Shri X. Santharam: The tickets have to be presented
within two hours, otherwise the railway administration will nol; know whether
it hxs been used or not.” Therefore, as soon as the ticket is surrendered to the
buoking ofhee. the clerk 1z aathorised to refund the  yrize of the Tare v.inix
the clerkage. e

Shri R. K. Sidhva: In cases where remarks are made by the stution master
on the tickets that the tiekets are unused and when the claim is sent to the
office concerned, may I know what period is taken to refund the amount?

The Homowable Shri X, Santhanam: 1 -am unable ‘to understand the
question. I have snid that within two hours the ticket has to be surrendered
and as soon as that is done the money is refunded. In other cases probably
it would take the usual routine time. For instance, if there is no room in
the trsin and the ticket has to be surrendered, then after the departure of
the train the usual procedure for refund will be foliowed.

Shri R. K, Sidhva: But what is the period? Is it a fact that....... ...

Mr. Speaker: The honourable member knows the period now.

Shri R. K, Sidhva: His attention is drawn to it. Is it & fact that it takes
8 very long time?

Mr. Speaker: That follows from the trend of the reply.

Srijut Kaladbar Chsliha: May I know why receipts are not granted? I
have personal knowledge of it. A ticket was given up and no receipt was
granted. :

The Honourable Shri K. Santhenam: As woon as a ticket is igsited, it 2ows
into the accounw and so when the tickets are surrendered again they have
to make specisl entries both for the clerkage and the number of tickets
surrendered. Therefore, it was not thought necessary to have receipts. I
am reconsidering the question of the desirability of iniroducing a system of
receipts.

Shri R. K. Sithva: Will the Honourable Minister also consider that &:»
tiree taken for the repayment of these refunds is reduced?

Mr. Speaker: All these matters will be included in the reconsideration.

Begum Ajgas Rasul: Have the rules been altered, because after the ticke!
was surrendered after the depsrture of the trsin, the money wes not refunded
» immedistely but sfter a cleim was made for it?
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The Honourable Shri XK. Santhanam: I'he rule is that the booking ecierk
sbould give the money as soon as the ticket is surrendered.

Shri R. K. Sidhva: Is the Honourable Minister aware that payment is made
after six months? I made a claim_six monthe ago and yesterday I received
Bs. 6.4 refund. Is the Ilvnourable Minister aware of this gystem?

M:. Speaker: He is aware.

The Honourable Shri K, Santhanam: if the honoutable member will give me
the particular instance I am prepared to investigate.

MEASURES TO INCREASE YIELD FRex LaxDn

*1383. Shri Satis Chandra Samanta: (a) Will the Honourable Minister of
Agriculture be pleased to state what is the sverage yield per acre per year for
each of the provincet and States in Indinv duriug the past five years of (i).Rioe,
() Wheat and (i) Millet?

(b) What steps arc Government taking to increase the yield per acre from the
land already under cultivation?

(c} What is the estimated increase in yield per acre by such measures?

The Honourable Shri Jairamdas Doulatram: (a) A statement giving the
required information is placed on the table of the House.

‘ (b) The honourable member may kindly refer to the reply given to par§
(b} of uestion No, 176 o; Tth February, 1949, :
{c) From two maunds to one ton according to the measures adopted.
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Shri ¥. V. Kamath: Has the fertiiicy or productivity of the soil ss gudged
by the yield per acre decreased or increased during the last 20 or 30 years?

The Honourable Shri Jairamdas Doulatram: The opinion of those Wwho have
studied this matter is that fertility has decreased.

Shri §. V. Kamath: What are the reasons, may I know?

Mr. Speaker: I do not think we nmeed go inte that question, because i
will involve many things of & scientific nature.

Shri H. V. Kamath: What. are the corresponding figures of yield per acre
in the U XK., U.S.A and Japan?

The Honourable Shri Jairamdas Doulatram: They are generally higher.

Seth Govied Das: Has there becn any inc¥sse in the productivity during
the recent three years?

The Honourable Shri Jairamdas Dowlatrsm: I do not think so except in
certgin areas where special measures have been taken to improve the yield.
It all depends upon better methods of cultivation. A

. Dury ex PrTReL

*1384. Dr. V., Subramantam: (a) Will the Honourable Minister of Transpork
be pledsed to state the amount of tax collected by the Central Government on
each gallon of petrol and what is the total amount collected far the last 5 yeass.
and for what purpose it ig collected ?

(b)*®ut of the tax collected on each gallon, what is the amount earmarked-
and pooled ints a non-lapsing fund called the Road Fund? °

(¢) For what purpose is the road fund collected? Is it for the construction
of National Highways or Provincial Highways?

(d) How is the Road Fund distributed to different Provinces and on wha$
basis?

(e) Do Provincial Governments charge any sale tax on petrol when they go-
to Provinces and ii so, what is the tax ccollected on each gallon?

(f) Are the rates different in different Provinces?

(g) What is the number of times that pef,rol is taxed in India before ik
raiches {he consamers, vixe LBwicr owners?

The Honourable Shzi K. Sanwhanam: (a) A statement showing the dusy
realised in the last five years ds laid orn the table. The duty is levied as pars
of ordinary taxation and.mot for any specific purpose, but a part of it is ere-
dited te the Road Fund for road. development.

(b) Two amd a half aonas,

(c) For the purposes of road developruent generally, and epecifically for the
objects detailed in paragraphs 6-8 of the Resolution on Road Developmens.
adopted by this Mouse on the 19th November 1947. For roads classed a=s
“Nalional Highways™, separate provision is made in the Central Budget.

(d) The basis of distribution is laid down in para 2 of the Resolution ap
Road Development of the 19th November 1947

(e) to (g). The information .is being collected aod will be laid on ihe tabe
of the House in due course. E '
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- " 8TATEMENT
Duty Collected on Motor Spirit

Res. (000
Year Average rato of Import Excise Total
taxation duty duty
e i oo o RO R ST
(per gallon).

1943.44 J5 ennaa 3.27,86 4¢,0) 3,67,85
1944 &5 15 ennas 3.40,75 18,24 3,58,9Y
1946-46 15 annas 14,74.50 2,26,64 17.01,44
1946-47 . §2 annss 6,58.3¢) L 8,37,60
184748 12 annas i 9,09.68 1 .22,31 10(.32,00

F:g\mx s for undivided Indin excopt that in 1917.48 SHgares apta Soth Auguac 19047 aps
for updivided Inilia and for the period 15th August (047 (o 3lst Ml 198% for thy  Indian
Dominion

Dr. V. Snbraml.niam Is there a non-lapsing. fund created for the main-
‘{enance and construction of national highways?

The Honourable Shrl E. Santhanam: No, Sir. The money for- national
]ng}m.z}s is granted year after year as s separate demand before the House.

Dr. V. Subramaniam: Ac regards the vousl  fund bas the Pakistan share -
been given by nom?

The Honourable Shrl K. Santhanam: I :un sorry I have no inforination. If
the bononrable member will. put down a question I am prepared to ®et the

_anforination.

Dr. P. S. Deshmukh: What is the number of years according to csleulation
during whicl it will be possible to completi¢ the first plan of national highways?

‘The Honourable Shri K. Santharam: We bave adopted a plan for the first
five viare.  The present schedule of national highways is expected to be com--
plefed within the next five years.

Dr. P. S. Deshmukh: What is the total length of the national highways
proposed to be completed during the next five years?

The Honourable Shri E. Santhanam: I would require notice of that questien.

Shri B. K. Sidhva: Is the eutire amount of this tex earmarked strictly for
&bis purpese of highway construetion?

“The Honourable Shri E. Santhanam: 2} anuas is strictly earinarked for the
development of rcuds and can be spent only for that purpose.

Shri B. E. Sldhva: What is the balauce on Rand today from this tax?

"The Honourable Shri E. Santhsnam: I have got with me only the total
receipts. * If the honourable member will put down a question I am prepared
fo answer.

8hrl H. V. Kamath: Is the Minister in a position to essure the House thab
while be cSnceutrates on the highways he will not neglect the bvways"

¥he Honoursble Shri K. Santhanam: The byways are the respensibility
-of the provincial goverminents.

RoAn DEVELOPMENT

*1385. Dr, V. Subwramaniam: Will the Honourable Minister of Transport be
pleased to lay » statenienton the table of the House regarding the Road Policy
adopted by the Govermment. of India ?
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The Honourable Shri K. San@anam: The honourable member ix referred to
chapter VII of the Repers of the Ministry of Tmnaport 1948.49 supplied*to all
the honourable members,

Provucrioy 0+ PENemuty AXD AxtiMsLARIAL Drees

*1386. Dr. Mono Mohan Das: (s} \Will . Honouraisde: Alimster of Liclustry
and Supplv be pleased to state what steps have been taken by Government for
the masa produvction of (i) Penidillin. wid (ii) Synthetic anti-malurial drugs®

(b) \Vbat: expenditure has been incurred by Government for that purpose?

The Honourable Dr. Syams Prasad Mookerjee: (a} A team of expecrts wes
deputed by the Government of India to Europe, 1.S.A. aud Cauada towards the
middle of 1946 to explore the possibilits of manufacture in India of Penicillin,
and anti-malarials. On au examinoation of their report it has been decided to
establish a state concern for the manufacture of these drugs at a cost of Ra.
2 crores. . This plant will bave an awnual productive capacity of 1,200 billion
units of Penicillin and 1,00,000 ibs. of 8 synthetic antimalerial drug.

An agreement has slready been signed with Messrs. Karnbolegat Ab
Biochermica]l Industry Stockholm, Sweden for the sstablishment of a factory
for the production of Penicillin.

The factory ia expected to e located near Bowbay and is likely to come
into production in three yeas time.

Negotiatious ore under way with a British tirm for use of their patent
rights for the munufucturc of a suitable synthetic autisnalarisl drug.

(b) An expen:lit,ure of about Rs. 50.47 is expected to be incurred upfo the
end of Hie current tnancial vear,

Dr. Moso Mohan Das: \Vhai uree the smtismalarial drugs it is  proposed to
manufacture in this factory?

The Honourable Dr. Syama Prasad Mookerjee: Puludrine.

Dr. Mono Mohan Das: Are erangemctuts goini to be sede for the mpnue-
tacture of German products like Plasincquin and Atebrin which were  welk
known in prewar days? )

& The Honourable Dr. Syama Prasad Mookerjee: It is not part of the scheme.
We are only thinking of Paludrine.

Shri M. Tirumala Rao: The Honourable Minister has stated that Goverunens
have made arrengements with « British fum for the manufacture of andi
malarials.  Is the firm the Imperial Chemical Industries?

The Honourable Dr. Syama Prasad Monberjee: Discussions are still going
on and it ia not desirable to disclose the names jusi now.

sSbrl Mabavir Tyagi: May 1 know if the research in these medicines is
beinf made under the Ministry of Industry and Supply or the Ministry of
Health?

The Honourable Dr. Syama Prasad Moouerjee: Reaesrch wark is under the
Health Ministry.

Shri H. V. Kamath: Does the Minister propose to prumote the manufacture
on a maes acalé of certain Ayurvedic drugs and medicines which are far more
efficacious than these sulpha drugs asd the anti-malurials mentioned in the
question?

The Honourstle Dr. SYama Prasad Mookerjos: | wonld refer the honourable
member 10 the Ministry of Health. .
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Shri H. V. Kamath: Munufacture of deugs is in the Dortlolxo of the Honour-
able Minister.

Shrl S. V. Krishnamoorthy Ra0: What ar: thc concessions allowed to these
foreign companies?

The Honourable Dr. Syama Prasad Mookeriee: There are no concessionsd.
In lieu of a fee which we propose to pay we will get their advice and technical
assistance and there will be provision for training such Indiau personnel 88 may
be necesaary for running the factory.

Dr. Mono Mohan Das: In :diition to the propoerd faztory for nnuuhcmrmg
Penicillin by the Central Government, have any proposals deen received from
provincial governments for the manufacture of “Penicillin?

The Honoursble Dr. Syama Prasad MoOkerjee: We have received a proposal
from the Government of West Bengal but they intend to do it, if at all they
ean, without any assistance from the Government of India.

Seth Govind Das: Is the Honourable Minister's Ministry conlempiating
any factory for producing Ayurvedic medicines ? -

Mr. Speaker: The question relates to Penicillin and anti-malarials and it has
been replied. Mr. Eamath also put a similar question to that of the honour-
able member and it has been answered.

Pandit Lakshm] Kanta Maitra: Do I take it that this factory for the manu-
facture of Penicillin is going to be a purely state.owned factory and the Govern-
ment will_sell it¢ products without profit?

The Honourable Dr. Syama Prasad Mookerjee: Flitv-one per cent. of the
shares will belong to the Goverhment of India and forty-nine per cent. to the
Government of Bombay: there is no intention to make any profiv out of the
products of this factary. ’

MAXUFACTURE OF STREFTOMYCIN

*1387. Dr. Mono Mohan Das: (n) Will the }onsurable Minister of Industry
and Supply be pleased to state whether Government bave any plan for maru-
facturing Streptomjycin in this country in the near future?

(b) Has nny step been taken in that direction by Government?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). The matber
wilt be considered after the State factory for manufacture of Peuicillin, Sulple
Drugs and Antimalarial .Drugs bas come into existence.

Dr. Mono Moban Das: Will it he possible in that factory to manufeclure
Streptom ycin? :

The Honourable Dr. Syama Pramsd Mbookerjee: We have been told tbat
certain basic things will be done at tlis factory. and we may take up thia
question later on after the {actory has come into existence.

Dr, Mono Mohan Daas: Has Governmont sent some experts of our country
to forcign countries for training in the manufacture of Streptomyciu or -docs
i% propose to do so in the near future?

The Honouradle Dr. Syama Pramd Mookerjee: 1 believe the Minister for
Health i8 making experiments in the use of Streptomycin in thig countzy.

Dr. P. S. Deabmukh: Has the poesibility of manufacturing any of theae
drugs by the Alemhic Cheniicals cr the Bengal Chemicals been ezamined?

Tuae Honourable Dr, Syama Pvasad Mookerjee: They are also encoursged
o produce some of theae drugs.
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MANTFACTURE OF SgLPHEA DRrUOos

*1388. Dr. Mono Mohan Das: (s) Will the Honourable Minisier of Industry
and Supply te pleased to state what steps have been taken by Government for
the manufacture of Sulpha Drugs in_this country?

(b) If e steps have 6o far been taken, why not?

(c) What expenditure hns so fnr been ineurred for this purpose?

The Hamunhis Dr. Syamsa Prassd MoaRerjes: (a) and (b). It has been
decided to set up a state concern for the manufacture of Penioillin, Sulpha
Druge and Anti.malarial Drugs at a cost of Re. 2 crores. The factory is
expected to be loceted near Bombay and to come into production in three
years time. The annusl productive- capacity of the factory for sulpba drugs
will be:

Sulphamerszine 60,000 1bs,
Sulphathiazele 20,000 1bs
Salphanilamide 20,800 lbs.

(c) About Rs. 50,000.

Dr. Mono Mohan Das: How many foreign experis are going to be employed
In our proposed factory? '

The Hooourable Dr. Syama Prasad Mookerjee: As many as will be
necessary.

Inpla’s ConTrIBUTION T F. A. O.

*1389. Seth Govind Das: (n) Will the Honourable Minister of Agriculture be
pleased to state what is the annual contribution- of India to the F.A.0.?

(b) Ze it a fact that India occupies the fourth place in eontributions to the
F.AU. aud is it aleo a fact that India paid Pakistan’s share also laat year?

(c} Has any attempt been made to reduce India’s share and if o, with what
result? ‘ :

The Honourable Shfi Jalramdas Donlatram: (a) The annual contribution
of the Indian Dominion to the Food and Agriculture Organiaation of the
United Nations has not yet been deterrnined. The contribution of undivided
Iondia was, however, 212,500 U.S. dollars or Re. 7.03,008 (approximately).
}‘lﬂs represents 4-25 per cent. «f the organisation's annunal budget of 5 million

ollare. D hd

(b) No; the position of the Indian Domiuion amoug the list of oonLrihut'iug
Governments will be known only after its share of conizibution bas beer
determined. Tho undivided Indir, however, occupied the £ifth place.

I'ending the determination of the relative shares of payneut of the Indian
Dominion aad Pakistan, the Indian Dominion paid the entire contribution for
tho period 15th August 1947 to ~lst December, 1948 on the hasis of cantel-
hutlon for undivided India on & distinct agreement that Pakistan will re-
Imburse to India the payment made on her behalf when it is determined.

(¢» Yes. When the oripinsl contributiou of the undivided Twvin of 4 .25
per cent. of the total budget of the Organisation was raised in 1946 to 4.67
per ceut a sttong protest was made to the Organisation as a result of which
the contribution was reduced to 4-25 per cent. When. Partition took place
t$ke~Organjisation wes asked to reduce India’s eontribution and the Indian dele-
gation to the fourth gession of the F. A. O. conference held in November,
1948, asked- for a further reduction of the share of contribution of the Indiar
Domivion in terme of directions given by Govermment. The matter was

a
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digcussed at length at the <onferense which censtituted s .conmitice to
examine the entire question of contributious and recommend new scales for
ull member Governments. 'The report of the comrmstee is awsuted.

Seth Qovind Daa: At what timne is it expected that the contribution of the
Indian Dominion will be knowtt to us!

. The Honoursble Shri Jairamdas Doulatram: When the Committee apypoiut-
ed by the F. A. O. makes its report. 1t is not a Committee of our Government;
it is 8 Committe¢ of the I°. A O.

Seth Govind Das: That is why | sm asking when it is expectecl.

The Honourable Shri Jairamdas Doulatram: 1 suppose in {he course of thix
year.

Shri H. V. Kamath: The Honouruble Minister stated thav undivided ludia
occupied the fifth place so far as contribution was concerned. May I know
what place did wdivided Iodin, projertionstely to her population, occ-,:p‘.' 50
far us her representation on the ¥. A, O, is concerned?

The Honoursble Shri Jairamdas Doulatram: This representation is red
based ou population but « variety ot other factors is taken into account as in
€he U. N. Organisationu.

Shri H. V. Xamath: What was the place occupied by India?

The Homnourable Shri Jairamdas Dounlatram: ludia leads of course so far as
population is concerned. -

Shri H, V. Bamath: 1 was referring io'the representation of Ind:a on the
. A O.—tho nuaaber of our representatives an the I A O ite seaff et \What
was her pince?

The Honotrabie Shri.Jaizamdas Doulatfam: 1 woull not be alie to give
that straightevay. .

Shri T. T. Krishnamachari: Mayv [ ask the Honourable Minister if he ix in
a position to tell the House how many Indians are employed in respousitile
positions in the F.A.U. eithcr as experts or as administrators?

The Honourable Shri Jairamdas Doulatram: I do not think .we hold any
impottant post there.

Shri T. T. Krishnamachazri: Has any representation been made by the

Govemment of India to the desirability of emplo;.mg them in view of the large
contribution she makes? .

The Honourable Shri Jairamdas Doulatram: This matter has been taken up
bv the Governiment of India and also by the Welegations, which we sent there,
but. we have not been uble to mecure any adequate results. *

Dr.. P. S. Deshmukh: TIs it not a fact that India oceupies o« hish  place in
the F.A. 0.7 ;

The Honourable Shri Jajramdas Doulatram: Yes and 1 houe in the United
Nations Organisation also.

Shri Mabavir Tyagl: May I know what advantage we have been able to
derive from the organisation known as the F.A.0.?

Tie Honourable S8hri Jalramdas Domlatram: I have replied to this question
on an earlicr occasioo. We cannot first of all keep away from these interna-
tional organisations. Then the advantage is that this is an organisation which
ensists countries witb regard to technmical aid. It is an orgauvisation where
matters relating*to production and distribution and matters desling with food
and agriculture and bealth are dealt with. It would not therefore be wise o
&eep away from bhese erganisations.



\ STAHRED QUBSTIONS AND ANSWERS o

Stri Mahavir Tysgl: Have we taken any technical aid from them so far
or received sny help in any other manner?

The Honourable Shri Jairamdes Doglstram: This matter is under discus-
sion at present with the F. A. O.

Shri Mahavir Tyagi: But have ‘we received any help?

Tbe Honourable Sbri Jairamdas Doulatram: We had not so far asked any.
The matter has been recently discussed and we expect to receive aid.

Shri Xishorimohas Tripathii What are the different factors governing the
quentwn of contribution of each country?

The Honoursble Shri Jairamdas Doulatram: The same, factors which goverv
the question of contribution to the U. N. ., that is, the productive cipacity.
the quantum ef trade, the national income .md siniilar considerations.

LicExsk» AviaTioN COMPANIES

*1890, Prot. X. T. Shah: Will the Honourable Minister of Communica-
tions be pleased to state:

(a) the names and number of aviation companies that were licensed to
operate air services in the Indian Dominion in 1948, the number of aircraft
owned and operated hy each and also the names and number of companies now
in operation;

(b) the names and number of those companies, together with the value of
their assets -and liabilities, which have ceased to operate or gone into liquidation;

SC) the profit or loss cach such Company has mad:. as shown in the latest
available balance sheet of each stich Company;

(d) the route mileage in India assignéd to each such licensed aviation cem-
pany, and the volume of traffic carried by each in the Years 1946.47, 1947.48 and
in 1948-49 and up to the end of January, 1949 ;

(e) the amount of depreciation provided by each such Company, in ita latest
availsble halance sheet, as allowed under the Income Tax Rules; and

(f) the number of aircraft considered sufcient and economic for operating
the total 1outs mileage open to aviation in India? 5

Shri Khurshed Lal (Deputy Minister of Conununications): () to (e). I lax
on the table two statements giving the required ‘information.

(f) Seventy ajreraft of the capacity of Dakotas.
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STATEMENT IL

Namss of Compainriss whick have ceaded to 0per®e or ke gones into lipwidation and the valus
thair assets and liabdilities @s shovrt in their (Glest auailable balanne shseta.

Liabilitiss te outsidoss Assets,
Ra. R
ieni 23,48,586
iter Airwsys Limited 1< 0580 11.1947 . 1.46.,638 K
:Ti.l::ll:l:; A'an: Limited a9 on 31-12-1047 17,609,902 30,55.,051

’-—PM.T.-K. T. Shah: On what baeis ia the depreciati&n Ck’llm.llﬂted by the
aviation companies, whether on the bnsis of the sge of the aircraft or the
mileage run or any other basis? . )

ghri Eburshed Lal: The ilepreciatiou is calculated on the basis of the
number of years by which the aireraft wili become unserviceable anad the cost
of ite purchese.

Prof. E. T. Shah: Has the actual work performed in the shape of mileage
nothing to do with it?

Shri Xhurahed Lal: Tt is for individual air companies to decide as to how
“depreciation is to be calculated.

Prof. E. T. Sheh: What is the explanation for the failure of eome of these
companies who bave gone into liguidation? :

Shri Khurshed Lal: The explanation for the failure of some of tha com-
panies is that they bad entered into this business after the termination of

war and had bought too meny aircrafta and were not therefore able to camry
on business.

Prot. K. T. Shah: Has the Director General of Civil Aviation taken any
steps te prevent the ureconomic operation of compsuies like that?

Sbhri Khurshed Lal: The operation of the companies, as my honourable
friend knows, is governed by the rules of the Air Transport Licensing Board.

The Air Transport Licensing Board while granting licences bave to take all
these matters into consideration.

Shri V. C. Kesava Rao: May [ know whether any aviation company has
-applied for a non-stop route from Delbi to Madras? )

Shri Ehurshed Lal: Not that I know of.

Prqf. K. T. Shah: My question is not answered. I wanted to know whsther
the Director General takes any steps to see that companies are not operating
‘uneconomically end come to grief in the menner that & recent case hsa shown.

Shri Ehurahed Lal: As I have alread
and the admimstéring of the rul
Tiansport Lioensing Board who
granting licences.

rhwl;l;ﬁ;:d?nmy Neth Xuntru: May I know how many of these companies

Shri Khurshed Lel: Two compani ;
One is under liquidadion panies have recently gone out of business.

. Jupi . g~
are under liquidation. upiters have wtapped; I do not know whether they

Prof. K, T. Shah: May T know how i aki
e e b};li J kmow b meny companies -are making profis
&hri Khurshed Lal; Except Air India all others

Prol. X. T, Shah: Is the gucce i ;
_ T 3 s of Air India d s subsi i
¥ them oo’ account of the oveseag service? l 'tle " tlfs Fubsily received

ady said, the matter of granting licences
es is the exclusive juriediction of the Air
take all these matters into consideration while

bave been running at a loss.
I

b
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Shri Ehurehed Lal: There is no subsidy given to Air India so far as their
internal services are copcerned, but. they have a contract for mail under which
they have to e paid a certain minimum amount.

' Mr. Speaker: The iquestion hour is over.
(b) WRITTEN ANSWERS
AIRCEBAFT PURCHASED FROM DIsPosaLy

“1391. Prof. K., T. Shah: \Vill the !onourable  Minister  of  Coununica-
dons le pleusgd to state: '

(u) ihe number and types oi airerafl piachus:d frem Disposals and the price
paid fof the so.me; . g

(b) tbe tetal number of aircraft with a carrying cupucity of seven or morve,
specifying their makes, used in the regular Air Services in Indig; and

{c) th2 active life of the aircraft bought from Disposals fur regular service,
the nrraugements for theiv replacement and ihe approximate total cost of repla:-
ing machines now in use wler they Lecome unserviceabl.:?

Shri Khurabed Lal: (Deputy Minister of Conununications): (u)and (b). Sir,
T lay on the Table two statements giving the required information. -

(¢) The life of an aireraft purchased from Disposal stocks is between five 1o
seven years, according to the stundard of maintenance. Replacement of
existing aircraft after their life has expired is the responsibility of the airline
companies, though necessary technical advice will be given by the Cixil Aviation
Department. As shere are several mew  types to choosc  from, whose
prices vary widely, it is not possible for me to give an estimate of the cost
of replacement

P——

STATEMEXT-1

Typo of wireraft Number Price and remarks
purchascd
1. Dakota (C.47 & C.53) 112 Price of o flyable aircraft ranged from” Rs.

35,000 fo 1,20.000 and thet of an imser.

viceable one from Re. 10,000 to 15,000

2. Norseman (UC-6¢) 12 Price of a flvable aircrafit rangad frora Re.

' 18.000 to 23,000 and that of a unser.

A viceablo (8ol for iastructional purpoees

k " Pone Re.a 1.020. " i

3. Expeditor ((-45) rice of & Bysble aircraft ranged froze Re.

i 56,000 to 91,668. One was sold for Rs.
20,000 as it was declared ecrap,

4. Stanson Sentinel L-6 56 Price of a flyable aircreft ranged from Re.
2,500 to 6,500 and that of an unser.
Viceable one from Re. 1,000 ta 1,200,
6. Valiant RT-134A 3 Price ranged from Rs. 2,000 to 3.000.
8. Vigilant L-1 3 Allthe 3 along with ome PT.17 were sold
for Re. 10,000.
7. Steerman P-17 . 3 Rs. 2,000 onch.
8. Gmnbopgugm L4 . l BRe. 2,500 (acrep)-
9. Argus rchild . 27 Prics of a flyable airceft ranged from Rs.
5,000 to 15,000 and that of an unserviceable
o!;e ogfor instructional pwrpoeas) Rs.
,000.
10, Fairchild (Pt-19) . 1 Ra. 2,000
11. Procter I . 1 Rs, 2,000.
12, Auster Mark 11T [} Re. each.
18. Auster Mark V 41 Ra. 7,500 each. .
1¢. Domiuis n Prioe of a Oyable aircraft renged from Re-

14,740 to 40,000 and $hat of au unses.
viosable ono from Re. 7,340 to 7,370.
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STATEMENT II

Tygo of winraft used in the Scheduled air services of India aach withe ~ Nwmisr of sirorafs
csp-u ity 0f@eVen or more. . in ase.

11skote 83
Vickers Viking it
itopide . . . 3
L. H, Dove v 0 o " . s e .2

PoLioY RE Avia®i05 ENPEEPBISE BY JOIRT STOCE CoMPANIES

*1392. Prof. K. T. Shak: Wil tbe Honourable Minister of Communications

he pleased to lax' en the table uf the Houee a statement of Government policy.

* in regard to the future of aviation enterprise by Joint Steck Companies, which

"are reported to buve made heavy and recurring losses, and the steps, if any,

they propose to take to provide and maintain regu’ar avnahon service for Trans-
port and Communications?

Shri Khurshed Lal: a& eputy Minister of Communications): Is is Govern-
ment’s policy to afford all possible facilitics to the aiv line companies for the
operation of " togular air services on gan  efficient amd eeononic basie.

_ Febeduled  wir traneport the world over has been recegmised to be not so
renniuerative as other fields of commereial enterprise and Indis ie uo exception.
It*should also be borne in inind that the initial phase of development of any

* new acfivity usually involves losser: to a grester or lesser extent. - Government
have constanbly under review measures to mipimise such loeses in the case of
air transport operation, A< the honourable member is aware. the budget
propostls for the year 1949-50 inciude two measures-—

(a) the introductien of sll p air mail schemé under which sl first class
mail will be caried by air to the preatest possible extent, and

(b) Government will grant a rebatc of half the duty on aviation petrol.

While proposal. (+) wil! sukstaniially.increase the revenue .load available to
the operating . comepanies. Jroposal (b) will go ™~ some way to reduce their
gperating costs. Government also propose to set up almost immediately a
small Committee to advise them on the fixation of passenger fares and treight

* rates on air transport services esu am economic basis, taking into account” the
cost of operation of the services and other relevant ~factore. These measures
combined with the progressive development of passenger and freight fraffic
will, Government are sure, soon lead to a stage where the financial position of
the operating eompanies would he stronger. Goveroment have also noted
with plessure tbe formation of an Air Line Operators Association, 'a step
whieh by making it possible for the resources and experience of the operators
to be pooled for the commen good will conduce to rmootl and efficient deve-
lopment of air transport.

REMUDERATION TO AVIATION COM#ANIES FOR HBLP I KAsHMIB Orxmnoxvs AND IN
BESCUING REFUSEBES
‘ *1303. Prof, K, T. Shah: (a) Will the Honourable Minister of Communi-
cations be pleased to 5tate what remuncration was allowod to the Aviation
(‘ompames which assisted Govermment:
" (i) during Kashmir operations, and
(i) in th« rescue ot refugees from West ‘Pun]n,h 'md Fast Bengal?
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(b) Waa any discriminatien mede -ju the rates allowe¢d to Indisn Companies,
and these alowed to non.Indian Companies?

Shri Kbhurehed Lal (Deputy Minister of Communiiaations). (s) and (b).
Indian air transport companies which took part in the Kashmir operations®ar.d
the operations for the evacu:tion of refugees from West I'unjab were paid
at the rate of Rs. 5 per mile flown by Dakota aircraft; a detention charge
of Rs. 800 per day was paid for these days when Government were unable to
muke use of the aircraft. For the evacuation of refugees, aircraft were also
chartered tfrom the Brtish Ovecrseus A.rwags Corporat.on at rates varying from
Rs. 5/1/- to 7/11/- per mile according to the type of aircrait. No aircraft
were chartered by Government for the evacuation of the refugees frem East
Bengal .

NicET ATk M4IL.SERVIOE

*13%4, Prof. K. 'f. Shah: Will the Honourable Minister. of Communigs-.
tions be pleased to state:

(2) the period for which liceuce has been granted to the Indian Oversesa
Airlines Limited to operate Night Mail Service between Bombuy, Calcutta,
Madras and Delhi vie Nagpur, and the remunerat.on allowed for that service;

31)) the quantity of letters and parcels carried frem Pombay, Calcutts,
Madras and Delhi daily, from the copimsncement of the Night Air Mail Sucvice
to the latest avai.able date;

(c) the caiculations, :f any, made to establish g standard economic load unil
route mileage for operating such a service, and the rernuncration for such service;

(d) the indjcation, if any, given to Aviatiun Companies of the L'kely load of
sugh mails or parcils avalsble oi difercnt routes, and the terms and couditiows
on which Governmeut woud be prepsred to consider such service; ond

(e) the suhsidy, direct or indirect, paid or agreed to be prid by Government
for operation ¢f stich services, within the country and outsid:, and the basis for
caleulatiug remuneration ?

Shri Kburshed Lal {Deputy Minister of Communications): (a) A licencs
for tke operation of Night Air Mail Services between Bombay,  Calcutta,
Madras and Delhi via Nagpur was granted to the Indian Owerseas Airlines
Ltd., in the first instance for 2 period of ouc month frem the 30th Januury,
1949, This has subsequently been extended upto the 30th June, 1949
Keémunerstion for these services ia sllowed at the rate of Ks. 1/8 per lb. for
air mails carried by them and for air parcels at the approved fre‘ght rate less
25 per cent

(b) I lay on the Table a statement giviné the required information.

(¢) No special detailed calculations were made. Nor was it necessary
as the company was prepared to carry all alr mails and .air parceis which were
offerred by the Department and at the rates proposed by Government.

(d) As this was a new development, there were no data in regard to the
itkely load available. 'The terms and conditiors on which the ‘services were
to be operated were circulated to all the cempanies by the Air Transport
Licensing Board. The Honourable Minister for Communications laid . on the
table of the House a copv of these terms in reply Yo Shrii R. K. Sidhva's
question No. 400 on the 15th February, 1949.

(e) Government.have not agreed to pay any subsidy either direct or in-
Yireot for the ope:ation of such gervices.
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REPRRIENTATION RE DELAY IN SWPPLY OF WAGONs

*1395. Shri R, X. Sidhva: (a) Will the Honourable Mmlster of Rallways be
pleaded™“tiv state whether the Clearing and Forwacding Agents of Bombay have
made u fepresentatiou. dated 25th February, 1949 to the Honourable Miuister
of State in cannectiou with the delay and favouritism shown for the supply of
wagons?

(b) 1a it a fact that as stated therean, Lorry No. 6391 entered the Carnac
Bunder on Sunday, a closing day, and loaded 85 bags of Kopra wheress goods
of other dealers w-re not- ullowed to bs loaded and booked although they were
prior fo: booking?

(¢) 1t so. what steps have Goverumeut taken in this matter?
The Honoaursble Shri K. Santhanam: (a) Yes. ‘

{b) It is correct that T.orry No. 6881 was adnjiited into Carmue Bunder
Geeds Depot with 8 bags of Kopra on 8 Bunday which is not 2 closed day
at the Depot. These bags were loaded a few duys later. @th.r censign-
ments brought in earlier weve awaiting booking, but the owners were not
. present.

(c) It is difficult t5 decide whether this was an instence of favouritism or 8
4 proper exercise of the discretion vested in the Guods Supermtendent The
matter is being further investigated. The Government also propose to direct
railway administrations %o lighten the procedure with the object of avoiding
auy thing which may be interpreted as discrimination.

-

Booxsze¢ oF Mat AND BereL Lgavis on-B. N. Ramwav

. *1896. Shri Salir Chandra Samanita: (1) Wil thee Hounouvable Minister of
Railways be pleased to state the amouut of iucome from the booking for the
transhipmeni of mat sud betel leaves o diftevent parts of the Indian Union,
Ceylon, Raugoon, Maldwip, te.. ut stations frem Kolaghat lo Navayaugarh on
the Bengal Nagput. Railway in ihe yoears 1940 and 1948 (station wisc)?

(b) Is there unrestricted bookiag svstem or restricted quota fer bouking
thosy goods at those stations? ’

(c) Is thers ﬂux corrugated shed with cemented stacking platform at nnv ‘
of those stations for’keeping booked and unbooked gaods, especially at Machada.

"anchkurs, Ballichak, Narayangarh, Bakrabad and Contsi Reoad?

(d) Was there any case of corruption amongst the station staff at ‘\fncharla
wnd Ballichak iu the matter of bookiitg those goods?

. (e) It the answer te part (d) above be in the affirmative has necessary
nactien been taken in such oases?

The Honourable ' Shri K. Saniladnam: (a1 Tresumably the  honourable
member is referring to the income from traffic in mat aud betel leaves booked
froo. stations on the section Kolaghat to Naravaugarh to different destinations.
station by station. Such statistics are not maintained in the form desired and
will have to be specially compiled. The I). N. Railway are doing this and
when these figutes ave available they will be placed on the table of the House.

Eh) There is_no special quota allotted for booking mat or bete] leaves ar
such, but sn inclusive quota is allotted to each station for the movement of
soods trafiic ju ‘smialls’.  Betel leaves ave, however, booked peneraliy #°
uarcels. and the quantity hovked daily % limited for esnvenient.londing with* '
in the scheduled halt hy passenger {vaius. .
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(¢) There ure cemented stacking platforms at «ll tbese stavions but ¢orru-
gated sheds unly at Ballichuk und Contai Roud.
_(d) Yes.
(e) Appropriate action bus been taken. This  includes d?scharge of one
Assistaut Station Master, demotion of obe and transfer ol eight: other stafl.

OFFICE OF SALT CONTROLLER

+1397. Sbri H. V. Eamath: Wil the Honoursble Minister of Industry and
Supply he plessed to state: . !

(a) whether it is a fact that the main office of the Salt Controller is at Simla;

(b} whether in the aforesaid office, there are employess whose headquarters
are at Simls, but who are at Dethi more or less permsnendly on a tour l.osis
and getting halting allowance ; -

(e) the expenditure incurred iu conmection with the tzavelling ailowances
of employees in this office during the years 1946.47, and 194748; and

(d) whz it is 20t feasible to locate the entire office in one place?

The Honourable Dr. Syama Prasad Moolerjee: (a) No. A pach of the
office which will be about onc.half, bave their Headquarters at New Delhi
and the remaining staff are at Simla.

(L) No official is more or less permanently on a tour basis ut Delhi. But
occusionally one or two officials buvi: to come on tour to Delli, for short
periods on ofticiul duty. ’

(¢) The office was formed ®on 1st MNovember, 1947. 7The expenditure in-
cmved on all towrs vndertaken in the wlhinle of India Y 194647 is therefore
nil ond in 1947413, Bs. 2268

(i The Ministry asked for the trausfer of lbe entire office from Simnla to
Delhi Lut transfer of unly « partion was pussible owing to lack of accoms-
modatom.

~ MA¥AGEMENT oF Rol1axXG SToox SeoTI0N8 IN RALWAYS

*1398. Shri H. V. Kamath: Will the Houourable Minister of Railways be
Llease] to stute whether the Kolliug Stock Hection of the Mechanical Brauch
on every HKailwny i managed us an independent branch with a Departmental
Head of its own? -

The Homourable Shri N. Gopalaswami Ayyangar: No.

GAZETTED AND NON-GAZETTED STAFFIN SvBVEY OF Ivmra

*1899. Shri B. V. Kamath: \Vill the Honouruble Minist:er of Agriculture be
pleased to state:

(n) the number of officers, gaze-tted and non-gazetted, aceording to their
categeries. ut present employed in the- Survey of Indis; and

(b) whether it is a fact that alnwst every inch of Indis bas been surveysd
and resurveved?
~ The Honourahle Shri Jairamdss Doulaiwam: (1) A statement giving the
required mformation according to each category as ‘on ist March, 1948 is
placed on the iuxhle of thé House.

(b) No. At the time of )mitition -al)out 180,608 Si;. miles o ‘the Iudian
Unien had either never ligin sireeyed ot sli or had oyly inndeguatedy sur.
veyed prior to 1905.7 '
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. STATEMENT
Numbs> of the Gazestad Officsrs Gnd the NonGasstied 8taJae on
the Jet March, 25¢¢
Gazxrren Osmicwss
Claas I Barvice 3 i 27
Ganrre) Central Service, m- I . [
Clam II Borvice . . i , [ 31
Gane ral Central Servics, Clase n 14

Nox-Gazerrep Orricars

{6) Cloes IIl Bervicss (T eAnical). S
Sarveyor \ 118
Pianteblers, Dnuamnn Compuum, ete . [-7Y)
Mep Reproduction porsoane} . i 635
Otber technical personnel . , . . 103

'(b) Clase I1I Service {Ministersal) : = : ‘ . 332

(e) Clase IV Service ; i T - 4485°

‘Of this numbor ahout 1000 are rctainad
throughout the ye®er and the remaindor
ere employed only for 8 months in the year
during the field eesson,

BraB08 FACTORIEA

*1400. Shri Ram Ohandra Upadhyaya: Will the Honourable Minister of
Industry and Supply be pleased to state:
) {a) the number of starch factories in Indis; -

(b} the piuces where th.y are sitvated;

(c¢) the number of days and the months in which they work in g year

(d) bow much raw matevial each of them ie getting; -

(e} the amcunt ¢! atarch produced by them in the years 1947 and 1948;

(f) the steps Goverument propose to take to keep them working for most
part ol tha year; and

(g) whether some new industeialists have approached Government for etart-
ing etarch factories and if so, how many?

The Honourable Dr. Syama Pragad Mookerjee: (s) There are twenty four
starch factories in India.
{b)to (e). A stutement is Inid on the Table.

f) It bas been decided to procure maize uplto 50,000 tons for starch
factories in 1949. F¥or thie purpose offers from foreign countries of maize
of a Quality not evited for humun consumption, or #vailable for import at
higher prices than could be paid for import for food. will not be rejected
but will be accepted for distribution to the starch factories. ' The Associution
of etarch factories has beet. osked to pass oo to the Ministey of Food any
information obtained by the factories about such avsilabilities. Besides, the
Mupistry of Food have instructe! tbeit own officers and” Provinces and States
1o'offer all deter'orated grains to the Association of stsrch factories (and not
to the Textile Commissioner, Bombay, se bitherto): the Asgosiation will then
avttle theie distribution nmong +he factories.
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(g) Only one. Mesers Gagger & Co., Caleutts, applied for permission to
start a factory in Bihar for the manufacture of starch from sweet potatoes.
No permission was granted in view of the food position in tbe country.

‘BTATEMEN‘Y

(8} The starch factories are situated as follows : -

Bembay Province 9

Enat Puinijab

uv. P’ .

Central Indis

" Dethi

Jaipar

Gwalior

Hydorabed (’ﬂefnn)
(e} tole):—

- = e R QY

(e (d) (e)
No. of weekr they Maizo grmn Re. Produnuon
Faotory. were workiog coived

{Tane) (Tons)
1947 1948 1947 1948 1967 1968

1 Anil  Sterch Pro. i¢ 30 €51 11,000 176-41 2330650
ducts Ltd., Ah. b
medabad.
Bharat Starch & 30 20 1,800 1,600 711-33 708 65
Chamicals Ltd,
Jagadhari.
8 Hindustan Colour 1 30 26-08
E & Chremical Mfg.
Co., Katbwad
4 Rampur Mswue Pro- 1 3 16 140
ducte Ltd., Ram-
Pur.

4.0 £3.30

.8 8ukhjit Starch & ¥ 2 240 160 $0-65
Chemicals Ltd.,
Phagwara, ’

8 Patiala Starch & i0 L] 1,900 346-48
Cbamioals, Raj-

pura.
7 Preu,der Industries 12 340

4290
165-¢8

10695 (now de.
funct.)

8 Qwalior Maize Pro- 300
duste Ltd, Gwa-.
o tior. - =
Jaipur ais¢ Pro. 8 3 : g
ucta Ltd., Jai- <0 o118
por.

11991

Torar . €8 80 3.825 13,240 136987 538-80

.Nnmmumnhgmmhmidkm 1947 and 1948 for want of raw
matorials. Atprenmnohohry excepting Anil Btarch Products, Ahmedsbad, is
wkms for want of raw materials, Unfmunmly the only svailable raw materials

foodgrains and edible tubers.
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MARUFACTORE OF SYNTHETIC PETROL FROM STEAM CoaL

*1401. Shri B. L. Malviys: Will the Honoyrable Miuister of Industry end
Supply be pleased to state;

(a) whether any expariment bas been made on the steam coal of Surguja
district for the manufeoture of synthetic petrol; and

(b) if so, with what resnlte? )

The Honourable Dr. Syama Prasad Mookerjee! (v} Yo, bir, but sumples
from seme other neighbouring areas bave heen sent for examination.

(b) Does not arise. '

Rawway Levir Croseing o8 KACH4 Reab FROM SaTio.an 10 DaBRA

¥1402. Oh. Banbir Singh: Will tbe Honourable Minister of Railways
be pleased o state:

(8) whether s representation of vitlagers of Satroad and ite neighbouring
villuges in Hissar District duly supported by the Deputy Ccrawissioner regarding
the conatruction of s levelcrossing for carts on the 'kacha’ roed going from

Satroad to Dabra, has been received?
(b) whether Goverament are aware that due to the absence of the level-

crossing in demand. agriculturists have to travel two and half miles more than
the distance they will otherwise have to do to reach their ficlds from the villages
during the rainy season, as the liacha cart roads connected by the existing level
crossing generally remain under water; and

(c) if the answers to parts {a) and (b) abov: be in the affirmative. whether
Government Propose to consider the demand of the villagers?

The Hanoursble Shri XK. Santhanam: (a) and (b). Yes.  Receutly in
January 1949 the East I’unjnl, Government forwarded to the Railway Ad-
ministration a representatﬁon of the villagers &f satroad for the prowsmn of
a new level crossing.

(c) There appears to be no objection w the provision of the propesed level
crossing from the railway point of view, and the matter is under examination.
Investigationg are ulso being 1uade as to the possihility of shifting ome of
the existing leved ceossings to the proposed site. -

IMPORT AND MANOFACTURE OF Macuine Toors

. "1e03. 8bri S. V. Krishpamoorthy Rao: (a) Will the Honourable Minister
of Industr: and Supply be pleased to state whether Gevernmeni are aware that
the Indisn Machine Tool Industry are unable te clear their stock on acccunt
of wompetition from import:ed machine tools?

{b) Is the Mackine Tool Comptroller consulted before licences are granted
for wmport of mechine tools?

The. Hmourahls Dr. Syama Prasad Mookerjee: () Govemment are aware
that certain machipe teol manufacturer: hive not been able to clear their
stoaks. This i8 not becsuse cf foreign cumpetition but on sceount of slack.
nmess in demand, {ramsport difficulties and prejudice againsd machioe tools
made in the sounfry.

(b) Yes; Sir. Every application for import of machire tools is scrutinized

* and import licences. are issued only for those types of machine tools “which
are not manufactured in the couritry to Grade I standsrd of accuracy.
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CenTeES POR TBACHING FuoD PrREBRvATION

*1404. Prof. N. G. Ranga: Will the Honourable Minister of Industry
and Suppiy be pleased to state:

_(a) whether Government are aware that s }Food and Agricultuirsl Organisation
expert in Greece is organiéiug Community Canning Centres to teach the people
bhow to enn fruit and meat aud that avother Food and Agricultural Organisation
Specialist in ity har organised Hoone Caumiog Programme in Italy for fcod
Ppreservation;

(b) whether Goverrmeut have obtsined necessary informetion regarding:the
organisation ind the resuits of such centres; and )

(c) whether they propose to orgaruse such centves in the rural areas of India?

The Hooouraole Dz. 8yama Prassd Mookerjee: (a) No, Sir.

(b) and (c). Steps are being tuken to obtain information regardiug the
organisation and results of such centres in foreign countries, and the inforira-
tion wheu received will be furnished to the Provincial Governmeuts who sre
pritusrily concerued with this.

PWIAN Jure MLL ASS0CIATION RESEARCH INSTITCTE

*1405. Shri Basenta Eumar Das: Wili the Honourable Minister of Industry
and Supply be pleased to stute:

(u) whether tbe Indian Jute Mill Association Research Institute has been
recognized by Government as au approved reseurch association;

(b) the nuature of the rescarch work that they carry on;

(c) the results which have so far t.een uchieved by their reaeaich activities;

(d) whether any of th.uge results have been utilised and if so, to what effect;
and

(e) whether Lhe astociation receives any monstery help from (Government?

The Houoursble Dr. Syama Prasad MooRerjee: (1) Yes.

(b) The research work carried out by the Institute is concerned cseentially
with improvoinents in manufacturing processes and the utilization of jute
productr ineluding the development of new uses for jute,

(c) and (d). A statement is laid on the Table.

() No; Funds for the Tnctitute are ~olely provided by Tndustry iteelf.

STATEMENT.
Results ackiezed by he reseurch octivities of the ladian Jute Mill
Apsociation Research Institute emi tAe utVisalion of zuch vesulis
(A) Some of the reaults achieved are : -
(i) development of rot resistaot and water-resistané finishes,
{ii) inprovemente in the Meadling of gate,
{iii) good progress towards prodaction of s ‘‘Fadelece” Jate,
(lv) mizing of jute in different forms with sbellac uni other resine for the manuo-
factore of boards and containers of different types and with bitumen and bitumed
- products %o produce maferials for rootng and other purpase
i8] The resulte have been o\ilised in:
(i) the produstion of 150 million yards of rot-proof saod bang hessisn,
{ii) 22 dyeisg of hundreds of millions of yards of jule material for camoafisge,
{iil) the production of aboot 50 million square feet of jute<hellar laminates,
(iv) the prodaction of over 80 million ysrds of a bituminised jote material, sni 5
{v) the use of Tamarind aced flour in several tboosand tons annuslly for siziog pwar-
posss in jnte mills aceording 10 a fechoigue provided by the Research Ianstitata
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,DEsicns OF PoSTAL Srawres

+1466. Pandlt Mukut Blhasl 1a) Bhargava: (a) Will the Honeurabla Minister

- of Communications be pleased to state whether the Government of India have

decided to discontinue the printing of the King's effigy on Indinn  postsge
stamps?

(b) If so. fron wkat date, and what is intended te replace the I{ing’s vffgy?

{c}) How mauy different denominations of stemps ara intended to be printed,
an what ¢ivblems wil! be printed on each of them?

Shri Khurshed Lal (Deputy Minister of Communicationg}: () Yus.

(b) The King's effigy ceased to be a feature of pestagc: starnps after the
16th August, 1947 The printing of postage stnmps bearing the King's
effigy bas, however, not been discontinued. This will be done s:on when
India's first national stamps will be put on sale. The new series will depict
aubjeota of archeological and historical interest.

(¢) Bixtean, ranging from three pies to Rs. 15. A statement showing the
desigus adopted for thr: various denominations is laid on the table of the
House.

STATEMEN'T.
Pariiculars 1n reepect of cuche derominaléon of India’s firat series of permanent

PposiGge SATMPS

3 piea-—Ajanta Punel—¥roui fanmous Ajanta caves

& pies—Nenarak Horse—From the Sun Temple at Konarak,

9 piee—Trimwrti—From an image at Elephanta,

1 ama—RBedhisaliva—-An image of Bodhisativa now in (he Previncial Musewn, [u.knew

2 annas—Natarajs or same other representation from South Indian Antiquitics.

3 anuu<Susichi Stupa—one of the gatewaya of the great stupa at Sanchi.

3; annas—Bodh Gaya Temple—From Bihar,

4 .nas—Bhuvanesvara Tewple—From ®rissa

6 annas—Gol] Gumbad, Bijapur.

8 anras~-Kandar;a Mabadeva Temple (Khisjurabo).

12 annas—Golden Temple,” Amritaar,

1 viapee -Victory Tower, Chitorgath.

¢ rupers—Red Feort. Delhi.

5 rupecs—1'aj Malal, Agra.

30 rupees—Qatb Minsr, Delhi, and

15 rnpees-Satrunjaya ‘Tumple, Palitana.

ELECTRIC RAILWAYS

#1407 Pandit Mukut Bihari Lsl Bhargava: Wil. the Honourable Minister of
Railivays be Tleased to state the tctal mileage of eluctric ruilways in India, and
what steps Governiuent intend to tske te increase the mileage of electrified
railvay track?

The Honourable Shri N. Gopalaswami Ayyangar: The total electrified
routy mileake on Railways in India is 2356-99 miles. The question of eloet-
fying certain other busy sections under exasmination.
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@osvoxes_Horipr ex TIOEETS INSUEO oN E.P. Ramway

*1403. Giani Gurmukh Singh Masefir: (a) Will the Houourable Minister of
Railways be pleased te refer to the answer to my steried questiou No. 665, ¢ sked
on the 10th g{larch, 1948 and state whether the practice of printing the names
of destinations in Gurmukhi script on tickets issued from tlie East T'unjab Rail-
way stations, that was abolished at the time of the partition of the country, bas
now been reintroduced?

(b} T4 not. bow long will it take to re-introduce this practice ?

Fde Homourable Shri E. Santhansm: (s) Gurmukhi script on tickets over
the Eastern Punjeb Railwoy has not yet been introduced and this has noi
been possible as most of the T.. P. Ruilway tickets luve stil] to Le printed
in other ruilway presses at Lucknow, Ajser, Gorakbpur and Boiubay where
Gurmukbi types are not available.

(b) This will be done as soon as the ticket printing press for the Eastern
Punjab Railway is set up. ‘Ticket printing maehines are already on order

from the United Ejingdom.

P 70rtey, IMPORT, PUROHASE AND SALE PricES oF CEREALS

*1409. Babu Remnarayen Singh: Will the Hovourable Minister of Food
be' pleased to make a statement ou the following points:

() the total amount of cercals of all kinds requirad in the country in the
sear 1948-49;

(b) the total arnount of ceresls of ali kinds produced in the country iu the
ihe year 1948.49; ‘

(¢} the total amount of cerenls of ell kinds imported from foreign lands im
venr 194849,

{d) the {ots]l amount of monsy paid as price te foreign countries;

{e) th: amount of money paid as freight;

(f) the snount of money realised from the people as the price of feodgrains
supplicd to them; and

(g) the amount of money considered as loss to or su'bsi'dy paid by Govornment?

The Honourable Shri Jalramdas Doulatram: (a) It has been estimated
tlut the requirements for the whole country in 194849 would be 455 inillion

tous approximately on the basis of 1 lb per adult for farm population and 12
ozs. per adult for nonfa:m populasion.

(b) A proper estimate wi'l be avaflable some t:me after the year is over.

(¢) The amount of food:grains of all kinds to bo imported during the year
1948.49 15 estimated as 28 million tons. The quantity received to the end
of ¥ebruary, 1949 was 26 millon tons.

td) Figure to end of February 1949 is. approximately Rs. 101 erores.
i¢) Figure to end of Februery, 1949 is approximately Jis. 13 ereres.

(f) The imported grain is distributed to the people by the provincial/state
Governments along with grain procured localty by them. The Central (Gov-

ermnent has o informatiou of the total sums realised by the various pro-
vincial/state Govermments.

{g) On the basis of est'mated issues to Jocal administrations during the

Jear 1948-49 the amount of subsidy payable by the Central Governme:at oa
luported gram i estimated at about Rs. 22-8 crores,
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SrooE o¥ CERRALS

*1410, Babu Ramnarayan 8ingh: Will the Honowsble Minister of* Food
be plessed %0 state whether the enfire quantity of ceresls produced and
imported i: .. mtry iu the year 1948-49 has been spent by the end of the
year, or wir=tkher there is any batance of stock end if ao, how much and where?

The Honowrable Shri Jairamdas Doulatram: The year ia not yet over.
The information will be available some time next month. But so far as the
stocks hold by the Governmnent of India in the Central Reserve 8torage
Depote are concerned the position as on Ist March was that besides the
quantities hel in transit 14,882 tons of foodgrains of all kinde was held at
Calcutta Depot and a quantity of 25.164 tons at the Bombay Depot. The
figures for stocke held by Provincial and Btate Governments as on  8lst
March 1949 have been called for and will be suppliel to the honourable
member as soon a8 received.

WaASTAGE OF CEBBALY IN 1948.4%

¢1411, Babu Ramnarayan Singh: Wiil the Honourable Minister of Focd
be plessed to state what amount of cereals in the oustody of Government in the
year 1048409 has been either wasted or damaged?

The Honourable Shri Jairamdas Donlatram: 6637-98 tons.
INTEOLUOTION OF SeIsNING IN COTTAGE INDUSTRY PLANS

*1412. Babu Ramnarayan Singh: Will the Honourable Minister of Industy
and Supply be pleased to state whether introduction of charkha (spinning whee!)
and spinning is iucluded in Governments' cottage ndustry plane and if so, what
steps are being taken to give cflect to it?

The Howourable Dr. Syama Prasad Mookerjee: The matter was generally
discussed at the Cottage Industries Board in December last, but 1.0 definite
echerae was prepared. It will be further examined by. the Committee
apyointed to deal with the problems of handloom weaving and hend spinning
industries. The usture af help to be given by Government will be decided on
rooeipt of the Commiittee's recommendations.
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CONSTITVENT ASSEMBLY OF INDIA (LEGISLATIVE
DEBATES ‘

{PART II —PROOBEDINQS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 25th March, 1949

The Assemblv met in the Assémbly Chamnber of the Council House at a
Quarter to Eleven of the Clock, Mr. Spesker (The Honourable Mr. G. V.

Mavaiankar) in the Chair.

- QUESTIONS AND ANSWERS
(s0e part I)

11.46 A. M.
ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF

COMMERCE, COMMUNICATIONS AND DEFENCE

M. Speaker: I have to inform the Assembly that up to the time fixed for
receiving nominations for the Standing Committees for the Ministries of Com«
merce, Conmunieutions snd Defence, ten nominations in the cade of each of
these Comn:ittees were received. As th¢ number of candidates is equal to the
pumber of vecancies in each of these Committees, I declare the following mem-
bers to be duly elected: .

Standing Committes for the Ministry of Commerce.—Shri Arun Chandra
Guba, Shri Sita Ram 8. Jajoo, Mr. Hossain Imam, 8bri L. Krishnaswami
Bharathi, Mr. E. John Phbilippose, 8hri M. C. Veerabahu, 8hri Prabhu Dayal
Himatsingke, Shri V. 8. Sarwate, Shri Padampat Singbesnia, Dr. B. Pattabhi
Sitaramayys. .

StandiMPConbmittee for the Ministry of Communications.—Master Naud
Lal, Pandit Mukut Bihari Lal Bhargava, S8hri P. Kunhiraman, Shri Sunder
Lall, Shri U. Srinivasa Mullayya, S8hri K. Hanumanthaiya, Shri Mahavir
Tyagi, Shri Mibir Lal Chattopadhyay. Kuzi Syed Karimuddin, 8hri G. B.
Guha. :
Standing Committee for the Ministry of Defence.—8hri Mahavir Tyagi,
Shri H. V. Kamath, Shri Gopikrishna Vijavavargiya, Sbri B. Shiva Rao,
Pundit Thakur Das Bhargava, Shri Mohanla! (Gautam, Pandit Hirday Nath
Kunzru, Shri Ari Bahadur Gurung, Shri C. M. Poonacha, Sardur Jogendra

Singh. !

HINDU MARRIAGES VALIDITY BILL
PRESENTATION OF REPORT or BrkrLeEcT COMMITTEE

Pandit Thakur Das Bhargava (East Punjab: General): 8ir, I beg to present
the Report of the Select Committee on the Bill to provide that marriages bet.
ween Hindus, Sikhs, Jains and their different castes and sub-castes are valid.‘

CHILD MARRIAGE RESTRAINT (AMENDMENT) BILLS
PRESENTATION OF REPORT oF SELECT COMMITTEER

_ Fandit Thakar Das Bhargava (East Punjab: General): Bir, I beg to present

the Keport of the Belect Committee on the Hill further to amend the Child

Mawiage Restraint Act, 1920 (Amendment of secticoe 8, 4, 5, 6 and 10), the

( 1859 )
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Bili further to smend the Child Marriage Kestraint Act, 1920 (Amendiuent of
sections 2 and 4) and the Bill further te nweud the Child Marriage Restraint
Act, 1929 (Amendment of sections 10, 11 and 138).

{NDIAN JUDICIAL PROCEDURE BILL

EXTENSION O} TIME FOR PRESENTATION OF REPORT or SELEOT COMMITTEE
Pandit Thakur Das Bhargava (Esst Punjab: Gener:l): Sir, I beg to move:

“That the time appointed for the presentation of the Report of the Select Committee on the
Bill to clarify and modify the law in practice hitherto followed in Criminal applications for special
leave to sppeal to His Majesty in Council for Criminal csses decided by the Indian Conrte,§be
further extended upto the last day of the firet week, of the next eeagion.”

Mr, Speaker: The question is:

“Thut the time appointed for the presentation of the Report of the Select (Committés on
the Bill to clarify and modify the law in praotioe hitherto followed in Criminal applications
for special leave to appeal to His Majeaty in Council for Criminn) ceses decided by the Indian
Courts, be further extended upto the last day of the tlret weck of the dext sessien.’”

The motion was adopted.

PROTECTIVE DUTIES (MISCELLANEOUS PROVISIONS)BILL—sontd.

Mr. 8peaker: The House will now proceed with the further consideration -
of the motion: ‘

‘“That the Bill to extend the date upto which oertain duties ¢haraoteriasod as protective in
the Firet Bohedule to the Indian Tariff Aot, 1934, ahall have effect, to determine or levy proteo.
tive duties in certain other casms and further to amend the Sugar Industries (Protection) Aot
1932, be taken into ocuaideration.”

Srijut Robini Kumar Obaudhur! (Assam: General): 8ir, I spesk with greaf
diffidence this morning because some of my friends whose friendship I cherish—
my honourable friend Mr. Xamath or even my honourable friznd un Aizag
Resul—have taken great exception to a remark which I made last evening,
namely that sugar is the mest-beloved of all sweet things in this world. T con-
fess that I lost myself in ecstasy over the good and durable gualities of sugar
yesterday ufternoon. But the fault is not entirely mine. Example is conta-
gious und I caught the infection from my honoursble triend the Deputy-Speaker.
My honourable friend the Deputy-Speaker was. very much against protection
of sugur for one good renson—that he wants, and all persons agreeing with him
want, thut sugar should be made immediately available in large quantities and
at u cheap price. Thes want to imitnte the example set up by the Pakistan
Government where sugar has heen imported from outside in large quantities

and is being sold cheap.

But 1 am not concerning myseif with the imimediate present. I am looking
to the future. What will be the effect of the removal of protection? The re-
moval of protection may lead immediately to some gain. but what will be the
consequences in the long run’ In this matter T do not mind disclosing to the
House that I belong to the Thakur Dae Bhsrgava's school of politice in this
House. He is my leader in almost everything excepting in the matfer of the
Hindu Code where he has beeu coerced into u disagreement with me. The

" House would do well to remember what happened in the years 1043 and 1948
and so forth when it was very difficult to get a pinch of sngar even for a baby.
I¢ is quite good and it sounds very nice when my honourable friend Mr. Ram-
narayan Singh advocates the use of gur in preference to sugar. But I would ~
aek him, wodld gur have the same effect in building up or in rearing babies a8
sugar? My honourable friend has perhaps forgotten this when he had grown
up his last baby. All the same it will be well to remember what wonld be the
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effect of absolute wunt of sugar and you must face the duuger if gpu remove the
protection now. You cannot say that war will not come in future agusin and
that all import of sugar from outside will not be stopped...... :

Bhr{ M. Apanthesayanam Ayyaogar (Madras: Geveral): On a word ol ex-
planation, Sir.

Mr. Speaker: Not necessary, he is not very serious about it.

Srijut Rohini Xumér Obaudhuri: I uwn prepured to sit down, 8Sir, it it is hurt.-
ing anybody. .'

I'am asking, Sir, would you introduce use of gur iu the bospitals? Would
you give gur to your patients? Would you give gur with barley to your patients?

An Honoursble Member: Why not?

Mr. Speaker: Let the honourable Member proceed.

Srijut Robin! Kumar Ohaudburi: 8o, I say the removal of protection $or
sugar will inean dire consequences for us iu future because at times of dificulty
if we do not have factories in dur own country it will not be possible to get sugsr
when we need it {or our patients aud for our children.

The next question raised was whether this protection should be given for
a period of one year or whether it should bs extendud to two years. As ve-
gurds that, 1 would subjuit that if you are comntnitted to the principle of protec-
tion it is betlar thut you give the protection for u couple of yveurs. I say this
becuuse if you give the protection only for one year, then Gd%érnment will
come forward again and say that within this one year the necessary enquiries
could not be conducted. and in order to collect all the necessary matarials and
conduct a aatisiactory enquiry, an extension of another year ig necessary. There-
fore, my position is this, that if protestion is to be given, it is better that you
agree with the Government, and give the protection for two years. Let the
Government investigate all the points fully, and let them oome formard with
the results of their enquiry, and then tell the House their decided opinion. 18
iz useless-te give protection for one year; because as I said, Goveroment will
again copfd forward for an extension by another year. Therefore, I submit that
-the protection be granted for two years, s#o that Government may not have to
plead for any further extension. v

It was said by some Members that even if the out-put of sugar is reduced in
this country, and even if sngar is not 1made uvailable, and if on account of the
removal of protection, the sugur-cane growers are hit hard, even then there is
no objection, because, they say, instead of sugar-cane, you might cultivate in
those fields aotber crops. Sir, I do not know the conditions obtaining in other
parts of the eountry, ﬁut 30 fur as we in Assam are concerned. I may say that
on the iund on which sugar cane is grown, no other food crop, T mean no paddy

®can be Trown on that land ut all. Thut land is fit ouly for the cult®ation of
sug.i-cane, and not fit for the cultivation of paddy, because that land is general-
Iy high and quite unfit for the cultivation of paddy. And what is more impor-
tant. once vou grow sugsr.cane in that land, that land should not be disturbed
for a period of two years nt lenst, becuuse sugar-cane will again grow in that
Geld afterwards. Therefore, if you cannot disturb the land for two years, then
you should not also reduce the period of proteotion to anything lesr than two

vears.

The Honourabie S8h:i K. 0. Neogy (Minister of Commerce): Sir, I am grati.
fied nt ¢he interesi which the House has evinced in the propoeals embodied it
this Bill. There has beun 1some amount of criticism, but T might tell tho House
. that I do not at all mind the oriticism, so far as the sugar industry is concerneds
I can quite appreciate the attitude of the House with reference to this industry. -
1t has been in the enjoyment of protection for so many years. and the eng
is naturally mede a8 to when we are to aee the end of protection so far as ut;z

-
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industry is concerned. Rut before I go into the details of the sugar industry, 1
should like to make a few observations regnrding some of the genexral points that
were made. I very much regret that it was not possible for me to present this
matter earlier during thc present session. The fault ix not mine. As was al-
reudy indicated, the Tariff Board has beer: extremely busy of late. As a matter
of fact, due to the circumstances about which we are all awars, namely. the,
large number of induatries that have applied for investigation into their clsim
or protection, the hands of the Tariff Board are extremely full. I should like
to remind the Hoiise that the present Tariff Board, apdrt from being very tem-
porury in its terms of appointment, can make recommendations for protection
only up to a maximum period of three years. In several coases, although the
12 yoox Tariff Board has recommecnded protection for three years, the Govern-
ment, as 8 policy, have reduced that period, not because Government
were not in agreement with the Tariff Board iu that matter, but because Govern-
ment felt that having regard to the prevailing uncertainties of the economic
conditions of this country, and nlso in foreign countries wherefrom competition
is apprehended, it would not be right to go in for any definite policy extending
-over a period of more than one or two years. The result is, cases of these in-
‘dustries are coming up periodically for re-examination bv the Tariff Board, and
the other result ia that this House also has to be troubled now and again with
proposals of this kind seeking continuation of protection to an industry. But'
as I said, is inherent in the present uncertain conditions, not only in this
<omtry but in the world at large.

8hri R. K. 8idhva (C. P. and Berar: General): Is the Tariff Board acked to
make interim recommendations?

The Honouradie Shri X. 0. Neogy: No, it is asked to make recommendations
with regard to claims for protection for an industry. But then the terms of
reference of the Board are limited by that one factor, namely, that its recom-
mendations cannot be accepted for more than a period of three years, and thal
limitution was imposed for the reasons I have indicated. As I said, it is lse-
¢ausa of the short periods for which the Tariff Board is entitled to make recom-
mendations that we have repeated enquiries before the Board and repested
legislative proposals which I os anybody else has had to place before this House.

Sir, a word about the Tariff Board itself. As the House is aware, this body
was instituted as a result of the recommendations of the Indian Fiscal Com-
migsion. As a matter of fact, the Indian Fiscal Commission for the firgt time,
laid down the lines for a detinite tarif policy for this country, with a view to
proteeting nascent industries. And in their view, a body like the Tariff Board
was nn essentinl fenture of uny policy of protection, of discriminating protec-
tion,-as it was described to be, that the Government might adopt. In making
that regommendation, the Commission said that the: principle of selectton shouM
be so reguiuted that the best men available are to be engaged. the selection
depending rather on general qualifications than on specialised or expert know-
ledge. It is casential, the Fiscal Commission went on to observe, that all mem-
bers should be men of ability, of integrity, and of impartiality: and the other
desirable qualificattons are knowledge of economics and a practical acquaintance
with husines: affaire. A demand was made by my friend Mr. 8idhva vester-
day, that the Tariff Board should consist of consumers at least.to the oxtend
of 50 per ¢vnt of the members of the Tarift Board. I cleim that as at present
constituted, it is cent percent composed of consumers.

Shri R, K. Sidhva: How? i

The Honourable Shri K. 0. Neogy: Can my friend Mr. Sidhva point out who
would be a better representative of the consumer than tha President of the
Board iteelf, than the two well-known economigts who are members of the
Board: and the fourth member who bas been added who is An exverisnced ad-
ainistrator, having nothing to do with any industry or business. Now, Sir,
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1 should- have thought that we could not have made a better selection. Lest
me tell the House that in the opinion of even impartial observers, the Tariff
Board bas fully justified it institution, and it bsa eatablished a high standard
of integrity and ability, and it is to-day, an institution, irrespeotive of

the changes in the personnel that have taken place from time to titme, it i
an inst'tution of which any country could be proud.

8ir, now coming to the case of sugar. I told the House that the Tariff
Bonrd recommended protection for fifteen years at one stretch. That report
18 dated 1981, and while making thut recommendation—honoursble Meinbeys
can find the relevant observations in paragraph 81 of the Report—they have
indicated that the period of 15 years may not be sufficient for the purpose of
giving protection to this industry., They teok the period of 15 years as the
minimum period for which protection should be guaranteed all at once to that
industcy. Now, Sir, the question is whether the time has come to reconsider
Govcrnment’s policy i®this matter. I should like to remind the House that
we are just passing through the 18th year of protection—I suppose it is the 18th,
or rather the 17th year—and that minimum perio¢ of fifteen years has been
extended only by two years so far, and fbr reasone which I have already etated
tn the House, the reasons being the extreme uncertainties of the present cir-
~umstances both in India and in the outside world, and particularly the high
vrice of sugar-osne-that prevails at the present moment acoounting for the
high price of sugar itself. Is it any wonger that the Tariff Board, taking into
uccount all these factors, felt impelled to say that we had better wait for
unother two yeurs before we make a comprehensive enquiry? Indeed, they
felt that there were not sufficient materials on the lnsis of which they could
make any useful report and in this attitude they were supported by the evi-
dence of all the previncial Governments. all the scientific bodies, 2and all the
interests thut were directly concerned. They all said, this is. not the time,
w¢ are uxt in a position to produce the necessary materiuls before you.

What ehould be the veriod of protection of any industry, has been dealt
with by the Fisen) Commission itself. It is well remneishered that if the country
commits itself to a policy of protection. inay be discriminatory protection, the
:rotection has, in most cases if not all, to be given for a very very long period.

he Tariff Board quoted Professor Tauusig, # well known economist, who was
Chairman of the United States Tariff Commission, as follows:

“The length of time to be allowed for the experiment should not be too brief. Ten

years Are not enough ; twcnty years may be reasonably extended ; thirty years are not neces-
aarily unraagonable.” |

On that, the Fisca! Commission ohserve: ¢

“It}ie bardly to be expected that an industry would be sble to eatablish itself in Indis ig
8oy sborter period than ie required in ao highly developed & country as the United States.”

As I said, fifteen years was considered to be the minimum period by the
Tariff Beard that reported in 1931. We are in the 17th vear of protection. Is
that too long a period? A suggestion was made by my honourable friend Mr.
8idhva that we should immediately notify to thc iudustry thus far and no
furthor, and everything will be settled. ‘That is to say, if they know there will

be no protection hereafter, the industry will adjust itself to the circumstances
that have been brought to light.

8hri B. K. Sidhva: I mentioned a period.

The Honourable S8hri X. C. Neogy: Yes; yvou wentioned 2 period. I am

disposed to accept the advice of the Indian Fiscal Commission in preference to
that of my honourable friend.
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wus going 1o rend out what that Commission said specifically with refer-
ence to such a suggestion. They said:

“We foel, thereforq, that the scheme of a time limit is not really praoticable and that the
difficulties which it 15 designed to obviate muat be faced in some other way.”

“To fix u time limit 50 remote as to have littlapractical meaning, or to €x one which might

wel} prove inadequate and would oerteinly fail to give the industry that feeling of security for
the future, These are the two alternstives.”
Therefore. they wav, the Tariff Board shou'd be asked to enquire from: time to
time into the prevaling cirecnmstaices and to see with reference to the progress
made by nny industry se tQ whether or not protection should be discontinued
at any particular time,  Thut is exactly the policy of the Government and that
ie exuctly what the Tariff Board has been asked to do.

Shri R. K. Sidhva: What about Mr. Melta's e\'ide“)E?

The Howourable Shry K. 0. Neogy: 1 am coming tc that. I would again
refer to the report of the Tariff Board on, sugar industry in 1947, in whioh they

recomumended the continuance of protection for a further period* of one year.
They say:

. ¥Binge, in our opinion, the Indian sugser industsy is likely to require protection for some time
to0 come, we are of the opinion that the detailed enquiry into the extent of proteotion nécesary
should be underteken when oonditions both in India and abroad become more normal®.

First of all, they wmy that this protection has to be continued for some time ‘to
come, and as to the enquiry to which 1 have referred, thut is to say, enquiry
a8 to whether it ghouid be continued or not, they thought that the time had not
arrived even for the purpose. of making that enquiry, and therefore, they recom-
mended un extension by one year, When the matter cunie up befor the present
Tarif Board; ,they found that the price of sugar had reached record Heights
here whereas the prices abroad are very low. Is this the time to remove pro-
tection? Therefore they said until and unless the prico of sugar, which of
course involves A reduction in the price of cane itself, has been reduced mate-
rially; this question of removal of protection cunmot be considered. This is
what they said:

“Protection of the induatry baa to be continued until the cost of production in this country
has been ubstentislly reduoed. The existing protection should be contnued for a period of
two years ending Mexoh 8lst, 1951. There should be a detailed enquiry at the beginning of 1850
in order to determine the quantum of protection if any that wouid be necessary after 31st March
1951." T

We know the high prices prevailing in the countrv. It was stated yesterday
by my honourable iriend Prof. Shibbanlul Saksena that. if we were to drop pro-
tectiorr, the industry would be able to stand competition with imported sugar.
‘The lunded cost of sugar~at_ Karachi, I am told, js ordinarily Rs. 19-8-0 or
Rs. 20/-; occasionslly, it is Rs. 17/. even.

Pandit Lakshmi Kaots Majtra (West Bengal: General): Rs. 17/- 2 maund?

The Honourshle 8hri K. 0, Neogy: Yes. What are the prices here? Even
if we take into account the reduction that has been recently ordered by the
Government, the Indian price would stand at Rs. 28-12-0. The Tarif Board
bas made ca'culation on the basis of a landed cost CIF of Rs. 18/- per maund.
I am told. as I have already stated. that the prices go down to about Rs. 174-
so far as Karachi is concerned. The whole position comes to this. If the
cane price which has now been reduced to Rs. 1-10-0 per maund in the U.P, ~
and to Rs. 1-18-0-in Rihur, can be rcduced to Rs. 1-8-0, then only we will be
in a position to sell indigenous sugar inside the country in competition with
immported sugar, provided the price of imported sugar does not }o down mean-
while. We bave very little information about the position in Jave; we know

£
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the prices in Brasil and Cuba; the teudencies there are indicntive of o possibi-
tity of a further fnll. Now, the question is, is thig the time when the protec-
tion should be withdrawn. 1 should be the last percon to advocate the con-
tinuauce of protection for a day longer than is absolutely necessary. But, ia
this the tine when the Gavernment can take the responsibility for removin
the protection and exXposimg the industry which has been built up at so mue
cost to the consumer. I should say, and throwing it: to the wolves just because
the circuinstances at the present 1noment do not enable a thorough enquiry being
made into the conditions of this indnstry us pointed out by the, Tariff Board.

shri R, K. 8idhva: The price is fixed by the Govemmnut? .

The Honourable 8hri K. 0. Neogy: Yes. But, to what l2vel can you push
the prices down, that is the problem. -

Here | comme to another aspect’of the matter. A good den) of dissa@isfaction
was cxpreseed rs regards the working of the Syndicate. I am not. npologetic,
I do not hold any brief for the Syndicate. As a matter of fact. the Sugar
Syndicate is not a part of the protection. It wae not set up as a part of the
original scheme. This war brought into being by the joint setion of the two
provinces most concerned, the United Provinces and Bihar,

They have given this body certain powers under statutory authority of the
Provincinl Governments. Now the U.P, and Bibar Sugar Faotories Contrnl
Acts lav down various conditions of control aud one of the conditions is no one
can unclertake any construction of a factory etc. except with a license fromn the
Provincial Government concerned and it has been laid down that memberghip
of the Indian Sugar Syndicate is & condition for the grant of a cruahiné license
% a factory. That is to say, under the law that operates now in U.P. and
Bihun under the authority of the Provincial Govemments ooncetned, unless &
factork is & member of the Syndicate it is not ¢ntitled to crush cane. How amn’
I responsible for nnything that may happen in the Syndicate.

8hr{ Ram Narayan 8ingh (Bihar: Gene'rnl): Do you support tbe stand taken
by the Provincisl Governments?

The Honourable 8hri K, 0. Neogy: I nm not in a position to judge ahout
the justification of uny measure that any responsible Provincial Governmeng
may have taken. I don’t know all the circumstances which may have influen-
ced this particular mensure. Jf there is 80 much of dissatisfection, then I
should have thought that Professor Shibbanlal Baxena should be in a position
to influence the policy of the U.P. Government. At least there should be
some amount of public opinion expressed in that province as also in Bihar
from which my honourable friend Mr. Ramnamjyun Singh comes. 1 have no-
thing to do with the Syndicate. It is not for me to support anything that the
8yndicate may be doing but I am prepared to give this assurance that so far
as all these conments that hive been mad¢ about the Syndicate are concerned,
the Central Government would certainly bring these to the notice of the Provin-
cial Government for any action that they may like to take.

8hri 8. V. Krishnamoorthy Rao (Mysore State): The annual production of
sugar ia 11 lakhs. There is a surplus of 2} lakha. 8o the surplus will be 18§
as against the intake of 10 lakh tons. In spite of the fixation of the price of
sugur. the protection may not be able to help the industry., May I know what
the honourable Minister is going to do for the clearsnce of the surplus unless
the price is reduoed? )

- The Homourable 8hri K. 0. Neogy: My honourable friend has referred %o
8 very importent point. A a8 matter of, fact when he tiescribes thia as a sur-
plus, T am sorry it ie an illusory surplus. Before Partition India was nob
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wholly self-supporting in the matter of sugar. It is because we havg not suc-
‘ceded in maintaining our supplies to those parts of the country that now form
Pakistan, that this so-called surplus has erisen. As a matter of fact it should
ba our aim not merely to make India as it stands now, self.supporting, but
also to maintain that export to Pakistan. That could not be done unless the
prices huve been substantially brought down. I am glad my honourable friend'
brought this particular point to my notice.

Now a sliggestion was made by Dr. Deshmukh that the ecountry need no#
be self-supporting in sugar, and that in 8o far as the industry in U.P. and
Bihar sufter from a serious handicap, we need not do anything very special tr.
bolster upy that section of the Industry. May.I remind the House that inefh-
cient as some of the factories in U. P. and Bihar may be and if the outturn
of sugarcane also is comparatively poor in these two provinces, the fect remsins
that 80 per cent. of the sugar is produced in these two provinces. Government
certainly cannot go back upon their declared policy of making India at least
selt-supporting. What would be the result if my honourable friend's sug-
gestions were to be accepted? Would it not seriously jeopardise the econorny
of these two provinces?

Dr. P. 8. Deshmukh (C. P. and Berer: General): On a point of personal
explanation all that I wanted was the quantum of production may be re-
duced so that the production of sugarcane might be increased. I did not want
complete abolition.

The Honourabie S8hri K. 0. Neogy: T quite appreciate that and that is what
we have in view. The Government have increased the grant to the
Indigp Sugar-cane Committee four-fold with effect from this year. The
amount actually available to that body would be in the neighbourhood- of 50
lakhs for the purpose of carrying on research and evervthing necessary for the
purpose of improeingz the vield of the sugarcane and the yield of sugar from
ths cane particularly in these two provinces. '

By the way T would like to point out to the House that even if we were to
withdraw protection, it would not mean very much of » benefit to consumer,
for the reason that the protective duty at present works out to about 88 per
cent only and not any high figure such as Dr. Deshmukh mentioned yesterday. 1
bave had it verified and it works out to 88 per cent and the removal of the
protective duty does not amount to free entry of sugar from abroad. It does
not mean that there is no revenue duty to be imposed. Having regard to the
general level of our revenue duty it would not be that the revenue duty would
be anything less than 80 per cent and in some cases it stands in the neigh-
bourhood of 36 per cent. So even if you remove this protective import duty
of 33 per cent the revenue dutw that will have to talee its place will not be
very much less than this amount. Now coming to the question of what
difference does it make how you call it if there is no difference in rate. A com-
plaint was made that when for instance we huave removed the particular pro-
tective duty, o simnilar rate of duty described as revenue duty has automati-
callv taken its place. The difference is this. In the first place it bas a great
psychologicel importanee. The moment you say that you are pledged to pro-
teot a particular industry, it gives sn impetus to that industry; not merely
that; it gives Goveruvment u right to control the industry in various methods,
Secondly and which is more important is, that the moment a protective duty
is impoaed, under the provisions of Section 4 of the Indian Tariff Act the Ex-
eoutive Government without coming upto Legislature can vary that rate of
duty in whatsoever mmnner it may ke necessary, for the purpose of either
skfeguarding the intcrest of industry or safeguarding the interest of the con-
eumer 8o that the I.egislature may not have to be troubled every time thst
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the duty may have to be increased for the purpese of nmiaking protection more
effective than what it wus when it was originally granted. This vonstitutes
the importanoe of a duty being described as protective duty although the rate
mav be the reme as that of a revenue duty. Now I was rather surprised yes-
terday to find my friend Mr. B. Das advoeating free-trade. Mr. Das of 1982,
I find, gave his whole-hearted support to the bill for granting protection to
Sugar Industry. He even showered blessings on the British official who was.
then in charge of the Measure, for having brought forward such an ameliorative
measure to give protection to the Sugar Industry and now Mr. Das of 1949
savA that sugar is not an essential commodity and the emphasis should be put
upen gur. My honourable friend makes so many speeches that perh@ps he

does not remember what he said so long ago as 1983.

8hrl B. Das (Orissa: General). I have since learnt the polioy of the sugar-
manufacturers.

The Honourable 8hri K, 0. Neagy: Now, Sir, I do not think that thé
Hbuge would expect me to ugree to ubolish protection so far as the sugur in-
dusty is ooncerned here and now, but I am prepared to accept the amendmens.
which my honourable friend Prof. 8hibbarlal S8aksena proposes to move reduc-
ing the period of protection from two years to one year. But then at the same
time I should like to warn the House that having regard to the-
opinion of the Tariff Board and the opinion of the provincial governments.
and other authorities consulted by the Tarif Board, it would be
extremely unlikely that & complete and comprehensive report from'
the Tariff Board dealing with all the various aspects of this question will be-
ready by them. But I agree that gso far n8 some ancillary issues are conoerned,
for instance, issues like that of the SBugar S8yndicate and as regards the possi--
bility of further reduction of the prices of sugar and sugar cane, so far as these
issues are concerned, pehaps we mAay be in a pnsition to discuss the matter
onee again a venar hence, but T am very very doubtful if it would be possible-
for the Tariff Board to make a comprehensive enquiry into all these various
issues and make itid report sufficiently earty to enable thix House to consider-it
during the. next Budget session, but, then, if it pleases the House, I am per-
fectlv prepared to accept the amendment.

Sbri M. Ananthasayanam Ayyangar: On a point of information, may I ‘ask
the honourable Minister what according to the indusiry iteelf might be the
reasonable length of time for which they would like to continue this protection
and nfter that they will stand on their legs? Have they got any idea?

The Honourable 8hri K, 0. Neogy: I am not in direct touch with the in-
dustry. but what I have got is the report of the Tarif Board which is expected
to go into all the various matters and not be guided merely by what the indns-
trv savs, and thev are not in a position to make any recommendation beyond
saving that they are eonvinced that protection will have to be continued for
some time to come, but they are not in n position to make any definite recom-
mendations.

Shrt M. Ananthaaayanam Ayyangar: Does nét the induntry apply
tinuance from time to time? J

The Homourable 8hri K. OsNeogy: No, no. We ask the Tarif Board to.
enquire into the position of the indwstry in terms of our undertaking that the
condition of this industry will be enquired into with a view to finding out
whether protection need be continued, and if so, to what extent.

Babu Ramparayan Siogh: What is our undertaking, 8ir?

The Honourable Shri X. 0. Neogy: Undertaking given to this House from:
time to time. The honourable Member should remember that shis matter has-

for con-
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not come up for the tirst timne toduy. Frew time te time we cdme up for ex-
tending protection in this way, from year to year, on the understanding that
@ thorough and compreheunsive enquiry would be made into the conditions of this
industry, aund tbat enquiry has not been mude as yet.

8hri B. P."Jhunjhunwala (Biliur: Generul): Has the Government got any
datu as to why the sugut industry has not been able o stand on its own legs
up till now, what are the difficulties in its way,—at least the hroad outlines?
Also what is the Governmen$ doing to remeve those difficulties?

Th®PHonourable Shri K. 0. Neogy: Oh. ves. As a matter of fact, I briefiy
referred to some of the difficu'ties. 'I'he difticuities are, as the honourable
Member knows perhaps better than 1 do, lew out-tum of sugar cane per acre
as compared with other couhtries from where we get competxhon ‘and low

ucroge content of the sugar cane that is grown pnrttcuhrlv in the U.P. and
ihar. These are the principal dlﬂxou!tnes

Shrl B. P. Jhunjhunwala: But bnrrmn 1llo“mg Rs. 50 lakhs, has Govern-
ment done any tangible work regarding improving the quality of the sugar
.cone aud the quautity of the sugar cane per acre either in Bihar or U.P. 2 I8
the Government aware that U.P. and Bihiur can produce the chespest sugar

.«cane provided some cffort ia made on bebaht of Government and this control
is remeved.

The Honourable 8hri K. 0. Neogy: Oh, yes. As a mater of fact, a lot
of thmgs hus been done and is being done. As a matter of fact, it is with a
view to incressing the notivities of Government in this behalf that the grant
has been increased four-fold this year. Some of those points were referred to
in_questions which wers put to my honourable colleague, the Minister for Agri-
culture, on different dutes in this same nession and if my honourable friend
wants to huve further information. I would svggest that he puts further ques.
tions to my honourable colleagie, because he iz in a better position than my-
gelf ¢ tcll the I3ouse about the agricultural aspect of the industry.

8hri O. V. Alagesan rose—

Wr. Bpeaker: No further questions. I think the position is olear enough.
Irobably, the work so far as agricultural improvement is concerned, is being
done through the provincial governments; nud therefore,- this (Government is
concerned with grants only,

The Homourable 8hri K. 0. Neogy: Not quite that. Our Agriculture

Ministry is alen in touch with what is hsppening, because the Indian Sugar
Committee is a CentraMy constituted Committee.

8hri 0. V, Alageean (Madras: General):: T wanted to ask a question. Is
the yield per acr: in Java much more than that in India?

The Honourable 8hri K. 0. Neogy: Yes.

Mr. 8peaker: That bas been replied to very often. We are now conoerned
with the Bill.

The Honourable S8hri K. 0. Neogy: Now® Sir, I do_not think I should
trouble the House any further so far as sugar is concerned, but I mugt just
‘briefly touch upon two other points to whicbh reference was made. One wse
to scriculture. As a matter of {act, here we have not been able to decide
detinitely upon the quantum of protection, because the report of the Tariff Board
is still awaited. They have merely néked us to continue the protection on the
‘presant basis.

s
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As regards artificial silk fabrics to which reference was perhaps made by
my honourable friend Shri Bidhva, I should like to tell the House that this
bas nothing to do with protection of artificial silk yam because that is not yet
produced in the country. This particular item relates to fabrice made out of
ertificial silk, wholly or partly out of artificial silk and cotton and as a matter
of fact, I am told that 85 per cent of this industry is u cottage industry, and
so tbe Houre would realize that this particular measure is intended to benefit

cottage industry of that great importance.

8hri B. K. 8idhva: 1 was not opposed to protection:

The Honourable S8hri K. O, Neogy: I think, Sir, 1 bave not got anything
further to say.

There is just one other point that was mentioned by my honourable friend
Mr. Ayyangar and that relates to nickel alloy. We have stated in the papers
circulated that the varintion has breu decided upon in oonsultation with the
Tariff Board. Tho facts are these. The Industries and Supply Ministry were
anxious to limit the scope of this particular item, so that on qualities that were
not made here, the revenue duty could be reduced and large importe permitted,
and we are now only separating the two kinds of this particular alloy. The
Tar:ff Board was referred to in the matter and the decision was of course thes
decision of the Government and the Taxiff Board had no objection. This is
the history of this. particular item. -

Mr. Speaker: The question is:

‘That the Bill to extend the date unto whiob certain dutics characterised as pro-

teoctivo in the First Scheule to the Iudian Tariff’ Act, 1834. shkall have effect. to dstermine
ar levy protective duties in oertain other oasee and further to a@ead the Sugar Indus-

tries. (Protection) Act, 1033, be taken into coneideration.
The motion was adopted.

Mr. Spesker: There wre amendments to clayuse 2 by Prof. Sakscna.
liev both go together. .
Prof. Shibban L4l Saksena (U".P.. General):. Sir, I beg to move:

“That in clause 2 of the Bill—

(3) in part (s} the figures ‘17° be owitted ; and S
(4s) in part (ii3) after the words ‘Items Noa.’ ths figuces ‘17’ be Inserted.”

Mr. 8peaker: May I just ask for a poiut of clarification from him? [ under-
stood frown hiz speech vesterday that he wuws agreeable to have it for one year.
Now, what iv the effcet on this deletion of **177'7

Prof. Shibbac Lal Saksena: This is consequential to that.

Mr. Speaker: That I saw.

Prof. Shibban Lal Baksena: Altogether will give protection for oné year.

M. Speaker: What I follow from these smendments is that the honourable
Member wishes to delete item 17, ‘Sugar,’ frem sub-section 4 of the First
8cbedule of the Tariff Act. ” ?
. Prof. 8hibban Lal Ssisena; Yes.

' Mr. Speaker; He wishes to introduce Sugar in item 49 as he baos stated.

Prof. Shibban Lal Ssksena: Yes. .
Mr. Speaker: He also states that in part (iii) after the words ‘'Items Nos.”
the figures ““17°’1be inserted. That is an addition to item 49. 1 see now.

It was a misapprehension on my part. It is quite alright now.

1 be-
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Prot. Shibban Lai S8akeena: I um grateful to the honourable Minister for
saying that he will accept my amendment Yesterday I said that although
I thought......... o

Mr. Speaker: We need not now repeat the whole debate again)

Prof. Shibban Lal SBekeena: [ will say something sbout what he has #aid,
I only want to point out that I myself realize the vpnsition and therefore 1
reduced the penod from two years to one yenr. The manner in which we
bave been going on for tho last 17 years, I feel that if we continue #% go on
in this manner, we will never be able to drop protection. The honourable
Member said that in America sometimes 80 years were necessary for protection
but those were for industries which huve been in difficulties and which did
not make profits in the firat two or three years. It cannot be for an industry
like the sugar industry because in the last 17 years they have invested in it
capital to the amount of 77 crores and the profite are 50 orores. That being
the case the industry does not come into the category of industries which
require pro‘teotion. Therefore, I would urge upon him again $o see that
this period is reduced. 1 would not mind even then pruvided I could be
assured that at the end of thic period I would not find them in the same posi-
tion as they were in 1983. The crux of the problem is the production
of cane. The production of that is the same as in 1982, I shall point out
what is being done in other countries. In Java the production is 45 tons
per acre, which means about 5 times our yield today. In Hawaii they,
were producing 76 tons per acre. In 1924 they produced B5 tons per acre,
whereas we produced c.nly 12 tons per acre: namely, their production was
about 7 times ours. That is somecthing extraordinary. The figures for
today might be cven larger. If you grant protection to them, then I waat
it to be conditional. Let «omne conditions be put down, namely, that unless
this industry progresses and improves we shall not grant protection. There-
fore, let not the protection he permanent. Let it be oonditional on circums-
tances. I have suggostcd one yeur after which the Government should see
to it that protection is not continued. By this time the industry must be
able to put its house in order otherwise Government cannot be responsible for
burdening the consumer with this protection from yesr to §ear. Government
draws a revenue of Rs. 80 crores from sugar cane. The honourable Minister
raid yesterday that (Government has spent Rs. 50 lakhs on the Fund for sugar-
cana devolopment. The U. P. Government hers this year set gpart Re. 13
Inkhs for the sugar.cane industry. 1 want that a larger proportion of the
revenue taken from sugar cane shonld be spent on the industry. Unless this
is done, when will the time come when sugar will be available at a cheaper
rate?

Then I might point out that the recovery in our province is 9 per oent.
In Java in 31920 it was 13 pe~ cent. In Formosa it was 14 per cent. It is
necessary that we should do something to see that the oane improves. I
understand that in Australia they pry for cane according to the sugar con-
tent. They taste every piece of cane. If you do fhat T will be very glad.
You may pay for the cane. at the rate at which it contains sugar content, so
Shat the sugar content may be improved. Unless, you try to go about the
businers i o scientific way and try tc have hew methods to produce more
sugar, you will not be able to improve the industry. '

Renardmg‘the sugar ayndlcate, this is a problem in the U.P. I must say
that there is np industry in this eountry which is protected from outside
vompetition as well ar inside competition. Sugar is the:only industry not
subject to foreign and internal competition. .



=~ " PROTECTIVE DUTIES (MISCELLANEOUS PROVISIONS) BILL 1871

You must make protestion contingent upon these two conditions: f£irstly,
there shell be no syndicate and st least if there is any foreign competition,
then internal competition should be nllowed to take place.  Becondly, there
should be an enquiry which should be held to determine the profit. of this
industry and whether such an industry should continue with protectior, for a
long period.

Thirdly, I would suggest that. adequate means should be tsken to put this
industry oo a proper foundition. Fourthly, we should be informed in what
time--two years, four vears or five years—it will be possible tn remove this
protection sltogether. Bul you come before us without any idea as io
when you can remove it altogether.

Therefore I do' hope that Governinent will see to it that the people cob-
cerned work in such a° way that they make the industry stand on its own lega.
Let him fix the price of sugarcane but let the industry compete and let there
be intermal competition because this will lead to better efficiency. @ When
the yield per acre has increased, then the cultivator will be able to gain more
from one acre than at present. These arg, my suggestions.

There is one vomt which was raised by Mr., Himmatsingks, which.........

Mr. Bpesker: I am afraid I cannot allow replies to the debate of yesterday.
In fact I allowed the whole debate because the Bill¥contained only two clauses
and the principel ;uestionn was one of protection.

Prot. N. G. Banga (Madras: Generel): And the amendments too are
agreed upoon. : .

Mr. 8peaker: Yes. 8o there is no use taking further time. Let the
‘onourshle Member move the amendments and I shall place them before

the House.

Prof. Shibban Lal Saksena: Yesterday I pointed out that in the prerent
yesr the profit from sugar was Rs. 4.8.0 and lnst year it was Rs. 9-8-0. If
you want to compete with foreign imported sugar you must see that these
abnormal profits are reducd. The honoursble Minister is going to bave an
enquiry into this matter and I hope his Ministry will combine with the other
Ministries concerne.d and hold a joint enquiry into the profits earbed in this
industry fo as to see if protection is justified or not.

Mr, Speaker: Amendment moved:

‘That in olause 2 of the Bill,—
() in part (i) the figures ‘17" be omitted : and (ii) in part (i4f), after the words ‘Itema
Nos.‘ the figurea ‘17T be inserted.”

The Honourable Shri XK. C. Neogy: I merely wanted to utter a word of
caution. With regard to all thet my honourable friend wan#s to be done,
within one year, it is8 not physically possible to do them. 1 have already
said it and let there be no misapprehensions on that, partioular point. What-
ever is possible will be done. ~

Shr! Gopikrishna Vijayavarglya (Madhva Bharat): In view of what the
bonourable Minister hae snid is it not better to have it for two years instead
.of one? Vi '

b
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Mr. Speaker: The honourable Member has moved his amendment whioh
the honourable Minister is going to aocept.

The question is:

9Thet in clause 2 of the Bill—
(i) In part (i) the figures ‘t7' be omitted : and (ji) in part (iii), after the words ‘Items
. Nos. * the figures ‘17’ be inserted .”

The motion was adoptad.

Mr. S8peaker: The question is:,

““That clause 2, as amended, stand perd of the Bill.”

The motion was adopted. {

Clause 2, as amended, was added to the Bill.

Prof. Shibban Lal 8aksena: Sir, I move:
““That in clause 3 of the Bil), for the flgures *1951’, the figures ‘1050* be substituted."

Mr. Speaker: This is a consequential amendment.

The question is: ' .

¢ Thet in clause :3ofthe Bill, for tho figures 1861°, the_figures 1950°, be substituted.”

The motion was adopted. N

Mk. Speaker: The quastion is: . ‘o
“That clause 3, as amanded, mand part of-the Bill.”

The motion waa adopted.

(lguse 8, as amended, was added to the Bill,

Mr. 8pealer: The questior is:

“Tbet olause 1 stand part of the Bill."

The motion was adopted. i

Clause 1 was added to the Bill.

The Title and the, Preamble were added to the Bill.
The Honourable 8hri K. ©O. Neogy: Sir, I move:
“That the Bill, as emended, be passed.” .

Mr, Speaker: The question is:

“Thet the Bill, as almended, be paseed,”

The motion was adopted.

{.At this stage Mr. Speaker vacated the Chair, which was then O(;cupiad by
My, Deputy Speaker (Shri M. Ananthasayanam Ayyangar)].

\

TEA COMMITTEE FOR INDIA BILL

The Honourable 8hri K. 0. Neogy (Minister of Commerce): 8Sir. I beg to
move: ' ' 4 |

““That the Bill to provide for the development of the tea industry under Central controt
and for that purposs to establish a Tea Commit tea for India and levy a customa duty ou tea
produoced in, end exported from, Indie, as reported by the Select Committee, be teken into

coaaidsration.”

The Select Com:nittee has presented a- unanimous report and I have very
little to say in supvort. of this motion except for the purpose of pointing out
cartain impartaAnt chbanges made in the constilution of the Board itself. The
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Mouse will sec that in pursuanee of the recommendation made by certsin
members in this House labour has been given representation on the Com-
mictee or Board as it is uow going to be called. Secondly, provision has
been made for the representation o% the mempgbers of this legislature. There
is another modification that has been made apd that is in regard to the em-
phasis on the regional charuacter of the representation. In the original Bill
certain individual associations representing interests conneoted with  teu
were given representation by apecific mention foltowing the model of the Tea
Cess Act. We thought that the represent.ation to be grantsd to the tea indus-
try had better be expressed by regions and further that specific representation
of certuin individual associations he removed from the body of the Aet, so thad
thete gy be some awmount of elasticity in the matter of securing representa-
tion of the varions interests conoerned, Tt is not the intention of Govern-
ment to interfere with the ‘representation enjoyed by these representative
bodies but there may be changes in the composition of these bodies in the:
futnre wnd we should not therefore like to tie down the hands of Goverinnent
in the matter of represeutation of the Indian tea* industry interests in the
faghion in which it was sought to be done in the original Till.

We have increased the representation whicn wre contemplated in the
cuse of Assam and also in the case of one or two othar arens.

This is about all the changes brought about hy us to which I should like
to dvaw tle nttention of the House us the most iwnpottent.

Then again coming to the Committees we have made cectain “changes,
though not of a very material character. It would be realised tha$ having
regard to the enlarged size of the Board the real work will have to be done by
committees.  Apart frotv there being an Execuftive Committee we have
made provision for the setting up of other Standing Committess oz ed hoo
committees-as occasion arises.

The rest of the changes are not. of uny great consequence and in .some
oages are of a drufting character.

There is a new clause added as clause 20. That provides for temporars
continusnce and ultimate répeal o Act IX of 1908B. Having regard to the
changea that we have proposed to bring about in the composition of the Board
it is likely that we will take some little time for the purpose of giving full
effect #® the provisions of this measure. = Meanwhile the work hitherto done
by the present bady must continue, and particularly there should be provision
for the collection of the cess or dnty. It is with that view that this new
clause 20 har been inserted ae e transitional mesasure.

Mr. Deputy.8pesker: Motion moved:

“That the Bill to provide for the development of tho tea industry under Centrel ocoatrol
.end for that purpose to establish a Tea Committee for India end levy 8 oustoms duty on tes
prodt:;edtin. and exported from, India, as veported by the Seleot Committee. he taken into-
conrideration.”

Srijut Kuladhar Ohallha (Assam: General): S8ir, after sugar of course tea
comes naturally because it i a cup that cheera but not inghraites. It does
not suffer from th¢ handicap of taxation in India: it is only when the tea
is exported that it comes within the cluiches of the law, and it is paid ouf
entirely by U. XK. and other foreign oountries.  As such we have little or no
grievance. Formerly the Tea Cess Act was really confined to propagate the
extension of the tea market and it was done in other countries. — Now, this.
Bill, in spite of its being sponsored by men who are sbgolutely ignorant of
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tea, has been dome fairly well. They have enlurged the scope to include
1esearch, maurketing, co-operative eflorts among growers and manufacturer:
and other things, and 1 thirk they have done fairly well. I think in futme
when we refer a Bill weé should refer il to people who do not know a&nything
about the industry concerncd. That will be the best plan I supposc.

Mr. Deputy-8peaker: Because they cotne with an open mind.

Brijut Kuladhar Ohallha: Yes, they come with an open mind and they
"have done very well really.

There is one thing in this Bil! which is rather to be admired. In this
Bill we find.for the first time that tea tusting should be developed. 1n the
last 125 years in the tes industry no Indian hes ever been admitted to the
secret of tes-tasting except Europesns and'I am therefore grateful to the
honourable Mr. Neogy for having brought out this aspect of the question.
Indeed this requires a little austerity, the man should not chew or smokeand
his age should not be more than i8. Tt is hallowed secret to the commervial
-people of Caleutéa. As such the fact that he has taken into consideration
this aspect of the question is rather marvellous. I think if we allow some
people to be trained in London and other places we will probably be able to

‘have scon some tes tasters.

We have not had ten brokers in Calcutta. It ia rather surprising that
they work us sub.brokers and not us puccae brokers. There are only four
firms which are Meswrs Currit Moran & Co. Ltd., Thomns & Co., Creswell & Co.,
and A. W. Figgis & Co. These are the ones that have been doing the business and
‘there are no Indian tea brokers. They are only undcr-dogs and are allowed
5() per cent. less brokerage for their work. Bo it is necessary for_ us to deve-
lop Indien firms to become tea brokers and we should see that the tea
growers are given proper share in the tea broking buriness.

T shall first take the question where we should carry on our marketing

propaganda? Bhould we carry it on elsewhere or in India? First I sball
‘take India. In India during 1914-15 we consumed only 19 million 1bs. But
in 1025 we went up to 90 miillion Ibs. and in 1048 we are consuming aboiut
180 million 1bs, in India alone. Therefore here is o grent murket where we

should spend more money thun elsewhere.

As regards the outside markets of course U. K. is best fitted where we are
-spending pound 80,0 and®we should carry on there. But I am afraid the
expenditure of ahout pounds 20,000 in Africa is a waste because the British .
firms who had tes cstates in India have transferred themselves to Africa and
they are growing a large acreage thero. = Two years back they were growing
only 88,000 acres. A year ago they have planted 75,000 acres and they are
planting more and more. But I am afraid if we spend the money of this
Tea Cess in Africn we will be creating a market for the British growers who
are transferring their capital from Indisz to Africa. We should confine it to
Egypt. Tran, Traq, Afghenistan and Eastern and Western Pakistan. This
sum will be well spent and you should clese down graduslly the propaganda
in Africa becnuse that will not be captured by us but by the British owners
who are transferring their capital from Indie to Africn. We should there-
fore be cautious in this matter, As regards U.8.A. and Canade the more you
spendt the lers they have consumed and therefore I think we should find - out
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other fields in Russia. Russia used to buy 50 million lbs. before the 1914
war. But somehow or other the British could not agree with them and it
was out down and down. Now of course we are entering into an agrecmont
with Russia and 4,000 metric tons from North India and 1,000 metric tons
from Southern India are t» be exported there. But our friends from South
Indis have not provided the necessary quantity. That means 4.000 tons o
8 million lbs. If we have good relations, and we do not see any reason why
we should not, havirg regard to our neutral position in foreign affairs—we
should go and befriend Russia as well to buy our goods. By that T think
we can have foreign hard currency and dollars. It is necessary therefo
that 'we should carry on propaganda in U.B.8.R. so that we may come up
to the former level of 50 million lba. Then we will be able to sell one-sixtb
of the North Indian produce. ' , d

Mr. Depuoty-8peaker: The honourable Member muy continue his specoh

after Lunch.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

‘The Asembly re-assombled after Lunch at Half Past Two of the Clock,
Mr. 8peaker (The I{onourable Mr. G. V. Mavalankar) tn the Chatir.

INDIAN FIN&N(JE BILL
PrESENTATION Oof Reprort or Bmmar Cowwnzrmg

The Honourable Dr. John Matthai (Minister of Finance): S8ir. T beg to
present the Report of the Sglect Committee on the Bill to give effect to the
financial proposals of the (lentral Government for the year beginning on the

first day of April, 1949.

TEA COMMITTEF. FOR INDIA BILL —contd.

Srijut Kulsdhar Ohaltha: Sir, hefore we rose for Lunch, T wms  aaving that
we. ghould follow an independent commercial policy as regards the U.S.8.R.
We should try to have friendly commercial agreements with the U.S.8.R.
8o that we can sell a3 muck ae 50 'million pounds of tea to that couniry. We
have done a little and I am thankful to the honourasble the Comrerce
‘Mnister for allowing for export abuot 5,000 metric tons of tea to that country
‘and I tiuet be will eontinue his efforte in that direction. The tea’indusicy
avill be greatly relicved if another 5,000 metric tons of tea can be sold to fhe
U.8.8.R. We are not bound to the policy followed by the Britishers in not
allowing tea to that country. As such I trust they will follow the polici
which they have now adopted wbiob will be beneficial to the induatry.

T am also thankful to tha honourable Minister that in the functions of the
Bosrd he has provided for assisting and encouraging scientific, teohnolugicat
and economic reaearch. This was unknown before. At Jorahat we have
s very good Scientific Research Institute run by the Indian Tea Association.
T think it will be best for the industry if it is teken up and all students and
all professors are allowed acops for research thete. ~We subsidised it through
the Provincial Government to $he extent of about Rs. 10.000 a yvar, now 1
think it. has been raised to Rs. 20,000. The Central Government should aub.
sidise the whole laboratory and other things there. There we have entomolo-
gists, Bucteriologists, and other scientists and the results obtained are so good
that even the London Scientific Asgociation has approved of them ! ghouid
therefore. like to make a request to the Commerce Minister that he should see.
whether this Institute oan be taken up and Indianised. They have adopted -
¢ policy now to recrvit a few Indians but if the entire laboratory is taken
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over it will be very useful. It 8 as good as tbe Agrieultura] Institute at’ Puss,

if not betser. Therefore this is a matter to wkich tbe Commerce Minister woild

do well to attend to. It is one of the best ugricultural laboratories we have

in India. T am thankful thet he has brought it in in the scope of the func-
tions of the Board.

As regards promoting co-operative efforls among growers and manufactur.
ers, of course the tea industry is such that growers and manufacturers am
pot different—al’ growers are manufacturers. It is put ralli.a quite micely,
Yot it shows a certain amount of, shall Y say, want of knowledge. Yet it 18
well done. It will be good if through eo-operative efforts we are allowed to
combine two ur inore tea estates together for import of machinery. Therefore
;.his provision is real'y one of the mew provisions which hes gladdened our
hearts, N

Aa regards the fixing of zrades of standards of tea, it is - Baid that the
U.8.A. is rather diaapproving of dur 'standards. I think this report from
America is rather one-sided. ~The growers of tea have followed the same.old
standard as they used to do, but of course there is the dificulty of . labour.
There is a certain amount of rough plucking and some faults right have crept
in. But I think some prejudicial reporte are being received by my honourable
friend, because we have not deteriorated in selecting our grades very much.

Then 1 come to the composition of the Board. T have a little grievance
there. In Asaam we have about 440,000 acres of ten and our production is
asbout 880 million los. In the neighbouring Province they have got about
156,000 acres und they produce only 120 million lbs. Whereas we have got
1,183-tea estates they have got 168. QOur proportion is very large, but the
oomposition on the Board is 6 for Assam and 4 for our neighbouring Province.
In our proportion we should have got about three times more. For the presens
1 am not going to charge the honourable the Commerce Minister because he
has doue his bestr possihle and he has also given us a windfell,  But I hope
he will see that this discrimination on the Board is not made again snd that
we are given our full share of representation. T am glad, however. that the
Central Asseinbly has been given repreventation, Tt is necessary.  The old
British magnafes dominated 8o inuch that the Indian businessmen who went
there had not the courage to speak up; they go and Kotow before them and
are not ahle to express themselve:. properly. Tt is from the Centre that you

should give new idens and a new reorientation of policy. ‘The mere fuét
that therec is not u single Indian tea biokers firm shows that they have not
been able to influence them at all.  So I. congratulate the honourable

Minister on giving representation to this House on the Bosrd.

Ag regards labour. T tiiink there are labourers from Orissa as well in
Madras.  Representation from these Provinces should also be provided for
in order to v:present these labourers. = We have here representaives from
these Provinces, Mr. 8abu is from Orisaa. There are lahouters frorn Madras,
Berwada, Masclipalam and Vigagapatam. 80, representation from the
Central Assemhly should.be given on the BRoard not because they will under-
stand the labourers well but because we will be able to bring in new ideas.
The. hody of tea mugiates do not accept any view except their own. Tbere.
fore. it is wwll that we have been given representation from the Central
Assembly. . A

[ fail ta unlerstan! why the Chambers of Comincree should be so hearily
reprosented.  IMa dice 18 heavily loaded in their favcur, The Chambers of
Commerce have nothing to do with the es industry and I have not been able
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to follow the reason for their representation. 1 hope the next time we deal
with the Act, the Chamburs of Commerce will have nothing ¢o do with is.
These (‘hambers of (ommetce have very little to do “with tew. Eveu if they
have, ouly one would have been enough.

Paadit Llhhmi Eanta Mzltra (West Bengal; General): They are the
people who will deal with your tea. ‘

Srijut Xulsdhar Obaltha: No, no. * They have nothing to do with tea.
Tea has nn absolutely different organisation. -

They huve their brokers, their se’ling agents, their London agents, in {ao}
they uare their everything. There{ore the Chambers of Commerce are rather
& burden to us w:ti their suggestions and sometimes they are more a dead.
weight than any belp; especially because they always side the British

magnates,

Bir, having said this, I congratulate the honourable the Commerce Minister
whose integrity and honesty are proverbial and beyond doubt. What he has
done is the best that could be done and I am giad he has brought forward thig

Bill.
Now, Sir you have had enough sugar, and now I must give you a little
tea. For two days you have had sugar. Have zome tes now.

The hitter cup utili-tea

1s followed by austeri-tes,
Next, tasting of futili . te

We hand it to posteri - tea
Then comes doubtful sani - tea
And, despite proprie - tes

We live aa weak humani - tes
Ig teaalious sobrie . tes. -

o wwlt MTawarg - o Tl TERa, W@ faw A 47 am

qn‘m femd | & T rmm f& ag ddqwe afreg ah qgo
&G a7 @ 1 5@ for & anft Fmer AT 9 £ fv oz O @)
wﬁvﬁ & 32 Mfed, ¥ aar §fs, Rrem & stacw & sy
QM AT oW} AW P PgE ¥ A | qg Mwag o gF gt
AR TR A SN a9 qFE AT W E 1§ J®wA g R oA
T AN 4 94 FAY FTATF 794 0T & N gfcagy & amzar
T WA T A AR E, @ B g AW N W w7 IR AR
FE T fmw vt Tifgd | e g & @9 sEwT gy
I A EH FA N AT MR 7 @ Hs 1 ¢ 5o fo7 ag
MG F AR FA N WS IR T A am A osser g
M qE WY F AR FE & X wmar fwa W o (N
Igi & A=A T AW a9 FI4T f§ ) A v a7, s ER
M & wgi T N TFT ACYT NN F W A {, gw
MG AT N A wEN | AR AT TAT AN AV gW Al W A qury
w0t v o SRR M g4y Ay & A frEm '
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pft swdfy arCger §g)

TF A # T @t § o T o, KfSifen @ gl
& aga ot & 1 Sfew dar 4T faw A F oew o Shar @
W AN AT & I A AW § ) gy S F I ¥ 1y g
tfe o ag 70 a7 9 € fr2 & @ 78 G § ® I
SaM ddr R T E I I A @A IA & I &
i & fr agh & free A o SR fod age wfws dO1 E )
Wik T rgmagn § f5 a8 o fas &Ow #4981 & dnT &)
s A g, AR frg § oF wag ) fear mar § iy caw fi= foig=fa
ATH FAT [ R A TN AN FAT AEH E fF oswE wW
R} e W Ig fE e § o oF aclt da w foigRfer
&1 | @ife wage a2 & &R varffaqes € a9, w1y, 9@, &,
W TaTiX, 48 § J9AT IHF F T FT FTAOH & AR AT
g AR agi I ¥ W™ FA H g et AN O @7 6w
§ sy AT @1 | Fgh ww & At F ey fs fa@ swenr § a@
MaE A W § IO q@gd IAT T I ) W AW g IR
I T &N qT TF IT A T @A @O N 1 KiF I
RGN | og g & W S ¢ ¥R FT qwT T DA
¢ W fou agi wafeay g7 @ & A maARm & AN T 4
TAqE ) gAR TEi § T § T T AR qgd ATF g
I g wfw F g gk w7 & #w afosy w
W 9 faw o § M § I AW O £ f5 S0 § o
F gfafifudat o1 @ & | ta® aR § & AT ;e ava Ao
wew WA g 1 faw A @ fex g g fe am dwa W
fod fegem & agr @17 fret SYfow &< & & I €3
#fF ogi T ® fraar @R FFarraA g, faee ewr NIt
fFm s IE § aTd gw St & g ) T W s Ease
A and & ¢ A N TNIE fuff tea AT § A A §FF a4
w fERE ) J7 72 AW, ITF AR AT IFHT CLATTIRR o
Ak i w3t fs o3 @@ svut 9 & S AR I O e,
A A AR AN F WEAT Q AEAM W F AW § § @R
gfs anfrdt #t ofic TR @ F AF & for A aor AN
Q1 IGM | Y K I T G A g7 @ My w7 gY R
® Tl aad) 3fe WRT I | T TRE qEm A ¢, S W
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aman &, aﬂt%ﬁmqgﬁa’tmﬁrt‘auifz#iqcﬁﬁ afew

Nrwdom @ § g d wragaagat &) anfac
# agar § fir #w @ vy fey SRt Y ag dem ofggd e ot @
3aT gfafafa sagtagt o, @ w0 ¥¥w ow P w1 sfaff qn
ol # agi W g W § S H dgax WA afg@ A W
s & & fed o1 ¥ o wfefafe @1 wfg@ |
(Finglish transiation of the above speech)
8hri L.aksbminarayan 8ahu (Qgissa: Geneval): Sir, I-have given notice of
a small amendmeut ic this Bill. I do not know whether she honourable the
Minister for Commierce would aocept it or not. I wish to submit here and now
that the present tea policy was initiated in India by the Europeans some 100
years ago. Tea was introduced here at that time and gradually the people in
genersi have Lecome tea-drinkers. I see that we get something lile 50 crores
of rupees from our tea. As the people living in foreign countries do not con.
sider ten to bo snvh a bad thing so we ought to make efforts to give it the
widest possible publicity abroad. But in spite of the absence of any wide-
spvead propagandn tea has spread its tentacles into every house of India. 8o
it 'would be better if no efforts are made to popularise tea here. 1f moze efforts
would be mada to popularlse tea in this country then the peuple of this country
would become 8o chronic tea-consumers that perhaps we would not be ehle to

exporc our tea to Eagland and other countries where it is badly nerdod. And
if it were to happeu so then we would not be able to reap even the profit of
50 crores of rupecs thnt we get today. .

Tho thing I want tc say is that tea is moinly produced in Assam. Durjceling
an’l many other svsh places. But a8 my honourable friend has just seid a
majority of the lubour for these tea-plantations is drawn from Orissn, In our
Orisss the condition is that those¢ psople who become poor, who do not get
sufficient to eat. are sent to the tea-plantations, They go to these teaplanta-
tions i1 such a dire and tattered condition that it becomes difficult for them to
return. *Therefore T lilke o sxubmit that in this Rill as emerged froni the Select
Committee there is ¢ provision that three representatives of the lubonr class

© will also be included. 1 beg to suhmit on'v &0 much in thir councction that at
least thia shouid be borne in mind that one labour representative from Orissa
aleo sbould be there. Because a number of aboriginals, like Saaurs, Kandh,
Parja, Gad\\ a, Rana ete. of Koraput District, nfter selling their lands ete. go
to work ia the teaplantations of Assam and there no body has any iuterest to
ook after them. Krom Orissa I had gone to Assam. There in the tca-planta-
tions T saw that the conditions under which these lahourers live should be im-
proved a great deal. So long we will not improve their mode of living their
condition will remain abject. Because the places where tea is grown remain
water-logged oand thus  become un-inhahitable.  Fherefore Malaria i
quit? common there. As a resuit of Malariu the condition of the
thevlthy and sturdy people. whe go there from our proviuce, hecomes
vorv bad.  Therefore T wish o submit to the honournhle the Minister
for Commerce. who has introduced this Bill, ta include nt least one labour
.'epresef\t-nt?w- from Oriesa alro. T do not wish to submit anything rnore
in this eonncction.  But T would like to sav only so much ngmn that you
may makr ghatever afforta vou can to popularire and sell your ten in the foreign
. countries. ‘But whatever propaganda will be made here and whatever quanti.
tier of tea would be consumed here will result in as much harm to the people of
this country. From tea you prepare tablet-tea, cake-tea and slso fluff-t«a You
would give all these things to the people of India, afterwards you will udvertise
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thene things far and wide, will do a propaganda that this is a very good thing
and eo this tea should be taken, then the result will be that the whole oountey
will be spoiled By adopting this tea-drinking habit the pregent tendency of
the people that we find today, for taking cow's milk will to a great extent also
diminish. If tea is totally stopped the people will get more and mor: in the
habit of taking cow’s milk. Today tea is a profitable commodity, we get inore
monoy, but as a result of the introduction of tea, that was begun by William
Bentinck some 100 vears baok, I think more than 100 years we see that tea has
spread her tenticles far and wide in the whole of India. In the end I beg to
submit that the honourable the Minister for Commerce should at least see fhat
wherever the labour representatives of thut place go at lenst one representative
from Orisen should invariably be included. Efforts should be made % better
the living conditions there and in order to look after the condition of the lsbourers
one representative from Orissa should be placed there.

Mr, NWaziruddin Ahmad (West Benga’: Muslim): Sir, this Bill is of cou.
giderable importance to India from a commercial point of view. At presend
Indiaa tes has a dominating position in the world markets. Before the World
War, o- rather before the Chinese oivil war began, Chinese tea held the dominat-
ing position. But or account of the various troubles with which China is afflict-
ed. India has got = long start. China’s troubles will be solved very soon, be-
oause thev have come to a bead, and so Chinese tea may again in oourse of
time begin to dominate and be a competitor to India tea. In these circum.
stances, the committee that we are going to xet up will have « very arduous task
to perfofm.

In India, apd in Northern India especially, there are three kinds of tea.
Tbern is first the Derjeeling tea, there is the Dewars tea and there is the Assam
tea. Darjeeling tee is the finest from the point of view of flavour and the price
of first-class tea—of the higbest kind—will be about Rs. 100 per pound. They
are all exported and are bringing in high prices from abroad. As regurds the
second category, the Dewars ten, it produces the best colour; and the Assam
tea,which is produced in my friend Mr. Rohini Kuniar Chaudhury's Province
produces the atromgest liquor. It is n happy blending of these three clnsres of
tea that produces the finest tea that you take. The important worl: of the
Committee wonld be te so arrunge matters as to create a very good foreign mar-
ket for our tea. Upon his, not only the Indian Exchequer will get lurge taxes,
but the Indian preducers and lebour get. large sums of money. The prosperity
of India will largeiy depend upon how we develop and maintain onr foreign
markets. It is from this point of view that I _view the importance of thia Com-
mittee. It should be the policy of this Committee never to lose touch with for-
eig's husinessmen, and not run at once to wholly Tndianise the business parti-
oularly from the political point of view. 1In fagt, as foreigners would be our
hezt customers, it. is onlv meet and proper that the business, at least outside
-India should be "andled by foreign businessmen those who are intimate. with
and who can contro! outside markets. It is from this point of view that the
Committee has got to be selected or appointed. I submit that the Depariment
should be careful fo bring into the Comraittee men of buainess experience, men
of business acumen and those who can manage the question of tea in the -rarld
market in a more satisfactory and businesslike way. It should be run not on
politieal lines, but on sound business lines. If this Committee co® be made
tc run smoothly on business principles. the future of Indian tea would Be
brighter and. more ascured.

With theaec few worda, I support the first reading of the Bill
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K Bigwanath Das (Oriasa: General): Sir, I certainly weloome the Rill
oa & distinct mensure of improvemens. Tea ia 8 very importent industry which-
earns Sor us not only dollam, but sleo helps in assuring us a gsod balance of
trade. Having svcepted the neceasity of the Bill, I offer my hounourahle friend
a few ohservatigns which I feel necessary in this regard.

In the first pluce, I conaider that the body that he has dev:sdd will be a
miniature legislature with debates, resolutions and I will be gorry if they are
not sllowed to have interpellations, because. the whole thing including the pro-
ceedings of tbese assemblies and councils, have been left to the Government
Jto be preacribed under the rules. The Committee, if it i8 to serve a8 an eze-
eutive body, to belp in the furtberance of the trede, I do not think that such
a big body is at all necessary. I do realise that the diffecent parts of the coun-
try' which have actually trade or which could hope to have tea industry should
have representation, That does not mean that the reprcsentation that is
allotted should be unwieldy to au extent which will frustratc the very purpose
which the Bill has in view. Added to it. it will also add to the expense out
of the cess to he, collected from the trade. . -

Having said so fuch abont the strength of the Commitiee, I oote to ite
eonstitution. Clause 10 of the Rill lays down the functions of the Boari wtich
is the main legislative body constituted under the Bill. Clause (b) stutes:
‘“‘increasing the production of tea in Indias.”’ I do feel that this Committee
will take necessary steps to see that cultivation and manufacture of tea is being
introduce« iv other aress where¢ we have none. If that is the aim which the
sponsors of the B’ll have in view, I fuil to see why the province of Orissa is not
includad in the schedule of representatives. I had undertaken an «xperiment
of intraducing Coffee cultivation in Orirsa. Within an altitude of 8,000 to
8,5()) feet Coffee is being grown.

Srijut Kuladhar Ohallha; What is the rain fall in your country, 8ir. You
require about 80 inches.

Shri Biswanath Das: I sn coming to that. T had introduced coftee culti-
vation in the hills of Jeypore in Koraput District. T aleo experimented this
in certain otl® areas. Now that we have got the Orlesa Stutes, it further
lends etrength to ny argument. These Orissn States where you have got fur-
ther higher altitudes. offer a lsrge scope for extehsion of this enltivation.

Now, I come tc the othef nepect of the question. Why should the sgppe of
the Bill be limited ¢nly to the expansion of the business. T shouvld {hink tha$
the purpose of this Bill should have been extended further namely on the lir:es
of tha law relating tc the levy of coal cess and the protection it affords to ‘ahour,
I have gone through the whole Bill and T must say that there is nnthing for
lubour. "As ] said, it should be the duty of the Comunittec to sce thst lubour
is aleo protected Tt is idle to expect to expand the trade or develop its culti-
vation without affording protection to lahour. If any one in Indie toduy neads
protection. it is the ten estate labour. Very few friends. except my honourable
friends who have the Houwar #o represent Assam, probably lnow the difficult'es -
and distress of the ten ertnte labour. We have in our provinee five ar six difer-
ent ‘arens from which labour to tea estates are recruited: two areas from the
Korapnt district. fwc, from Ganjam snd one from Sarnbalpur districr. T .o
knnw that there ir anather the gixth recruiting area from one  Rub.A'vikios
of the district of Ganjam. Added to this, you have got the Biates which huve
mevead i, Orissa which. T believe. have recruiting centrea. T for mvse!f feel
that the sponsors of this Bill or at least the Select Committee should have
extended the scope i the operation of the Rill to the protection of lohour, and
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{Shri- Biswanath Des : :
should have brought within the power of the Committee to epand moneys far
the protection of labour and for their t¢aining also. Here, I must complsin
thet nothing bas been done. Let ine hope that what is omitted in the Bill
would bo made goud by the powers vested in the Government under the Act in
the rul: making powers.

The Honourahle BAri K. O. Neogp: That will go beyond the acope of the
Act itself.

Shri Biswanath Das: It does not. I do not' at ull agree with the limited
3 par vision of my honourable friend toward this Bill. The main purpose

oM of the Bill is to expand the tea trade, which is manufacture and trade
in ter. [ fail to understand ﬁow the developtnent of the: trade could be possible
without protection of labour. One is unthinkable without the other. Jf my
Honournbte {riend has uny reason otherwise thau what I huve stated, 1 think he
will be doing justice to himself und to this House and to the Party to which he
his the honour to helong.

I com& ugain to- clause 4. Herc ngain I see the tinges ofythe same oid
aspect viz., a big. share of the representation to businessmen. Why
should  businessmen get both ways? They get representation as
internn’  traders. and then again come as the Chamber of Commerce.
Why should they have twofold representation? I would appeal to
vy honouruble friend to see that this sort of double representation
ceases., YFor myself I would congratulate him for bringing in a new
outlook, a'new crientation in this regard but 1 would request him to go further.
‘Pimes are changing very rapidly thun he himsclf or we in this House consider.
Things arc changing so very rapidly that if to-day you go to the country with this
Rill, #+  people will come to hail yvon us they would have doue two years hack.
Let m.: hope that the iimited scope of the Bill will be further expanded so as to
make it more eftective, useful and econdmic. Any institutioa th t is set up
under a democratic regima nnd by the National Ministry loses its usefulness
and vitintes the purpose if it fads {o be economic and effective. Sir, with thege
worda. I support the Bill. . e

Shri H. V., Ksmath (C. I". and Berar: General): It i8 common knowledye
thiat within the last few vears ten has penetrated alnost everv nosk gl corner
of ow country. Not even a little village or hamlet to-day is without its little
ten stnll or booth. 8o far the development of tea industry in our country haa
been under the controi of a Bosrd called the Indian Tea Msrketing-Expanaion
Boar! which being dominatcd by Europeans did not always have an eye. to the
it:herest of our tea industry. Inasmuch as this Bill seeks to replace that old body
constituted T believe under Lord Ourzon'a regime sometime in the first decade
of this century, this measure, therefore, 1 have no doubt in my own mind, will
do its very best to promote {he development nt the tea industry to she advan-
tage of our own country. Tea bas beeome common not merely in India but I
believe all over the World during the laat 50 or 100 years. English lengusge
has given currencv to its popularity by referring to it as “the Cup that cheers
but not inebrinter’’. There is another saving in ‘English advertisements for tea
ewhich says ‘Any time is tea time'. Xor people like my fri.nd S8ahu who will
ewear at teamgainst tea, they found out a remedy in countr«s like UK. and
perhaps America by serving milk with a little soupcon of tea and call it
‘Tea.dush’ and similarly ‘Coffee-dash’. To those who eannot stand the ful)
strength of these heverages, they serve this instend of what 1nay he called *Neat.
ten’ or ‘Neat-coffee’. In our own countrv & friend of mine who was a wag, once
auoted the Gita in support of tea. He said even 8ri Krishna has advocated the
tahit of tea indireetly. I wns dump-founded and said tbia was impoesible.



. a
L lc TEA .OCMIDTTER YORB IRDIA QUL o 1883

There was no tea at all in the time of Gite and so asked  him how- eould
this be. He replied ‘After all 8ri Krishna was a propbet and be had vision of
whet was to come.” Then I begged of bim to tell me the Sloka and he quoted

the following:
) Sarvaswa cheham hrdi sanmiviahfo.
I said even now I could rat follow it. How could it be interpreted as buving
advooacy of tea? Then be said: . :
Sarvasya cha aham hrdi sannivishto.

It means ‘I am seated in the hearts of all in the form of tea.™’
was too far fetched and so could not swallow it.

But Sir, apart from that with one of our foremost leaders u_’ho is un_fc_)rtumjnte-
ly now not in our midst, it was a favourite saying that ‘There is no politics with-
out tea.’ 1 refer to Netaji Bubbas Chandra Bose whose favourite drigk was
tes. There waa a time when he took, he told us, 30 or 22 cups per day. Then
be decressed the quuntity but W always used to say that “Vhere is no politice
without tea’'. 1 wn sure Sir that you too who bave presided over the deliba-
tions of this House with so m®ch vigour and energy, I am sure that you too
do uot sliun this drink, as my friend Mr. Sahu would like us all to do and I
bave no doubt you bave not been the worse for it by taking tes now and then.

Now my friend Mr. Biswanath Dne referred to the problems of inbour and
wanted that this Tea Committee which we are going to set up should take an
intereest in {the welfare of labour. I am whole-heartedly in agreement with him
in this regard end would commend that suggestion to the honourable Minister
with a view to developing the industry on right lines and with a view to develop-
ing the industry to its optimum capacity. After all it is a truism to say to-
dsy that if lahour is happy and contented, certainly the industry will proaper,
I am sure that if Government promotes the walfare of labour, there is no doubt
whbatever that our industry will give us more sbundsnt returns. It mny be
worth while for ruy honourable friend the Commerce Minister to take up this
matter in co.ordinatic,, with the Lahour Minister and try to accommodate my
friend Mr. Das’in this regard. There is rule 10 which refers to the application
of the fund. Tt suys that the fund shall be applied towards mecting the expen-
ses of the Board and the cost of the measures referred to in sestion 10. Now
Bection 10 containe several clauses. beginning from promoting the sale, increae-
ing the production and consumption eto. and the last cliure is ‘‘such other
matters as may be preacribed.’* Now, Bir, my friend the Commerce Minister ia
st liberty to say that it goes beyond the scope of this Bill, but if you resd the
preamble of the Bill, you will see that what is contempjated i= the develop-
ment of the tea industry under Central control. Now. nobody will deny in the
year of grace 1949 that the problems of industry and labour, the problems of
the producer, the industrialist and the capitalist and the conaumer are so
inextricably inter-related and inter-connected that it is not sible to divoroe
the one from the other withdut damaging the intereats of the who'e industry.
Therefore I would plead with my honourable friend the Commerce Minlaser to
look into this matier favourably and give it his eympathetio consideration and
see that labour gete whatever amenitirs are duwe $o It for the successful deve-
lopment of this tea industrs.

, Next', 8ir. I would like to sound a note of caution as regerds thls cleuse (a)
of Section 10. Clause (a) relates to the promotiop of the sale, and increasing
the consumption, in India and elsewhere. of Indian tes or of tea qonerally,

carrying on propaganda for thoss purpoaes,
My, Wt;iw: He is referring to clause 10.

I said this
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@r X V. Xamath: 1 am porry, Sir. I em refarring to sub-clanse (s) of
Clsuse 10. It is Clause 13 in the old ocopy I have go$.

Now. we do went to promote this tea industry and we do not think thas

8 moderate indulgence of this beverage will do any harm to.the humau orga-
niem but at the same time, I must confess that not merely sn immoderate
indulgence of this beverage will do harin, but even a moderate indvlgence of
this beverage prepared or got ready in a wrong manner may be detrimentul to
e human system. I refer in thid™onnection to the very heslthy inetructions
that are always luid down with regard to the preparation of tea. When we
carry on propagands for the purpose of sale and for the purpose of consumption
of ten at home and abroad, our propagenda staff and the allied officers should
not neglect the other aspect of it, namely, bow tea should be prepared and in
what manner and cognate matters. I would also suggest, further, in tbis con-
nection that our siaff, either of the Health Department or of the Inlustry
Department or the Vigilance Department must cerry out surprise raids and
checls on these muitifarious and miscellaneous stalls that have sprung up-
like mushrooms all over the country and see t the tea that is served there
is prepared coircetty und according to hygienic methods because, Sir, it is weill
known that there is a drug or chemical called ‘‘Thein‘‘ in tea which if the tea’
stands over brew for longer than five minutes, I am not sure of the time (Mr.
Naziruddin Ahmad: ‘Maximum is seven minutes.’), it certainly becomes a sléw
poison for the human systeru, and if taken over a long period of time it may
have cumulative c¢ffect and do damage to the human system to such sn extent
that it may induce either Dyspepsia or Hyper.acidity. Therefore, when we
advertise ‘‘Drink more tea and keep fit”’ or, “Drink Indian Tea and keep fit"’~—
all soris of slogans there are—but certain'y these slogens must also emphasize
thiss aspect of the question, namely, thet, only good tea shouid be drunk. but
8lso rightly prepared; otherwise those w'ho are responsible for the preparation
of tea, those who are in charge of tea stalls and restaurants must be tokem
to tausl and they must be hau'ed up under the Health Act or even the
Adylternton of Food Act. This is a very important measure which I hope
my honourable friend the Commerce Minister wll bear in mind and I hoge
e

he will not propagate the consumption of tea without the propagation of t
right method of making tea. :

Then. Sir, I have only vne more point to meke and that is this. We are
very happy to note that after nearly 46 years of its existence, this Indian Tea
Markat Fxpansion Board is coming to its inglorious close. The history of this
Board hias been not too complimentary or creditable. It hgp had a shady past
and I wauld not like to dwell too much upon its past. e are living in the
present und building a botter future. But Sir I would have liked that one of

the clausss here as regards the future of this Board might have been altered.
I am referring to...... )

Mr. Speaker: He may drop the clause. What is his point?

8Shri H. V. Kamsth: But I want to read from it; Sir. My copy is defective.
It is the old copy. Wel), then I will refer to the Bill as it was before it wus
referred to the Select Committee. I am sure the honourable Minister wil' have
a copy of it with him. Clause 19 of that Bill refers to the transfer to the
Committee of ali rights and liabilities of the Board.

The Hounourable 8hri XK. 0. Neogy: That is clause 20 here.

8Shri{ H. V. Kamath: But that is misaing here in my copy. The whole page
is missing. Sub-clause (b) of clause 19 states that all officera and servants of
the Doard ho'ding office immediately before the commencement of this Act shall
be deemed to have been appointed officers and servants of the Committee with
effect from the commencement of this Act, and shall be entitled efc. etc. 1
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should have liked that when the Committee came into existenoe, it slould have
had the power to begin with a clean slate. Thia does not mean that 1 am against .
the employment cf any or all of these officers that have been connected with
this J3oard. But various complaints have reached the public from time to time
about the misdeeds of some of the officers connected with this Board. ‘There,
have been complaints of not merely anti-Indian favouritism but there hive. been
complaints of corruption. There have been complaints of nepotism, there have
been complaints of ill-treatment of Indians on the staff at the hands of the
European bosses of this company. One paper®went so far as to refer to this
Board 2s the Robbers’ Ring. I suppose it was far too exaggerated. DBut that
showed whioh way the wind was blowing. It showed that all was not well
wifls the Tea Expansion Board. Therefore, instead of making it mandatory
that all the officers and servants of the Board shall be deemed to have been
appointed officers and servantz of the Committee from the commencement of
this Act as Ia'd down in the new Clause 20, I should have preferred if this Com-
mittec had been given a free hand in the appontment of officers. Either: they
cou'd have taken them from the old Board or adopted any other method, but
to la.,\,' down that al' of them shall contiuwiie $nd be deemed to be officers
nppeinted by the Committee with effect. from the commencement of this Ack
merns that we are tied to it, and certainly T do not think this is a very happy

position.

Before I close I would like to say that the meaaure is welcome because I
hope it will serve to encourage and promote the development of the tea industry.
I should like to see an increase in the production of the various kinda of tea
grown et-present. We might also experiment upon new kinds of tea plant that
might be growing in other countries. T remember a reference to ten by Mauiana
Abul Kalam Azab in his hook ‘'Gubbare'’. He speaks of a Ch'nese brand of tea.
T forget the name—'‘White Lily” or some such name. He is regarded as a
conha’'seur of tea, and he says that that is the best tea that he has tasted in hig
life. I am sure that with this new Tes Committee in India, under the. able
direction and general guidance of the honourable the Commerce M'nister. and
due to the init'ative he has taken in th's matter. {h:. day wil not he far distant
when cur tea will not only excel Chinese tea hut any other fes that might. be
grown in the world today, and that not merely the tea-planter, the tea indus-
trial'st, the ten 'abourcr. bui alro the ten muaker and the tea drinker, and even
my friends like Sahn...

Pandit Balirishna Sharma (U. P.: Generul): Who ia the tea maker? God?

Bhri H. V. Kamath:.. all thore inferested in tea, from its sowing’ to its
consumption—wilt not have any grievance against this very mild beverage, but
even friends like Mr. Sabu, who.are opposed to it today, will at least be, indiffer-
ent to its: cont,inuance and growth in our country.

I support the Bill.

The Honouradle Shri X. 0. Xeogy:. I am very grateful to the House for the
general support which this measure has received at ita hands. T am parti-
cularly' grateful to Mr. Chuliha for the verv kind words he said with reference to
me personal]y As a matter of fact, he was more than kind when-he referred
to a particular clause which secmed to indicate want of adequate knowledge on
the rart of the Committee about the condition of things in the tea traie. He
sald he would not be more explic't in the mutter.. He said, well, thie is quite all
right Hut it indicates some want of knowledge.

T felt that the composition of the Select Committee was seriqualy defcctive
in that it did not include my honourable friend. Mr. Cbaliha. But the moment
I realized that 1.sent:a special invitation to him to come and assist the Committee
informally with his advice and be did obreerfully respond to that invitatior and
Mve us the benefit of his knowledge. It is my hope that he will continue to

-



1808 OONSTITUERNT ASSEMBLY OF INDIA (LBGISLATIVE) [26rm Mancm 1049
~ {8bri K. 0®Neogy)

make his knowledge and experience available to this House whenever questions

relating to tea come up for consideration, and that he will find a place on the
Board which we are propoeing to set up under this Bill through whichever ¢on-
stituency it may be. As a matter of fact. we are having two seats given to this
House itself .to fill by election, though I would expect those two to represent
the consumers interests. But so far as I am concerned, I would be prepared
to weloome Mr. Chaliha whethey as a representative of this House or of any
other body. My honoursble friend has raised & sort of mild objection to the
representation granted to the Chambers of Commerce—two acate—which we
‘have proposed to give to representatives of Chambers of Commerce, and Industry.
This body is a continuation of the Tea Market Expansion Board and F do claim
that although.n the main ths functions and the composition of that body have
heen adopted—of course the functions have been very much enlarged—the re-
presentation has been made on the whole more comprehensive than the represen-
tation of the Tea Market Expansion Board, which was constituted under the
Ten Cess Act. Now, my honourab'e friend, would remember, that not merely
were the Associated Chambers of Commerce (which is the British organization)
and the Federation of Indian Chambers (which is the Indian organisation) given
representation on that Board. but thaet other Chambers of Cemmerce, promi-
nent sumong them being the Bengal Chambers of Commerce, the Bengal Nation~
al Chambers of Commerce and the South Indian Chambers of Commerce, were
alsy granted representation. What we propose to do is to give only two seats
to Chambers of Commerce and Industry for the purpose of representing the
genera! interest of trade and commerce, in place of having, as I have already
read out, hodies which enjoyed representation under the Tea (ess Act. 1t
is nur intention to grant represeniation to the Asscciated Chambers as also to
the Federation of Ind'nn Chambers of Cowu:merce. Now the necessity of von.
tinuing scme kind of general representatie.. w0 trade and commercial interests
ariges out of the fact thut apart from the questions of the specialized interexte
in the tea industry and tea trade, the future export market, or even the hiternal
market. would he influenced by activities say in the gphere of transport. shipping
insuranee «nd 50 on. Unless we have some personis who have some kuowledge
about thcse matters on this particulsr Board. it would be difficult for the Board
to denl with questionsa of this character if they come up for consideration. That
is my justification for continu’ng two keats at 'east to representatives of tha
gereral interests of trade nnd commerce npart from the specinlized intcrests of
tea,

My hanourable friend referred to the excellent institute that Assam pofsesses
and which carries on research in regerd to various matters relating.to tea and
. he exprersed the hope that the Central Government would pay a.subsidy to tha$
institution. T think that once this Board is set up it will be tbe function of that
Board to link itself up with institutions of this kind snd help them fiancially
-and otherwise. It is my hope to be able to visit this institution in nourse of
time. I will place myself ‘n the hands of my hoaourable friend Mr. Chaliha,
and 1 hope T wil! be able to visit a few typical #es gardens in Assam 8o #s to
have & firat hand knowledge of some of the broad features of this industry.

My hanaurable friend Mr. Sahu raised the question, particularly, of repre-
sentation of ‘abour from Oritss. So far as representation of labour js conceimed
it is my intantion to consult ny honourable colleague, the Minister for Y.abour
in the Government of India for the purpose of laying down the lines which
should be fo'lowed 8o sa to secure due representation of labour on this }.arti-

=.cular board. T am therefore not in a posit'on to give my friend any specibc
assurance on that subject but I shall certamly convey my honourable friend's
suggestion to him and to the Labour Ministey '

-,

"
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In this connection I should also like to deal with the suggestioms that have.
beeu mude, that the activities of this Board should include all measures rzlating
o labour welfare. Honestly speaking, it wae rather sway from my mind to.
include such activities within the scope of thie Board. There are, for: instanoe,
existing laws and existing organisations which look after the welfare of labour,
including iubour engaged in tea estates. It is the Government's responsib lity
to look after the interests of labour, particularly engaged on tea estates, and
I know that from time to time the Centra! Government have taken keen interest
in this question. 8o if I say that this particular Board would not normally be
expected to concern itself with questions affecting welfare of tea lubour it must
not he assumed that the Government do not realise the importance of safe-
guarding the interests of labour in regard to the tea industry. But here again
is a matter on which I should like to consult my honoursble colleague, the
Labour Ministor.

My lLonourable friend Mr. Biswanath I¥as complained about the sige of the:
body. Actually in the original Bill it wase slightly smaller in size but due to.
the expunsion on nccount of, say, the inclusion of representation of labour,
representatives of this House and individual representafives of certain sreas,
the expansion could not be helped. As u mattegy of fact 1 find that there are
certain smendments, the. effect of which will be further to expand the Board.
1 niust, =ay thut 1 agree with him that it is ‘not right to go on expanding & body
of this kind and having renlised that, as I said in the morning, we do contem-
plate that most of the work will have to be done by ¢ommittees, particularly
the exocutive committee. That is how we propose to get over the difficu'ty
which my honourable friend Mr. Biswanath Das has in mind and with which.
expressiol of opinion I also agree partially. s

My honourable friend expressed s desire that Orissa’s poesibilities In regard
to the cultivation of tea should be explored. That is perbape what my honour-
able friend has in mind. No one would be happier than me if Orissa oould pos-
sibly prove to be a severe competitor with Assam, for inrtance. My honourable
f-iend perbaps knows how partial I am to ‘Orissa: I have lived in that region
for years. But thon I am afraid that the climatic conditions of Orissa, at any
rute in pluces with which I am familiar, may not be quite suitable for the culti-
vation of ten. How. ver, it is well worth pursuing. As a matter of fact T
would depend upor: mv bonourable friend to induce the Origsa Governtneot. to
take the initiative in thia matter and draw the attention of this Board to the
possibilitics of tes cultivation in Oriesa, once that ia establisbed......

Ghri Biewanath Das: I have demonstrated end i$ bas been found suc-
aessful,

The Honourable 8hri X.*C. Neogy: 1 dure say my honouruble friend wauld
belng the results of hie demonstration to the notice of the Board. once that ls
tet up. I want tosound a note of warning in this connection. This very mom-
ing we were discussing the question of the sugar industry. It is a well known
fart that &) per cent of the present sugar output comes from Bibar and the
United Provinces which are admittedly in a worse position than Madras and
Bombay, for instance, in regard to natural facilities. 8o it is somewhat denger-
ous to try and experiment in such matters snd introduce new crops of thjs kind
in areas where they may not ultimately prove to be economical. We should
like to avoid while dealing with tea problems of the kind that have arisen in
conneoti>n with the sugar industry.

My honourable friend Mr. Kamatb’s intervention was extremely welcome,
particularly as it counteracted the somewhat depressing atmosphere which wae
creatc:] on the last oocesion by the vigorous speech of my honourable friend
to his left. His suggeation will certainly be borne in mind se regarde the linea
which propggauda should follow.
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Before I finich I should like to refer to his apprebensions in regsrd to the
existing staff being,continued. The staff can easily be dispensed with on 8
notioe of six ronths. As I said, clause 20 actually is a transitional measure,
We want to give the present organisation as a sort of going concern to the new
©rganisution and we should not like to create a disturbance just at the present
moment. I cin tell my bonourable iriecd thai, the pumber of non.Indians
in this orgavisation is comparatively small. Tt is not more than three in the
top peste. What we want to do is to band over the organisation as a going cob-
cern to the new one and not to do anything meanwhile that might oreate a
disturbance in the continuity of the work and then it will be open to the new
Board to give notice, under the rules, to anybody who should not oontinue for
xessons that he has stated or for other reasons,

1 think my bonourable friend Mr. Chaliba geve a quotation to indicate the
wirtues of tea. May I conclude with a similar quotation from no lese a person
than the fumous British statesman, Mr. Gladstone. This is what is nsoribed
$o him: : 7

"If you ave cold it will waho you.
If you are too heated it will cool you.
If you are depreaed it “will cheer you,
1t you are exoited it will calm you.”

‘Mr, Speaker: The question is:

“That the Bill to provide for the development of the tea industey undser Central coatrol,
ang. for that purpose to establish a Tea Committee for India ani levy a customs duty on tes
produced in, aad exported fron, Tndia, as reported by the 8elect Co:n-nitte:, be taken into
oonsideration

The motion was adopted.

Mr. 8peaker: As there are no amendments to elauses 2 ond 3 T shall put
them together.

The question is:

“That clauses ¢ and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 8 were added to the- Bill.

Mr. Bpeaker: There ore two amendments tabled by Mr. Naziruddin
Abmad. Doea he wish to move them?

Mr, Naxirnddin Abmad: ‘'Jhe first one is only a formnl amendment which
-need not be moved as we huve already agreed to a convention that amend:
mente of this paturc need not be mmoved. I simply wish to explain that the
‘beadings before clauses do not require full-stops. The full-stop is to Le
foun? not only in thie Bill but in others as well,

Mr. 8peaker: I am not putting them to vote-—inuch less the punctuations
‘with which they are connected. :

TAt this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. Deputy-Speaker (Shri Ananthasayanam Ayyangar).]

ol FEd AITTN ATE i, [ move:

“That in part (ii) (a) of mib-clauss (8) of clause £ of the Bill for the word ‘six’ the word
“eight’ be suhstituted ™ . i

?
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“That in part (iii) of sub-clauas (8) of clause 4 of the Bill, the words ‘for Provinoes which
Rsve not been mentioned in part (ii)’ be added at the end.”
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(English tranelation of the above speech)
Shri Laksbminarayan S8ahu: Sir, I move:
*“That in part (ii) {a) of eub-claun (3) of clause 4 of the Bil), for thu word ‘six’. tha word
‘eight’, be substituted.”
Sir, my honouruble friend Mr. Chaliha bas just stated that Assam produces
three times the quantity of tea that is produced in other parts, and for this

reason, more representation should be given to that Province on this Committee.
Therefore, T move this amendment.

The second amendment which I move is:

~ “That in part (iii) of sub.clause (3) of clanse 4 of the Bill, the worde ‘for Provinces
which have not been mentioned it clause (ii)’ be added at the end.’”

‘The ohject of this amendment: is that ate&ﬁ showld be taken to introduce
cultivation of tea in Oriesa and other Provind® where this ie not grown at
present. My lioneurable friendd Mr. Biswsnath Das has just stated that it is
not cultiveted in the Provireo of Orissa. ‘T'herefure, representation to vach
one of these Provinces shouid be given in this Committee.

With {hese words, I muve my araendment.

Mr. Deputy-8peaker: Amendinent moved:

. “That in part (ii) (a) of sub.clause (3) of clause 4 of the Bill, for the word ‘six’ the word
‘oight’ be substit.$xd.”

The Honourable 8hrif K. 0. Neogy: Sir, the effect of this amendmeut
would be to increase the yepresentation granted to Aesam very substantiall¥.
I muet suy that I very much appreciate the spirit of sacrifice on the part of
the Assam members on the Selest Committee. As a matter of fact, hut for
that it would not have been possible for us to grant representalion to snme of
the smaller units at all. Now I should give to the House a very rough idea

- sbout the nature of the representation that is justified on #he grounds of, say,
acreage and out-turn. As far as I see, on the basis of acreage Assam would
be entitled to 48 per cent of representation of the teu growing inferests and
on the basis of eutturn Assam would be entitled to a representation of 558
per cent, whereus we have ygranted Assam Representation to the extent only
of 84 per cent. As I said, I very much appreciate the spirit of sacrifice on
the part of the Ausam representatives in agn:eing to this reduced representa-
tion. If now we were to increase .it, it would create complications apart
from an increagse in the size of this Board. 1 do hope therefore that my
honourable friend from Orissa would not press hd amendment.
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l&. Deputy-Bpesker: Is he pressing his amendment?

Shri Lakshminarayan Sahu: No, Sir

Mr. Deputy-8peaker: Has -the honournble Member leave of the House
to withdraw hie emendment?

The amendment was, by leave of the Assembly, withdrawn,

Shri Lakshminarayan Sahu: What about my next amendment, that in
part (iii) of sub-clause (3) of clause 4 of the Bill, the words ‘‘for Provinoes
which have not been mientioned in part. (ii)”” be added at the end? I have

uroved that also.

Mr. Deputy-Speaker: I huve not placed it before the House.

Amendment moved:

“That in part (iii) of sub-clause 3 of clause 4 of the Bill, the words ‘for Provinces which

fave not been roentioned in part (ii)’ be added at the end.” i

' The Honourabie Shri K, C. Neogy: This really goes against the intentions
of the Select Committec. The Belect Committee wanted to give this House
representation by - providing for two Members. My honourable friend wants
to limit that choice to those members who might be sent to represent Pro-

vinces which would not otherwise be represented on this Board. 1 am afraid
such representation could not be called representation of this House at a'l in

any «ense of the term.
Mr. Deputy-8peaker: And it may be that some Provinces are not. int¢res-
ted at all in this.

The Honourable 8hri XK. C. Xeogy: The representatives of this House
would normaliy b« expected to represent the interests of the consumers as a

whole
8hri Laksbhminarayan sahn' T would like to withdraw the amendment.

Mr. Deputy-8peaker: Has the honourable Member leave of the Houke Oo
withdraw hie amendment? .

The amsndment was, by leave of the Assembly withdrawn.

Mr. Nazlruddin Ahmad: | shall move my amendment to clause 4. It i»
¢ formal ameadmont.  Sir, I beg t¢ move:

“That in sub-clavse (6) of clauso 4 of the Bill, for the words ‘may make the nomizs-
- Uon itself, the words ‘may itself make the nominaticn’ be lubautu!od"
I think this is & better version. z

The Homourable Sart K, 0. Meogy: I am in the bande of the House in
this matter.

Mr. inuuy-Speaker: The question Je: '

“Thaet in aub.clause (8) of clause 4 of the Bill, for the worde ‘may make the aomiastion

iteolf’ the words ‘may itelf make the nomination' be aubetituted. *’

The motion was adopted.

Mr.. Peputy.8peaker: The question is:

“Fhat clause 4, as amended, atnnd part of the Bill.

The motion wae adopted. .

Clause 4, aa amended, was added to the Bill, -

Clauses 5 to 9 were added to the Bill,
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Dr. Mo Moban Das (West Bengal: Geperal): I move:

“That in part (s) of subclause (1} of clauee 10 of the Bill, for the words in India
ond cisewhere', the words ‘foreign ccuntriee’ be substituted.”’

My amendment proposes tu take away the right of making propaganda for
popularising tea in this country. This Bill has been sponsored for the im-
provement of the tca industry of our country. The tea industry of our
country should be improved to a great extent for various reasons. Tl»
industry not only helps to maintain a balance in our export and import trade
but it also contributes to a great extent to the financial and economic im-
provement of our country. It brings a great amount of foreign exchange %o
our Government, gives employment to about a million labourers and brings
considerable amount of profits to the planters as well as to the traders.
Formerly Ind’a practically monopolised the foreign tea market.  But now-
adays various other countries like South Africa, Ceylon and a few ocountries of
Bouth America have entered the field as our competitors. I am sorry to say
that before these competitors we are gradually losing our ground. We are
loeing our field bncause the Indian tea is lower in quality and higher in price.

So, it bas hecome inrerative that rome meana must be adopted, some
enactment taken up by this House, for the improvement of our tea industry.
This Bill proposes to imposé uot more than Re. 2 per cwt. as export duty.
This export duty, after deducting all collection coharges, will be given in the
hands of the Indian Tea Boerd who will credit it to the Tea Improvcment
Fund. The Indian Tea Board will take upon itself the respousibility of
improving our tea industry. Two things are necessary for the improve.-
ment of the tea industry of this country. One is improving the quality of
our tea and the othor is carrying out an effeotive propaganda for popularising

indian tea.

8o far us this propagande is' concerned, 1 have no objeotion to it being
donc in' foreign countries. Actually 1 have a great desire that such propas-
ganda should be carried out But so far as this country is cancermed, I aro
vehemently against any propaganda for tea in this country. Ten as a
beverage in a full stomach or with a subatantial amount of food or at least
with a sufficient amount of milk and sugar is not harmful; it takes away our
exhaustion and gives us energy and stimulus to work. But in a country
like India where vecple have not suficient money to pa® for food, this attemp$
to increase the consumption of tea is reprehensible. The lower middle
olags and the poor geople feel hungry and exhausted, go to the nearest tea
stall, pay an anna or two, take a cup of tea, their exhaustion is removed,
they get invigorated, they find stimulus end energy for work. But what
does that tea do in the empty stomach? The tannic acid of the tea fcrms
a coating on the inner wall of the stomach and stops the hunger.contrusotion.
We teel hungry because the stomech contracts when it is empty and due to
that oontraotion we feel hungry. = When thin tannie aocid stops the contrac-
tion of the stomach it gives a deceptive and false fullness of the sfomach
without appeasing the hunger.  When this process goes on month after
month and year after year it ultimately leads to a total disruption of the
digestive system and 2 nervous breskdown. Peevishness, neurasthenta,
loss “of weight, il these are the rerults. 8o, unless and until the ecobomio
condition of our country is improved, especially of the lower middle class and
the poor class, nn attempt should be made to increase the consumption of

tea in this country.
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. (I)n tifia connection I am reminded of one of our great men of Bengal, Bir
O Ray. a great scientist and  phikutheopist. He narrated at length the
evil effeots of tea upon the buman system, especially upon the students of

Bengal whg are very {ond of tea. He acked them, rather he appenled o
them, to give up tea as a muan shuns poison.

An Honourable Member: But he himself used to talke tea.

‘Dr. Mono Mohan Dss: Sir, I huve not the goad fortune to know it, perhaps
‘he taok it with » good zmount of milk und sugsr. Coconuts he used to take
nrore and when taken with coconut tea does mot produce any harm.

T.appeal to sur honourable the Commerce Minister to tuke into conside-a-
tion all these. buneful eflects of tea upon-the human system if it is not taken
sccording to thi: proper methqd. Teu when taken ymoper'y by the richer
classes, with proper 1nilic and nourishiment, does 1ot do any harm, but as it
is taken by the m:ddle classes and poor classcs of our country it does great
bharm. 8o, I do not wunt thst toking advantage of the ‘povérty of our people,
taking advantage of the ignorance of the health luws, u propaganda machine
should he let loose in our country among the lower m'ddle class and the poor

88 to popularise tew and thereby bring ruin and degradation upon the health
of our country. 1 appesl to the honourable Minister to take into considera-
tion these facts and make such provision in the Bill so that propaganda for
tea in this country will be fobidden.

Mr. DePoty-8pesker: May [ ask, before we proceed further, whether the

honourable Minister has bren persuaded by the Dostor's advice to accept
the amendment? :

The Hanourable Shri XK. 0. Neogy: Not at all.

Mr. Deputy-Speaker: Is the honourable Member interested in pushing the
amiendment through. If he~withdraws then there will not be any discussion
ou it.

Dr. Mano Mohau Dag: I withdraw it. _
An Honourable Member: The clause is there for disc\tssion.

Mr. Deputy-Speaker: There are a number of amendments,  After all the
amendments are disposed of there will be an opportunity to epeak on the
clauie.

Srijut Rohin umar Ohaudhorl (Assam: General): 8ir, my respectful
submission is this. Tt may be quite all right for the hdnourahle Member
%0 witbdraw his amendment. But is he also withdrawing his speech. Either
bis speech must be allowed to be contradicted or he should withdraw his
speech altogether and it should not be published.

Mr. Deputy-Speaker: We now go to the next amendment. Mr. S8ahu.
N SeAl TG §IF i, 1, move :
S That in psﬂ_. (8} of sub.-clanse *(1) of elouwse 10 of thc Bill, for the words ‘in Tadia

apd cleewhore, the wirda ‘forvign conntries’ be substitefed.” »
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(English translation of the.above epeech).
8hri Lakshminarayap SBahu: Sir, 1 move:

Chat in part (a) of subrciavse (1) ot clause 30 of the Bill, for the vords ‘in Indis
aod elsewhere, the words ‘foreign countries’ be substituted.”

This amendment i similur to the one moved by my honourst:c friend

« PM Dr. Mono Mohon Dus. But my argument is quite a different one,
What I want is that the money which will ho spent in India for peo-
pagands purpose, should not be spent here; and instead of tfat it should be
spent at places where it is oonsidered necessary to conduot such a propagands.
In thin mannes, ot country will get more return on tea, and this will alsc

help in preserving the health of our people: which is usually affected by the
use of tea.

For this reason, 1 have moved this amendment,
Mr, Doputy—!po&ker Amendment moved:

*‘That in part (a) of sub olavae (1) of clause 10 of zhe B:ll. for the worda ‘““in Indis pad
elewhere', the words ‘in foreiga oountries’ be substituted.”

Babu RBamnagayan $ingh (Blhar Genersl): 8ir, I whole heartedly support
this amendment. In the begiuning I was a bit afraid of my Assamese friends

and so I was keeping silent; and [ had no mind to teke part in this debate,
but I was a bit provoked by my friend.

Srijut Bohini Kumar Ohaudburl: On a point of inforsnation, 8ir, if the
other smendment was allowed to be withdrawn, what happens to thia amend-
ment? Where will this stand?

Mr. Deputy-8peaker: 1 have not put that to the House even. And upert
from that, thot this umendment aleo will be withdrawn is uow hypothetical.
Tf one honourable Member has withdrawn his motion, another honourable
Member can move his.  Moreover, what is the use of compluining about
propagands if ten is going to be sold in this country?

Bdm Ramnarayan Singh: Although my honourable friend Dr. Mono Mohon
Dus hus withdrawn his anehdment, his speech is there.

Dr. Mono Mochon D88: T huve withdrawn the next amendment. The
amnendment on which 1 spoke has not been withdrawn. I was under tie

iMmpression that the rext wmendment was being referred to, and so 1 with
drew the next amendment.

Mr. Deputy-Speaker: So fur nw the previous speaker s concerned, by
whatever mistake it may be, there is no ineaning in withdrawing some an:t»ml
ment whiclh I had not eulled vp, and which the honourable Member did not
move at all.  Anywas thee has been no loss. because there is anofbh-t
honouruble Member heér: who has moved « very similar awendment,
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Shri M, Tirumala Rao (Msudras: General): Let him take a cup of tea and
then come.

Babu Ramparayan 8Singh: I have said, Sir, that 1 support each and every

that fell from the lips of my friend Mono Mohonji.  Bir, the thing is

Sometimes the temper of the House altogether surprises me. Praises

of tea are sung in unlimited quantity. B8ir, I also have some experience of
tea taking. While I was in the B.A. class......

8hrl K, V. Kamath: How many years back was that?

Babu Ramnarayan 8ingh: While I was in the B.A. class I had to-read a
lot at night and when I felt sleepy friends advised me to take tea so tha$ I
oould keep awake and read on. Bir, I tried, and the result was that in the
day time, my head used to remain giddy and I could not read in the day time.
My Driend Mr. Kamath has said that along with propagande for tea, the
wolrod of conectly preparing the tea also should be propngat&d otherwise
owing to bad preparation, the tea gets poisonous. 8o, Sir, it is evident and
it has been admaitted that there is some poisonous element in tea. If this
i ndmitted, then I may advise my friends here that in the same way a little
smaity of opium or a little quantity of wine taken in regulated quantities
may Lo advocated becuuse these also give us vigour and they also help us in
certain circumsiances. I therefore say, and that too very seriously and I
request the honourable Minister to consider it, that this matter ought to be
submitted to a properly constituted medical board and that the mandate or.
verdict of that medical bourd be obtained and whatever may be that verdics,
we ought to follow it. Now, it has been suid-that tea is not injurious. But
the question is, ‘whether it is going to help us in our health, in adding to our
vigour, I will not speak much against tea because my friends from Assam
will get angry. I will wish them sll happiness and prosperity. As the
amendraent says, let the propaganda be carried on in other countries, and
let the money for the commniittee's work come from abroad.

Mr, Deputy-8peaker: Would not the poor men there suffer?

Babu Ramnsrayan 8ingh: Sir, T am only saying that the people here are
bot going to suffer for want of tea, but they will begin to suffer frem the
supply of tea to them. Mr. Kamath said that tea has already penetrated
every nook and corner of our land. But I say tes has not penetrated, but
it has been taken there by the Tea Cess Committee. Tea has no nutritive
value, it is not so useful t-gat it may penetrate by iteelf. Of course like any-
thing else, it also can be taken intc any part of the country. However, I
request the House and I also request the honourable Minister, le} them do
whatever they like in other matters. I wish them all prosperity to the in-
duatry, and through that industry to my friends in Assam. At the same
time, as my friends eay, it will bring us Dollars, I am not against tea industry
let them carry propaganda and sell tea outside, but let them not propagate
this evi] in this country. Therefore, I support the amendment of my
¥.end Mr. 8ahu who wae regarded up till now to be alone. Sir, he also hae
got & companion, in me, and there are people who do not like tea as much

as they do not like poison. With these words, I again support this amend-
ment,

Mr. Deputy-Speaker: I am only making a suggestion, and it is this. Io
view of the fact that the honourable Minister is not accepting the amendment
shall I put it to vote stzaightaway?
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Sari B. V. Xamath: But we must counter the arguments which have been
advanced. .

Pandit Thakur Das Bhargava (BEast Punjab: General): Those who want te
support the amendment must be allowed to support it.

Mr, Deputy-8peaker: I’andit Thakir Das Bhargava. )

ofed arET g Wi : svrg fect wvde @rgg, W= afEd
dar @8 fao feoe 48 & qIF @0 Ig R N AT aF Igw
& smavfas fafaser arga oftv go@ o fegwa & oF fear o
fFogias s T & fegmm & aidier &1 @wF § W
AMA® § 9 FT & 19 S IfzF | A3 Iq I@@ N A9 fwar
qr 99 9T dq1 AR g@ar § fF S s 7 wad gk oa@
gar gr AT Al F- @ 3@ 0w & qEfes o fF k@
TqFT Dhider 7 fpar am | & ¥19 & qF FET IgA £ oawi
% AW F 917 qS) FT ARAFE WA IT G AL AE g AL G )
AN A@ FAr ARE § FwT AF A A uw e fgd woar
Iifaz fafFeer aEaT & & A1 §° IW @IS N A FIT FAT
g | wiatfas fafaezs @r@g & w7 @ fF uF &g & A
T qUT NF § IW & IE@ AW GALRYTA F (od 0F I
a9 A 1 @ avar § fF U@ qura A AW & JAMN ¥&
e & e §9 oft 9F Af F7A qERAr WF A d@ % 39
Wy & A s A g fF 3 grgTm & qwma f3dr g
AT "X FZ UT g @ K IR a8 IR & gafewa swar
WM AT F REeT & @ A afr P w7 gm RN aw
7@ & fod Maivsr foar g T sm gem A A fw gart 2w
¥ & agi 97 d1g & W ]r gfrg afaw a8 & agr I
T a@ § fegana & af o & Fer e arg T g
fag A #gr & 37 AT 9@ar a1 32 I &R wa F1 qmE ag 9 fR
A7 AR ITH WAWS FIJ § A 97T g & afF Az 7708 T 900 )
N ITE TA F TR WG @A AT 4 A} ;W far AR
wifed s g 9@ & 9 & i &9 w1y & TWIWE §B
vEmTEzEr 91 g QN faw @ & Ar 7 w7y faex
FAT X F WF far & M & a® quotation I & FVfes
& g ae T § | Ffew & Tz wANET A9 H @ @ A
TP Fx qrAT g fF 7 St grem § qwx @ € 99 5 w@
Fr qga w1 fooar 1) Sfaw oY goT d @ fF @R F oA
w3 ag g7 FFEM &4 &

-



1896 CONSTITUENT ABSEMBLY OF INDIA (LRGISLATIVE) [25TE Marcm 1040
b

[vfex 3T w0 wrta]

Recht wdar 4% oF awal svar awemr o fF F0 O e
g IaR T a9 Q kA AAa Hfag ay g2 ), T9 f@ arw
AR Ig IUVIT FW FWT QW | 3fFT X Tw v w@ A
ag 19 A FT I | qZ IN A@ & fr Frasy s ) saw
98 A1 § IFF! AT WG ARIH @A F T T A T T@WA Al
g fag ¥1 a9 & AT 9T G § FZ IqR  fIAT 4
P § ) FET AR Ty #r FaAERY AR 9T A A I9H <
QI FW & L q4r ATa TAT & FT K | A gafer
AN I AT F AT F FAS & AZ WWT TOA
AAwE H Nt M Ww I fAFS 1 gRiag FmAar @ fw
ferqam # AR I I W X § f& g gt f& @ @ @
aifgt | freel wda wifas faffes ogs A <@ N @ 7
quRrEge Toorr 91 f5 agsarr Awz g ) ¥ rwar g f§ w ag
TN IR AR T mamaR sgr g & ag W &
geifas & o= & | ¥ A ag @A g R @ g9 fear s
§ 4% IV ¥ FHA AT T A A § AT W IgH fwqy
R faear A@ IF TH a@ §. [T F7 fewrwqq IATFC @ o
TWE I AP M & AFMAS A omMa A a4 Y § A N7 &
A FA1 AEAT g F oAor g9 F qFifasd | $1¢ 3faq ad @

¥ garws g 34T & f5 o w@ aw FF gqw wmr oA f wig R
JET Wg AAEdlege w7 faar Fq ) A zH fasfad TR aga §
¥ Fer f& Mg & (G WA AT & AR A & ) AT @
g A wwm U A ) Fmw 9yt ) F A oq A 3w @ a7
AT & N Aqg wAq £ 5 qa w fFE aw qar Jfgg o Ay
A A G F A T R A4 TP ALY F7A[ ARAT | S ey
R A TER A NS g IT® forr & sgAT WRar § 1 AT M
¥ §o WH & A A7 N § A W AE &§ A OF
fog ag f& X a3 N & 1| W9 TiT & AT IwT G fF T
Fgi fFq A N & 1 98 AT AT F A= G AT FT A
qAZ 387 TeX A F I Tar off A Fw fF AN A mw §
fidg M IS TmaEarR N 33 9 § AIF T Mg | Shea
g A M FTW ® sms 7 37 ¢ A A qd-em &
§ ITH AT YW g S AT T &F A A9 IAF T T AFOA



TBA CoMMizTFE FOR INDIA BiLL 1897
FT& | qafed ¥ 5”& a7 s fF 93 # gar T fReom &
T3 T € AT I Y ag Wil Tfgd TF ag aw 1 @R
S arwC I5T X fR AFF A% BE AT &1 IT W F umfae X
F7 Ardy § A g9 & gerfad W st w7 wE/qag aff 2 eFan
gafsd sy zast agi as ag fv @ S g NE g AR g
§3 ¢ vz | Sfex 7z @ 7 afew & W v FAr v gs
Tawr Nifer T f& aq A w7 oy )

w1 @ feufas  g& dfses qma w NE A fas asmr
fam azz f& Sz=)9 (Gladstone) SEF #T aat 41 | 3fA SR
Fga N AId g qag & fe @i & Nfage ¢ & sqg aw
A T w9 @ F for A1 on fREr@ o 6, dfes
#1 F fs T ag wEA Q@ fF & aww T3 A ARwE e g
ford gz izt #1 stz @ & ar gF F faar . w0 R
TH I U FHT A1 FET 3 AT AN AT TE@ I § HG WA
#8 f& % 93 T4 M Fg A1 F Sz ggT A7 g @D
R ArFE RE SFT D 4@ T g o ag IE G N A )
gt A% 3TN 7 AW 8, F37 A% O T9A) fqws vty o1 913
g agi a% ag ATAIR A IAH EF H A O g o A5 fFaew
Wj fr @ % 7 afaai & | 4 sq & " gfagr © § N ¥R
HJFIAT W qE F, &3I4 F K ¥, qg FfAar & wF w7
Tra ® Nar Tfgd

3 A q DT 3 § 37 FFoF ¥ g3 Af sg 1 A7 o w4
aET AR T N AN FgEHA & IW AT H A ) IfFr ow
AT a7 TEw aANder & foi B aidtfer di9 Ad § M@ AR
THFT NETE $TFHF § | H §9 N qAfza qv@r A qERAr T
fritfeach & ag wgar ¢ fie 70 0 & 9= zaF MiiTer A F<aT g
Iq S TEd N g N A § N gw ¥ w§ R
M FT qFd § AV AT & @& q@fos g | § a9 WRT
T Al 3 A WX Wy F N & wgwfewr sw@r £



1898 CONSTITUENT ASSEMBLY oF INDIA (LEGISLATIVE) [257H Marcm 1949
(English tranelation of the above speech)

Pandit Thakur Das Bhargava: Sir, last time, when this Bill was referred
to Select Committee, 1 had very respectfully suggeated to both the honourable
Minister and the House that we should proceed very cautioudy in the matter
of carrying on tea-propsganda in India., It appears that either the Se'ect
committee have totally ignored the suggeahons which I made at that {ime, or
my honourable frlends were opposed te my views that propaganda in this repsect
should not be currigd on in India. With all due respects, I would submit that
80 far as the question of people hubituated to tea is concerned. I have notl.ing
to say at all, Those who want to take tea, they can do so. Further I aleo
appreciate the argument advanced by the honourable Minister lust time. The
honouruble Minister had stated that in one way toa is the best substitute for
those who are given to drinking. It may be true and I do not want to say
anything contrary to such an opinion expressed by him, because even up till
now I have not been convinced thst tea is alwuys harmful. If I bad held this
opinion, then I would have vehemently opposcd this and urged that propaganda
should be carried on to prohibit its use not only in India but throughout the
whole world. But under the conditions at present existing in our country.
it would be quite improper to emphasize upon the use of tea. Tea is being
used in India for very long.  Just. a8 my honourable friend Babu Ramnarayan
Bingh hns stated that during the days when he was a student, tea_was used
by those boys who wanted to study and avoid sleep. Those boys who wanted
to study late in the night, ured to take tea for the obvious recason that it
inducex cleeplessnesa or prndnces .some excitenwent which culminates into a
state of sleeplessness. Mr. Kamath has also cited here a sloke from Gita.
This quotation undoubtedly provokes laughter, otherwise it is quite
inapplicable.

But I quite appreciate the opinion expressed by niy honourable friend
Dr. Mono Mohan Des that tea is ugeful in those cirqmstances only when
there is sufficient to eat; otherwise it ix bound to prove harmful.

Last time. I had related one of my own experiences, that my chauffer can
afford tn go without meals for two days and will stick to his job, provided he
is served with tea. This is exactly the same t.hmg that somebody habituated
to the use of opinn feels embarrassed when he is not supplied with it. Whoso-
ever is addicated to take opium, feels like & fish out. of water witheut it.
Bimilarly, those who are habituated to take tea feel uneasy without it. ® The
same is the case with wine. And it is for that reason that those persons
who are_convinced about the efficacy of wine may be able to find out some
sloha in praise thereof. We have got to see this whether or not tea is
avnilable at a particular place in India when it is in demand. Tust time,
fbe honourable Minister had described tea as the substitute of wine and
relativelv more useful. I am afraid lest it may not sometime be compared
to milk; and even given preference over it. What I find is that those people
who used to drink milk have now begun to prepare and take some sort of
decoction of tea for either of the reasonr, i.s., owing to an abnormal rise in the
price of milk or inadequate supply‘thereof. If it is used in villages in
preference to milk., then I would emphatically submit that it is no mafoh
for milk.

Now the question arizes that so long as milk is not available in nhnilant
quantitv, ten shonld he substituted for it. In this connection, I would
respectfully snbmit as to why do von want to take it to the villages. If you
like. it. then vou shouid confine its use to the cities alone where $he people
neither know the worth of milk nor do thev know as fo how it should be taken,
Y do not want to say anything in respect of those persons who drink tea.
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xIf in some rural areas, people take tea, they do not take this in the manner
in which the people living in the citics do. ~You may go to a village and see
how the people toke tea., They put ghee in it and take it. Perhups the
people here in the citin3 do not even know that those who take tea in the
villages, and can afford, take it only after diluting ghee in it.
But if you take this to those people who in fact meither have pure milk nor
chhach (butter-milk), you will surely be doing them a great harm. Therefore,
I would respectfully submit that this is not a question of any amdsement or
lnughter and the House should not give that place to tea , which it  does not
deserve.  When it is compared to miik I cannot give any preference to it.
Therefore, you shculd leave the matter here and need not say anythig to
those who take tea.  But we should not conduct a country-wide propaganda
that all the people should take tea.

Can I get any opinion in this comection from the point of view of medical
science just like the experiment made by Mr. Gladstone? But I do not
attach any much importance to the observations made by Mr. Gladstone for
bhe simple reason that he was the Premier of that country. 1 would like
you to quote any of the opinions expressed by doctors or medical men asserting
that this is indeed such a useful thing that should he prescribed for every man
either 88 a medicine or food. Had there been any such opinion, it would have
sirely been treced out and quoted i1i this House just as alofcas have been
recitcd and quotation made from Gladstone. If at all there had been any
euch opinion expressed by a medical man, it would have been surely quoted.
8o far ar it relates to the opmion of the medical men and the chemical
properties comprised in it, those people who advocate its cause cannot show
even a smgle word in support of its usefulriess. When it has no qualities,
then how can this House urge its use upon other people?

A= a matter of fact, T have nothing to say about those who Are hahituated
to take tea. T too have taken tea frequently through the courtesy of
Mr. Kamath and other friends. But when we have nothing positive to say
ir. its favour, how can we propagate it? Positivelv T do not regard it, as good;
and negatively [ say that we should not conduct any propaganda in its favour
in this couniry. When positively it does not contein anv uscful ingredients,
how can we carry on its propaganda; nnd it is on that account that 1 am
againgt it. I do not want to take any more time, and oppose the conduct
of any propaganda in favour of tea.

Strl H, V. Kamath: Sir, I am very re'uctant to rise and counter the
arguments advanced by my honourable friends Pandit Thakur Das Bhargava -
and Babu Ramnarayan Singh. There is an underlying fallacy in the argu-
ments advanced in support of the amendment that was sought to be moved
by my honourable friend Dr. Mono Mohan Das, but withdrawn.

An Honourable Member: The amendment stands.

Shrl H. V. Eamath: | must sav that this amendment as it stands, as-
it has been moved in the House i¢ not a very happy one. Our friends want
to plead that the sale and consumption of this beverage should be discouraged
in India, but encouraged outside. [ndia. ’

Shr{ Laxaluninarayan Sahu: Recause they want it.

Shri H. V., Kamath: May I suy in all humility that if we want to prohibit
the consumption of this beverage, prohibit it for all men. Why prohibit it -
only for Indinn mankind. Indian humanity and encourage it outside India,
in the spirit of let them go to bell; the devil take the hindmost, and we witl
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ve the best for ourselves. As the saying goes what is sauce for the gooeé
18 sauce for the gander as well. If tea s bad for Indian humanity, it I8
equally bad for non-Indian humanity. The human organism has been brought
into being by the same Creator. Everybody has the same gastric lining of
the stomach as Dr._Mono Mohan Dus ‘referreg, to and the gastric lining of the
stomach does not differ whatever the outer complexion or colour may be. If
tannic nci:i hurts the gastric walls of an Indian, so as to cause loss of appetite,
anorexia, and dyspepsia, certainly, it stands to reason that it will have 8 similar
effect on the organism of an European or an American. ’

Dr. Mouno Mobkan Das: My honourable friend has forgotten that I said
‘an empty stomach’. Indian stomachs are always empty.

8hsl H. V. Eamath: 7T am sorry that by honourable friend thinks thut
the stomachs of Iadians only are empty. Thcre are parts of the world where
I think poverty is almost as bad as in our country. China; of course, is &
notsrious example.  Even jn Europe, I am sure in ccrtain eastern parts,
even today there is almost a very low standard of living. In any case, if my
honourable friend seeks to say that it is poison for us, one man’s poison cannod
be another man’s food. If we ban it in India, certainly it stands to reason
that we should discourage consumption of it abroad as well. Sceing in tha$
light, I could not understand an amendment of this natnre: you can promote
the production of tea; but do not promote the consumption of tea. Lef
every man judge for himse’f whether tea is good or bad for him.

Then. my ounly friend who could have welcomed this amendment is—I do
not find him present now—Mr. Poonacha who is interested in promoting coffee.
Mr. Krishnnmurthi Rao tells me that he is interested in Coffee. I am sure
he i8 interested in coflee and if this amendment is accepted, he would be
very happyv; he would come and tell us, coffee is a lesser evil if at all it is
an evil. Coffee drea not produce drpeprin. e¢te.. Tf, &ir, a5 my friend
Pandit Thakur Das Bhargava has sought to muke out before the House that
it is bad for health, then anything bad for health must not be encournged by
propaganda. [ make bold to say, with due defercnce to his wisdom and
age—he is a '

‘Vayo Vriddha, Tapo Vriddhe, and Gnana Vriddha'

my friend Ramnarayan Singh is not here—but 1 hope he will not deem i¥
impertinent on my part if T tell him that there ure so many things that we
eat and drink to-day that are bad from n strictly hygienic and health point of
view. A medical expert—I don’t rememher from which pdrt of India he
hailed—many years ago declared about our civilised life as follows:

"'All along civilization man has tampered with Naturelr foods:

Your :vheat ia baulled, your rice milled
Your mnize decorticated.
Your oats rolled,
Your Barley Penrled,
Your milk sterilized
¥ our vegelablea hoiled,
Yoly potaloes peeled, -
Yoar suger refined.” '
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Unfortunately we are taking all these things. @ Who does not enjoy coffee?
Who does not enjoy tea? Who does not take oooked food?  6till certainly
my friend Pandit Thakur Das Bharguva will not get up and sy you must -
discourage the consumption of all these. In life, we must strike a halanoe
and try to encourage those thinge which long habit and long experience of
wisemen or men otherwise has proved that it is not so bad for the human
system as it is made ouf to be by some othcrs. 'Because after all the human
system has been endowed with considerable resistance by the Creator. The
stomach ie not such a delicate thing as my friend Dr. Das makes i¢ to be.
It bhas been established by Physiologists that the stomach walls are elastic
and very resistant to ail kinds of chemicals; and the stomach, I may assure

you, if you don’t know......

Mr, Deputy-Speaker: The honourabie Member is doing teo many functions
of the Board.

Shri H. V. Kamath: Tt has been held by medical gxperts thnt the stomach
can expand to 4 times its normel size. It can also’ contract as my {friend
Dr. Das says. It can expand to 4 timues its  size—pot  permanently but
temporarily.

I-would therefore plead with my friend Pandit Bbargava, Babu Ram-
naruyan Singh and men of his persuasion that this amendment ag it has been
brought before the House is rather objeafionable and I cannot support it.
Had they moved an honest amendment, I would *have supported it. Had
they said quite plainly and straightforwardly that ‘‘no tea anywhere us long
as the Sun and Moon asnd stars endure’’, I could have appreciated it. But
to say to our people ‘Don’t take tea’, and go to Europeans and tell them:
‘Go on taking tea and go to Hell’,—certainly I cannot welcome such an amend-
meut. IL i8 a discrimination between mian and man. I think Professor
Runga who 'ooks very pleased just now will agree with me that we stand here
and we lLave stood here since India hecame free, for the equality of mankind
and il ten i said to be bad for us certainly on the ground of equality of men, on
the ground of no diserimination betwecn man and man, T cannot agree to this
amendnient.  The sponsors may recommend oue rule for all—No tea- for
anyone and Jdon’t encourage ten.’ Yon may take coffee or tender coconnut
or anvthing else but not ten. As it stands, however, I don’t think this amend-
ment will commend iteelf to the members of this House.

Mr, Naziruddin Abmad: Sir, much has been gaid in this connect’'on by
Mr. Kamath and I don’t want to go over the same. I wish however only to
point out that this amendment goes against the basie of the Bill itself. The
provision of the Bill is that the Board shall promote the sale, and increase
the consumption of tea. If we say that we should not do it in India, it is.
a8 good as saying to the world nt large like this:

‘‘Look here, tea is a very bad thing and therefore we don't propagate the
consumption of tea in India but it is offered for your consumption. It is bad
for us but good for you.”" It would be as good as telling them ‘Don’t drink
tea at all.’ The very function of the Board will be absolutely lost. I should
rather think that the Bill should he dropped entirely and tea should be left
to propagate of ite own accord. I think tea would bave a better market if
we don't give it this left-handed compliment. It would be really nob
sincere for us to ask foreigners to take tea while we take care ourselves noé
to take it at all. Tea is the cheapest drink and in view of the prohibition
of which we see visions to-day, tea should not be discarded and tes is not
'dangerous nor it is deleterious to the body. It bas.got to be prepared in a
Proper form and in that way it is not at all injurious to the body. It rather
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enceurages circulation and it is a cheap kind of drink and probably in these
days of scarcity, it is far more economical on the part of a householder to give
their guests a cup of tea and one biscuit, instead of giving other delicusies whicth
would be more costly. I think mueh need not be said in fuvour of it. I think
the amendment is & huge practical joke and T believe the sponsors of the
amendment themselves drink tea.  Pundit Bhargava himself admitted that
the takes tea by the wourtesy of Mr. Kamath. So he prohibits tea to himself
€0 long as he has got o pay for it. 1f unybody else gives him, then he will not
mind it. Babu Ramnarayan B8ingh himself driuks tea and I believe
‘Bhri Lakshmi Narayan Sshu himself also drinks tea. I dare say tea is 8o good
that Dr. Dus himself drinks it. [ am thus inclined to believe thut the amendment
is a buge practical joke.

Prot. N. G. Ranga (Madras: Gen}al): Have not we had sufficient dis-
cussion, Sir?

M 7 ey gafa wgiRa, § @M F1oawdT FE @ R
| gAT ) FAAFIET 4 ool 0F A FT E T AT w1 @wdA
FARAIS FA 7 feofifgdgaar @E e w01 & & 0 NF
TR isan i ¢, R fema & W S & fod wmRws
e Fgomi FRe W& & A T@
AR A AT gH A4 & Tz TGN & AYgW & gF A<@T AGY SAGT | AH-
MM T & AW & T IR WA far s g Sfew
& F AEW § % o |ag A qar | @il N g fggmm
Ffuaflal g wagsed aft § fF ag faoma & feg ar
FE T & fo Y st A g

WO T gu ag ¢ f& fgrgam oF dar g g fam &
AT FFNTT ¢y RLED NN HAT § 1 qg AT F AR F
G qIT WY o BT 1 Tg WA g @ g f§owma & awx
aF AFEn J@ Jgr @@ g afew Iw@ N qum IR IR
R T E | AW IW IZ BT Ay9W AT G &, SfwT awmaw
F3T ITH YT AW E | AR IR DF A & A aET S
ang, @Y fegerr foms =< ¢ W AN HAGEF § S &
qg aa3F @ fe g 7 N I fearm Sw@w, I@ 9T g
Ar g a o, & ggmar § f& owm = O fasge
wed Qar 1 drag anfds zfczé‘tr gagar g f& w2 ¥ qdt
Ay ZAT AT F f'vam-‘eﬁiﬂssﬁm | AW & Ay AT
q3AT &, A IWT ATS § gOIL O W & fo snfaT @O AT A9 §
M A FMAF %S AZAARN T @97 R g g sn o &
afrNF g e fo gl dn W Wfas T 97 84 @
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3W ® AT '@ F for Mo FT4 A qar @dr fegs @ A
IER N FEREFAr A & | fra aew gt AW AN ¥ qwG
dt, ag @ fewd a1 @ g MT & w1 I§ § wwe Aa FT oAgav
AT, RT F A< AW F1 dar @49 & ofgd gF ag Jmer
afgq 5 @ & R W &1 fFewr oo & AR g @al gar
daT IFIT N A 9T @ &) wWeg & KNG A0 AgRy &
st s g 2w N o gwd B AW §F W@ §T W
AN FT I KA |
(English translation of the above specch)

Oh. Ranbir 8ingh (East Punjab: General): Sir, I support the amendment.
Shri Kamath has just submitted that the supporters of the amendment are
making discrimination in the various matters. =~ He has said that the things.
thuat are not beneficial in India cannot be beneficial to the people of other
countries also. I think that this view is not correct. Here also whatever
we eat in the winter we do not relish the same i1i summer. Generally in the
summer season the people of our country drink Sharbat. But nobody drinks
Sharbal in the winter season.  Therefore it is not necessary that anything
which is not good for our country may not be good also for other countries
of the world.

The second reason is that India is such a country wherein 85 per cent. of
the people are illiterate. They would not be able to grasp the correct ides
from your propaganda. This i8 an acknowledged fact that tea contains &
poison like Nicotine, but I think even a worse kind of poison. I do not
rernember the name of that poison but anyhow it certainly contains some

q)ison. Then if tea i8 not prepared correctly then I think it would be quite
rong to think that Indians, 85 per cent. of whom are illiterate, would adopt
the correct method ¢hat would be taught to them.

Thirdly from the economic point of view I think there are certain matters
that are beneficial to the country. Then for the food-grains that we have
to import from the foreign countries what things we have that we can send
to foreign countries in exchange of the food-grains imported by us. I think
the best thing, which the other countries will be compelled to tske on
favourable terms, can be tea and we have plemty of it. Therefore in order
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4o stabilize the economic conditions of the country I think money sheuld not be
spent on doing propagandu work for tcn in this country, but iustead the
mouey sct apart {or this propagands work should be spent in the foreign
couutrics and s0 1 do not ut ull agree with the views that huve beeu expressed
by Shri Kemath. Buch views as tea is bud for this country or we wunt to
export this €vil to other countries are not correct. As the honourable the
Minister has given out that this thing can be used as a substitute for wine.
Wilat guuntities of wine are consumed in our country und especially in the
rural arcns? The places where the people are addicted prohibition has been
éuforced, so in such conditions the” question of ten does mot arise, and what-
«eyer people live in those areas. they already begin taking tea.  Therefore
T think that now it is useless to do more propagaudu in our couutry or tv spend
more mouey over the propaganda, and is not at all necessary. Whatever
qutntiv'es of ten were to be sold here are being sold and automatically the
market for tea.is iucreasing.  Before spénding our money in our own country
we should sce how much benefit the country gets from the money and what-
ever money we are spending is not being wasted. Therefore T submit to the
honeurable the Minister that taking into considerstion the economic condition
of the country he should accept this amendment.

Srijut Bobinl Kumar Ohsudhuri:  Boss—

Mr, Depaty-8pealer: I think this has been sufficiently discuased. May
I call the honourable Minister? Does the honourable Member want to
speak?

Srijut Robint Xumar Ohaudhurl: Am I to be denied an opportunity to speak
thecause I am sitting in a different” seat, 8ir?

My, Doputy-Bpeader: No, because the honourable Minister has  caught
my eve. But I think it is in the interests of this industry that this Bill
must be passed as early as possible. Therefore, as there has been enough
discussion, I shs’l call upon the honourable Minister.

D:. Moo Modan Des: 1 have got another amendment to the same clause.
Mr. Doputy-Speaher: We will come to that later on.

The Honouarble 8hri K, O, Neogy: S8ir, 1 have already indicated the
attitude of Government on this matter. I am not in a position to accept
this amendment. On a previous occngion, I told the House that T am not
o tea addict. If I teke tea it is to oblige friends like Pendit Thakur Das
Bhuargava. My honourable friend is very hospitable and J had occagion mor.
thazn; once to enjoy hid kind hospitality, and on one occasion when 1 visited
his native tewn, my honourable friend did me the honour of culling a large
number. of promment members of the locality to meet me at a ‘“Tea Party’’.
“The, onty liquid stuff that was provided there was tea and jn spite of my
honourable friend’s weakness for wilk, the milk that was there wus in veiy
4nall quantities only and was intended to be used only 25 an. adulterant of
tea in the usual manner. My honourable friend Babu Ramnargvan %m“
tas suggested that a Medical Board should be appointed. Now., we ha
had the advantage of medicnl opinion here. T bhave in front of me a pictorial
jantnal in which T find mmother well known doctor drinking fea in Madras.
Tt is Dr. T. S. S. Rajan. Minister for Food; Food mind you. This is whut
the! description, betow the picture, reads:

”"T\\o Madrae Ministers, Shri K. Bhakihavatsalam, Public Works, and Dr T 8. B8
Rajun, Food. mttmg a good exinyple Lefore toddy addicts Ly dunktng tea in front of a
<losed tnddy shop in Prichy district during the Prohibition campaign. ¢

.
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Air T soid, 1 am not an expert in this matter, but I have cited the example -
of one doctur against another, and I do not know whether there has been any
Board of médical experts who huve expressed tlieir.opinion on the merits or
ceanerits of tea drinking, but it 1ust he admitted thet ten has been pusaed
as the most excellent and populur beverdge by the Board of world opinion
and in sayiug that I again remind the House thut I am not a tea addict and
I can be expected to hold $he balanoc even between the two contending sets
of opinion. '

Now, Sir, T should like to remind the House that the phraseology in this
contoxt is bodily copied from the phruseology of the Indian Tea Cess Act
wbich hes been in operation ever since 1908. 8o it is nothing new that we
arc asking you to do. This thing has been copled from that partlcular
Act. Now, I do not fink that T need sny anything more und as I stated,
1 am not in a wosition to accept this amendment.

Mr, Deputy-8peaker: 1'hen, sha’l T put the amendment? What is the reaction
-of the honouruble Member?

8hri Lakshmingrayan 8ahu: You may put it to vote, Sir.
Mr. Deputy-Bpeaker: The question is: e

“That in part (a) of sub.clause (1) of clause 10 of ihe Bill, for the words ‘iu India &.d
«elsewhere’ the words ‘in foreign countries’ be substituted.”

The motion was negatived.

Mr. Deputy-Speaker;: Then Dr. Mono Mohan Das. I do not suppose the
donourable Member wishes to move his amendment.

Dr. Mono Mahan Das: No, Sir. I want to move it and say a few words
to my friends. 1 wish to take that opportunity.

Mr, Deputy-S8peaker: I rule out of order this amendment for the reason
that the House has not accepted the previous amendment, and this is only
oarrying out the same substance in another shape and forrm.  Therefore, the
amendnicnt .is ruled out of order. .

The question is:

*That clause 10 atand part of the Bil..”

The motion was adopted.

Claytse 10 was added to the Bill.

Clauses 11 to 14 were added to the Bill

Dr. Mono Mohan Das. 8ir,, ], move:

“That in part {f} of sub.cluuse (2) of clause I o'? the Bill, for the word ‘suclh’ occurring
in the last live, the word ‘budget’ be eubstituted.”
The purpose of my amendment is clear to everybody. But I take this
Opportunity to suy a few thmgs to my honourable friend, Mr. Xamath who
has given s uot very convincing srgument against my own. My honourable
friend, Mr. Kamath has advecated one rule for all and if'tea is poisonous to
the Indian stomach it must also he poironous to the stomachs of nen-Indians.
But my friend hng contradicted himself.

The Honourable Sht: X, O. Neogy: The amendment my honourab'e friend

is moving ik No. 7 in list No. 1.  ‘Has that anything to do with tea? It i8
the “hudget" head.

Mr. Deputy-Speaker: 1t is the cuse of ome budget head to another budget
head.

The Honourable Shri K, ¢. Neogy: How does that enable a discussion
being raised us.rogards the merits of tea drinking? !

Mr. Deputy-Speaker: Anyhow it is part of the Bill and he is entitled to
speak on the Bill.
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Dr. Mono Mohan Das: My friend has contradicted himself. The props-
ganda for tea is harmful to us and some of the Members of the Houre.
8Shri H, V. Eamath: I do not know what my honourable friend is arguing
about. o .

Sarl M. Tirumalsa Rao: Should we waste the time of the House withou$
a reference % the subject matter of the amendment?

Mr, Deputy-8peaker: The honourable Member cannot take udvantage of
bis smendment and bring in something that is not relevant. The honourable
Mewber's speech has no relevance to the amendment. It is only trans-
ferring from one budget head to another. 'So fsr as the amendment is
concerned, the honourable Member appears to have nothing to say.

Shri Biswanath Das: I had given notice of a small amesdment.

Mr. Depuiy-Bpeaker: He has sent a notice to the Speaker of an amend-
ment to this effect:

“That in sub.clause 2(i) of Clause 15 of the Bill, the following be added at the end:
‘including welfare ot labour'.”

Is the Honourable the Minister prepared to accept this?
The Honoursble 8hri K. 0. Neogy: No, Sir. )

¢
M:. Deputy-Bpesker: Then I rule it out of order.
The question is:
“That (lause 15 atand part of the Bill."”
The motion was adopted.

Clauseé 15 was added to the Bill.
Clauyses 16 and 17 were added to the Bull.

Mr. Nasiruddin Ahmad: Instead of the amendment I gave notice of
1 wou'd like to move amendment in a slightly altered for:n, which I undertand
will be acceptable to the honourable Minister. Sir, T move;

‘That for Clause 18 of the Bill, the following be substituted :—

‘18. No Court shall take cognizance of any offence under this Act unless apon complsint
made by or with the consent of the Ceniral @avernment. "

‘fhe original clause said: i

“No prosecution for zny offence pusislable under this Act shsll be instituter ete..:..'s

The Honourable 8hri K. 0. Neogy: May I intervene ond say that I am
. prepared to accept the amendment?

Mr. Deputy-Speaker: Then I may put it to the vote.
The question is:
“Thst for Claass 18 of the Bill, the following be substituted :—

18. No Court shall take cogoizance of any offence under this Act unless upon cenplaiat
made by or with the consent of the Central Government.” '

The motion was adopted.

Mr. Deputy-8peaker: The question is:

“That Clause I8, ae amended, atand part of the Bill.” '
The motion was adopted.

('lause 18, as amended, was added to ths Bill.

Cleuses 10 and 20 were added to the Bilil.
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Srijut Kulsdhar Chaliha: Sir, I move:
“That for suh-cluuse (3} of clause 1 of. the Bill, the folowing Le substituted :
3) Bub.-section (1) of Bection 20 shall come into force st once, and the remaini

vovisiosia of this Act shall ccmc mto force en such date as the
overnment msy, by notification in the officis]l Gazette, sppoint, in this behalf.”

The object is this. In cuse there is & dislocation in colléction of tiie cess,
since the Act may not come into force on the 1st April 1949, I have provided
that the collection of the cess may not be interrupted.

Mr. Deputy-Gpeakar: Amendment moved:
“Yhat for sub-clause (3) of clause 1 of the Bill, the following he suhstituted :

‘(3) Bub-section (1) of Section 20 ahnll come into force ai ouce, and the remaini
provisions of this Act shall come into force on such date as the
Government mey, by notification in the official Gusette, appoint in this behalf.'”

The Honourable Shri K. O. Neogy: 1 accept this amendment.

3. Deputy-Speaker: The question is:

{{(TRat for sub-alause (3) of clause 1 of the Bill, the following be suhstiluted :—

%8) Bubksection (1) of Section 20 shall come into foroe it omnce. snd the remsining

visions of this Act shall come iuto forom on such date as the Central (Government may,
gonotiﬁcation in the official Gazette sppoint in this behal.’

The motion was edopted.

Mr. Deputy-8peaker: The que-stion is:

“That Clause 1) as amended, atand part of the Bill.

The motion was adopted.

Clarnse 1. as amended, tax added to the Bill.

The Title and the Preamnhle were addsd to the Bill. :

The Honourable 8hri K. 0. Noc;gy: Sir, I move:

““That the Bill, ue smended, be pasaed.”

Mr. Deputy-Speaker: Motiog moved: Z

“That the Bili, as amended, hg pmet;l.”

Srijut Rohini Kumar Ghsudhuri: Sir, 1 rise to congratulate the honourable
Mipister for baving been able to pass this Mill in the shi:pe that be practically
brought it.  You were pleased to ask my honourable friend, Mr. Kamath to
quote from the Bhagvatgita in this connection. = My honourable friend did
not comply with that request. You will see very few people among tbe
tea drinkers are uuhealthy; you will see very few pecple, even if you lovk
round this House, who teke tea, who are weak. You will have to admit that
it gives you pleasure and it increnses your pleasure. And then when vou
attend 4 Belect Committee meeting after 6 Oclock you are breuted  with ten,
but for which® those unbreakable biscuits would cause us much inconvenience.
Otherwise in Select Committees we will be completely helpless. Undoubtedly
but for that tea, those biscuits mighthave dislocated some of our jaws!
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There are two classes of people who object to tea: one of those classes to
whom a reference has been made by my honourable friend, the Minister,
think tea to be a very light drink. ~Those who are in favour of having a
stronger drink than tea are ageinst it beesuse they have found that tea is replacing
liquor. Tea is gradually pushing out liquor from society and people are
Yaking to tea. There was a time when those who read English and were
¥ favour of western civilization used to have beer, whisky and such things,
but ica is pushing these things out. There are some people who regret the
progress of tea as it has pushed out the stronger drinks. There is also
another class of people who belong to the medical profession who consider
that due to the activities of both the Oentral and Provincial Governments the
toll of disease is gradually lessening and as a result not ag many people die ss
used to do before. if you go round to places infected with epidemics doctors
like my bhonourable friend would like you to take ordinary water which is not
boiled and thus get the disease at once.  Despite that if you create a habit
of taking tea, you take hot tea and there is no\risk of infection. That is what
some class of doctors do not want, They thmnk that this tea is a gread
impediment between themselves and their profession.

Mr. Deputy-8peaker: Present company of course is except.cd.

Srijut Rohini Kumar Chaudhuri: Yes,. I think on the whole the House
bns given its verdict in favour of tea and there is 110 questioning the fact tirag
tea is 8 very efficacious drink and should be encouraged all over the world.

Me. Deputy-Speader: The question is:
“That the Bill, se amended, be passed.”
The motion was adopted.

”

Mr. Depufy-S8peaker: 1 have an announcement to make. I have to
yemind bonourable Members about the meeting that has been fixed af
8-15 p.%. in Roow No. 63 in connection with the formation of the Indian
Parlismentary Group of the Inter.Parliamentary Union.

ESSENTIAL SUPYLIES (TEMPORARY POWERS) AMENDMENT BILL.

The Honourable Shri Jalramdss Doulatram (Minister of Food and Agri-
culture): S8ir, I move:

“That the Bill further to amend the Essential Supplies (Temporary Powers) Act, 1046,
be token into consideration.” ..
*  Atter having been practically drowned in tes for the last 2§ bours I do nob
know in what mood the House will be to deal witb this very serious question
fnvolving imprisonment, fines and confiscation. With a view to séve the
@ime of the House and resalising that there js going to be very heavy work
before the House in the next few days, X intend to be axceedingly bries.

‘Chis Bill is intended partly to replace the Ordinance whioh Government
had issued six months ago on reimposition of food control. As Members will
see Section 2 is intended to impose a punishment of three years imprisonment,
which will be practically obligatory, for any breach of the food laws and there
can also be in addition a sentence of fine. The responsibility is put on the
courts, where there are any special circumstances or for minor technicat
offences, Where the court feels that imprisonment would be too hamh e
aentence, to justify the imposition of a fine-only.
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With regard to part 2 of that section it is merely a repctition of what the
House inoorporated in the Act when-it was being smended by my honourable
colleague the Minister for Industry and Supply affer, the imposition of control

“on textiles.

The third clause is an addition to the provisions of the ordinance and the
mtenticn is not only that the person who breaks the food laws should risk @
gentence of imprisonment and also fine but that the vehicle, the animal oy
the conveyance which was used while breaking the food laws will also be
liable to forfeiture.

These three are the main provisions of this Bill and € hope that the House
will accept them. We should be able to pass this Bill in the course of the

next tive or ten minutes.

Me. Deputy-Spaaker: Motion moved:

“That the Bill, forther to araend: ihe BEgdential Snpplies (Temporsry Powers) Act, 1946,
be taken into consideration.”

Shri Prabhu Dayal Himatsingka (West Bengal: General): Sii, when the
hououraple Minister for Industries and Bupply introduced his Bill meking it
obligatory on the court to impose a penalty of imprisonment 1 drew his
attention to the fuct that this contravention may be for minor offences ulso
such ns wot tiling returns, not keeping the rates hung up before the business
estublishment and so on and thereforo to make it obligatory on the courd
to impose u4 penalty of three years imprisonment or imprisonments which
may extend to three vears is rather much too severe. Moreover we have not
been given any fpots as¢ to whether in cases of prosecution or violation of the
control order on food the punishments inflicted by the courts have not been
sufficient or as to what has been the necessity of introducing this change in
the law. If facts and figures are placed by the Minister showing cuses where
inadequate punishment has been inflicted there will be some justification for
ocoming to this Houre for amending the Act. You will notice that the law
as it stands at present gives power to the court to inflict punishment whiah
the Bill seeks to make obligatory. Auy coutravention is ‘‘punishable with
imprisonment for a term which may extend to three years and the court may,
in addition, impose a sentence of fine, etc.”” The intention is to change the
.word “or’’ into ‘‘and”’. I see that there is no justification for this change.
1f we cannot trust our magistrates who are entrusted with the work of {rying
offenders, we should ray that the courts should inflict punishment whick
would act as a deterrent. Now the Bill seeks to take away the discretion
that was vested in the courts which have occasion to try these offcnces.

Another thing that I drew the attention of the honoursble Minister for
Industry and Supply on the last occasion was that in order that the provisions
which you are making should act as a deterrent, it should be possible for the
persons to know what punishment the law has provided for such offencee.
1t is impossible to gat a single copy of the Acts that are paesed from time to
%ime even in the libréry of the Government. You cannot get a copy of the
Aot that was passed in August 1048, The House will remember that I raiged
this question on the previous occasion and invited the attention of the
honoursble Minisfer to make it possible to have the whole orders printed.

Mr. Deputy-Bpeaker: The honourable Member can continne his speech
‘on the next day.

The Assembly then adjeurned till a Quarter to Eleven of the Clock on
8aturday, the 26th March, 1949. =





